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Between
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11. Ms C.Kanaka Durga Rao
12. C.Krishna Rao .. Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF THE
10" RESPONDENT

I, K.V.Prasad Rao. son of Lakshmi Narasimham, aged about 50 years,
having office at Plot No.217/A, 2" Floor, Near Metro Station, Matrusri Nagar,
Miyapur, Hyderabad-500 049, Telangana State having temporarily come down to

Chennai for the purpose of this case, do hereby solemnly affirm and sincerely

state as follows:

1. 1 am the Director of the 10™ respondent herein, as such I am well
acquainted with the facts and circumstances of the case. I crave leave of this

Hon’ble Tribunal to file this counter affidavit on behalf of the 10™ respondent

herein.

2. 1 submit that the applicant has filed this O.A. to direct the official
respondents to immediately remove the constructions in 1000/89 Varrakunta
water body located in Survey No.82 and 83, Bollaram Village, Jinnaram Mandal,
Sangareddy District, Telangana being constructed by the respondents 10, 11 and
12 at their own cost and [ have read the Original Application filed by the
applicant and I deny all the allegations made therein as false and frivolous except
which are specifically admitted hereunder. The O.A. filed by the applicants is not

maintainable either in law or on facts.

3. The allegations made in the O.A.in para 1 alleging that the Sy Nos.82
and 83 Bollaram Village, Jinnaram Mandal, Sanga Reddy District is a water

body identified by HMDA is incorrect. The application is bereft of material

particulars and the same has been filed based on certain Google images without

For Greater Infra Projects Pvi. Lid.

kv Pl s

Director



; 3

verifying the ground realities. The land admeasuring an extent of Ac.8.03 Gts in
Sy.No.82 situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy District
is patta land originally belonged to B.Madhusudhan Reddy, son of Narayana
Reddy. The said B.Madhusudhan Reddy has sold the above said land in favour
of Smt.P.Shakunthalamma, wife of Prabhakar Reddy under a registered sale deed
bearing Document No.765/1979 dated 13.12.1979. The name of Smt
P.Shakunthalamma has been mutated in revenue records. Smt.
P.Shakuntalamma has alienated the land to an extent of Ac.8.03 guntas in
Sy.No.82 in favour of Sri V.Swaroopa Reddy and Smt V.Kamala Devi under
registered sale deeds bearing No.1312/84 dated 04.05.1984, 1342/1984 dated
10.05.1984 and 1338/84 dated 08.05.1984. In turn the said V.Swaroopa Reddy
has sold the land in favour of Smt C.Kanaka Durga Rao, the ¥ respondent to
an extent of Ac.2.00 in Sy.No.82 under registered sale deed bearing Document
No0.1868/94 dated 23.07.1994 and an extent of Ac.1.39 gts in Sy.No.82 under
registered sale deed bearing document No.1938/94 dated 05.08.1994 totalling to
Ac.3-39 gts. Smt V.Kamala Devi has sold Ac.2-00 under registered sale deed

No.1705/94 dated 28.06.1994 in favour of C.S.Rao.

4. The allegations contained in para 2 of the OA that the construction was
put up by 10™ and 12" respondents in the water body is incorrect. The entire
case has been filed based on a Google map down loaded by the applicant and he

has projected the case as if constructions are being put up in a water body.

5. The allegations in paragraph 3 of the OA as though there was no
mention of any Survey numbers in the technical permission granted by the g
respondent does not in any way improve the case of the applicant in as much as

the error has been rectified subsequently.

For Greater Infra Projects Pvi. Ltd.
kv

. Director



6. As stated above, the case has been built up by the applicant only on the
Google images as if the water body has been destroyed and the constructions are
put up in the water bodies. The reliance placed by the alleged news item in a
daily as alleged in paragraph 5 is incorrect. The allegations made in paras 6 and
7 are stoutly denied by this respondent. The grounds raised by the applicant in
support of the application as though there is an encroachment in the water body
and the protection of lakes / ponds / tanks has to be carried out is not applicable

to the facts of this case.

7. As submitted above, the land in Sy No.82 is not a water body and
belonged to B.Madhusudhan Reddy. He had sold it to P.Shakunthalamma, who
in turn sold it to V.Swaroopa Reddy and V.Kamala Devi. Subsequently, both Sri
V.Swaroop Reddy and Smt V. Kamala Devi have sold the remaining extent Ac.0-
27 gts and Ac.1-13 gts in favour of C.S.Rao under registered sale deed bearing
No.1808/94 dated 14.07.1994. Sri C.S.Rao disposed an extent of 988-38
sq.yards in Sy.No.82 to one M/s Metro Bakeries Pvt Ltd through registered
exchanged deed dated 16.01.2009. Sri C.S.Rao died on 21.07.2013. After the
death of C.S.Rao by virtue of Will dated 16.01.2009 Sri C.Krishna Rao, the 12"

respondent herein became owner of the land an extent of Ac.3-21 gts in

Sy.No.82.

8. It is also submitted that the Tahsildar, Jinnaram Mandal, Sanga Reddy
District, the 8" respondent mutated the name of Sri C.Krishna Rao in revenue
records. Smt C.Kanaka Durga Rao and C Krishna Rao are absolute owners and

peaceful possession of the total extent of Ac.7-20 gts in Sy.No.82 of Yerragunta,

For Greater Infra ro':ects Pvt. Ltd.
[ ,/Mﬂ

Director

Bollaram Village, Jinnaram Mandal.
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9. It is humbly submitted that the land owners have obtained permission
from the Revenue Divisional Officer, Sanga Reddy converting the land in
Sy.No.82 an extent of Ac.7-20 gts from agricultural to non agricultural vide
Proceedings No0.A2/5507/2020 dated 13.08.2020. Thereafter, the land owners
with a view to develop the land in Sy.No.82 an extent of 7.20 gts into a layout of
independent residential villas with plots (ie., Gated Community) entered into a
Development Agreement-cum- General Power of Attorney with M/s Greater
Infra Projects Private Limited, the 10 respondent herein through a registered

document bearing No.33533/2021 dated 01.09.2021.

10. In the Master Plan, the land in Sy.No.82 is mentioned as lie in
Manufacturing use zone. On the application submitted by the land owners, the
Government of Telangana has changed the land use from manufacturing use
zone to residential use zone situated in Sy.No.82 of Bollaram Village and
published the notification in G.0.Ms.No.197, Municipal Administration and
Urban Development (Plg.1(1) department, dated 18.11.2021. Thus the land in
S.No.82 has been always an agricultural land and subsequently classified in the

Master Plan as manufacturing use zone, but it was never used as a water body.

I'l. This respondent has applied to Hyderabad Metropolitan Development
Authority (HMDA), the 2™ respondent for layout permission. The HMDA has
examined the proposals under the provisions of Section 18,19 & 20 of HMDA
Act, 2008 and also in accordance with the Statutory Master Plan/Zonal
Development Plans along with GO’s, Rules and Regulations and accorded
permission vide layout permit No.00547/LO/HMDA/1072 /MED/2022 dated
26.07.2022. The State Environment Impact Assessment Authority (SEIAA),

Telangana has granted environmental clearance to the proposed project activity.

For Greater Infra Proj Es;)vl Ltd.
KV

Director



The Telangana State Real Estate Regulatory Authority has granted registration in

Form —C in favour of M/s Greater Infra’s C.S.Rao Green Valley.

12, After obtaining necessary permissions and approval from the
Government Departments in the State, this respondent has started construction
work at the subject property as per the layout permit issued by the HMDA.
While so, the applicant and some antisocial elements to extract money, by black
mailing, have started intimidating the land owners and Developer by publishing
false articles through media alleging that the construction work is being caused

destroying Varrakunta Water Body.

13. The land in Sy No.82 an extent of Ac.8-03 gts situated at Bollaram
Village, Jinnaram Manal is patta land, bounded by East Bachpally Shivar; West
by Sy No.81 and 84; South by S.No.83, North by Sy No.84, Saravani Kunta.
There is no water body or kunta in Sy No.82. As per the revenue records, the
water body was recorded as Sarkari (Shikam Talab) in land bearing Sy No.83 an
extent of Ac.0-38 gts. The Lake Protection Committee has notified that during
the survey conducted during the year 2017 and the tank is spread in Sy.No.81
and 84 of Bollaram Village. However, the irrigation department has super
imposed the FTL points in Sy No.82 of Bollaram Village. The displacement of
FTL points in Sy No.82, which is a patta land, by the Irrigation Department is
contrary to the revenue records and without any basis. In the survey map, village
map, Topo-sheet or in revenue records no FTL was shown in Sy No.82 of

Bollaram Village. The HMDA uploaded the cadastral map in the HMDA web

site and the same has to be subsequently rectified.

For Greater Infra Projects Pvt. Ltd.
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14. It is to state that in the year 1983 the Hyderabad Urban Development
Authority has formed a layout for industrial estate leaving the patta land covered
by Sy No.82. The layout was formed in Sy Nos.81 and 84 and included Sy
No.83 in the said layout. The plots in the said industrial estate was allotted to
different beneficiaries in the year 1983. Several Industries have come up in the
said land covered by Sy Nos.81, 83 and 84 of Bollaram Village. No tank is
existing either in Sy No.83 or in Sy.Nos.81 and 84 and the tank has no surplus
arrangements like weir and sluice. At present the vicinity of tank is totally
urbanized and there is no Ayacut under the tank. The Sy No.83 is towards south
boundary of Sy No.82. There is no record either revenue or irrigation
department to show that part of Sy No.82 towards North of Sy No.83 recorded as
FTL. The irrigation department has not issued any notice to the pattadar, whose
names have been recorded in revenue records before fixing of FTL points in Sy
No.82. Prima facie fixation of FTL points in Sy No.82 and shown in cadastral

map uploaded in the HMDA website is contrary to the revenue records from

1954-55 to till date.

15. As per Revenue records ie. Sethwar (Permanent Register), Khasra,
Sesala and Pahanies from 1970-71, 1980-81, 1982-83, 1983-84, 2002-03, 2010-
11, 2014-15, it is observed that the Varre Kunta / Yarra Kunta is recorded in
Sy.No.83 as Sarkari Shikam Talab with an extent of Ac.0.38 Gts, the Sethwar
and Pahanies reflects that the total extent Sy.No.83 is pote kharab (ie.unfit for
cultivation) and no assessment (land revenue) was levied. The Revenue Officers

have recorded their remarks/sharas in column no.30 of Pahani every year as

Sy.No.83 is Padava (uncultivable) and the same is covered with Yerra kunta

For Greater Infra Projects Pvt. Lid.
K WW;‘ZSW

Director
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shikam and the Revenue Officers had also certified the same in their

remarks/sharas at column No.31 and 32 of pahani in every year record.

16. The lands in Sy.No.82 is recorded as Patta land with an extent of
Ac.8.03 Gts., and in this extent, no pote kharab was recorded. As it is a totally
cultivable land with an extent of Ac.8.03 Gts with an assessment of Rs.60.00/- as
land revenue in all the Pahanies. In the Village Revenue Map there is no
indication or mark or noting of Yerra Kunta or any water bodies either in

Sy.No.82 (patta) or in Sy.No.83 (Government) of Bollaram (V).

17. As per Survey of India Topo Sheet No.E44M6 (56K/6), there is no

tank/lake/water body is indicated in the topo sheet at respective location

coordinates.

18.  The Government has allotted an extent of Ac.162.00 Gts of
Government land in Sy.No.81 & 84 to ANRICH Industrial Estate for the
development of industries vide Permit No.2677/16P2/H/83 dated 29.01.1993.
The Sy No.83 which is Shikam of Varre Kunta/Yerra Kunta was also covered in
the ANRICH Industrial Estate, which is later allotted the same to a private

companies.

19. This respondent has invested huge amount in executing the
construction of villas. The media and the third party alleging that the developer
has been constructing the villas in Varalakunta without any basis. If the
execution of the project would be delayed, ultimately this respondent would be

put to irreparable loss, prejudice and image of the Greater Infra Project Private

For Greate:?ta Pr Zﬂi;:t. Ltd.
KVP //02

Director
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Limited, the 10™ respondent herein would be damaged. Hence, the O.A. has no

merit and is liable to be dismissed.

It is therefore prayed that this Hon’ble Tribunal may be pleased to dismiss
the above O.A. and pass such further or other orders as this Hon'ble Tribunal

may deem fit and proper in the circumstances of the case and thus render justice.

Dated at Chennai on this 3" day of August, 2023

For Greater Infra Projects Pvt. Lid.

KV Director

Counsel for 10" Respondent 10" Respondent
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VERIFICATION STATEMENT

I, K.V.Prasad Rao, son of Lakshmi Narasimham, aged about 50 years,
having office at Plot No.217/A, 2™ Floor, Near Metro Station, Matrusri Nagar,
Miyapur, Hyderabad-500 049, Telangana State, do hereby verify that the
contents of above para’s are true to the best of my personal knowledge and
believe to be true on legal advice and that I have not suppressed any material

fact.

Verified at Chennai on this 3 day of August, 2023.
For Greater Infra Projects Pvt. Ltd.

K V?’“%%‘/ e Direcior

10" RESPONDENT
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Sr ABUADHUS UDHAN RENDDY S/0 WARATA REDDY, Aqe 40 years, X ’

52-' Occupation DOCTOR R/O H.No.B-67/F.1,Vijayanager Coloney ER

lryﬂerabad hereinafter called the 'VEND R@which exp'assiou.\,ﬂ
where-ever occurs, in which ever conte «tp shall mean % = -
and include his leqgal heirs, legal representatives, - YT
arsignors, exccutorg, in favoms of .n_rr.p...nmctnmmn-m 5
W/0 PRABHATR RELOY, Aqe 22 year,Occupation House hold

. R/O Dolliram, P.O.Hameenpur, Via Patancheru, T+ lar sapur -
Medak district, hereinafter called the YWENIEE ¢ which
cupres rion where-ever occure, 111 vhich ever com:art:, 2 33\-‘;5“-;' o
rhall mean and 1m1udo her legal heirs,’ succeﬂsors.‘tin
interent ansiqmecs, witnesseth as followsi- /
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1. Whereas the Vendor is the full and e‘:baoll.u:p owner

of surve number th?orrammta) adneasuring q ac:r:ea 3 guntas
(3.267Thectares)asnessment of m"l):@t)aisa, "'ﬁg‘y bounded by

Fast £ide Bashpally shivar,West si:-le Ey.‘:o 4 (‘q:t.Land.

North side Sy.no.Bl Govt.Land,South side Saravani kunta’ '~
shilam palugu situ t_ﬁl at Bollaram village, under’ grampan-
chayat leu#pb: ancl rat Samithi tlarsapur. Taluka “arsapur
reqistration Sub-district Narsapur, reqistr: \t;m district
Nigamabad and Zilla Parishad Sangareddy. The lﬂl,ﬁ e”fected

b7 this document are not the arsigned lands as dei.}ned :
“4n Andhra Pradesh assigned land (p.o.'r) ordinance No.2 onm.-
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2o Due to the family necersitier the Vendor had agreed

to sell his aforesaid survey number for R8.R,000/=(Rupees..
Eight thousand only)to the Vendee which the Vendee had- .
accepted an® paid the full consideration bafore the exegution -
of this sale deed, The Vendor hereby admits and acknowledge
the receipt of the same, The possession of the saia: nurvay
number had alread” been handed over to the Vendeee

Total Market _Valua also 8,000/~(Rup-cs Eight thousand
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3. .7he Vendor hereby doclares and under takes to

indewnify and keep indemnifiad the Vendee against all
A  losses and expenses incurred by him or put to be any
2% defect in his title to the eald survey number hereby

conveyed ;ta &he K epdas o - _Wy
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teped 8 Docuimmh Ko, 765, Book 0ely inl,,111 in
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ties offered %o gell » portios of ti o Copag-id « iri-
29

o ~~poa &9 “rotrs ~ore fully

P_ gd‘(’ée) eoltursl 1-04 s8neasur'nd T

é}ﬁ\m -n8 desorlibed 1D tho “ched 13 horomder ~04 h3rgine "

.ftrer c-1le0d the ~ehadalal Fro<atiy, 207 the e-asidoeas
tion 07  5e11,000/= (iap8as oty 99 Swos.p WU
a4 the ‘gdse harelin having sgraad to -arehi 38, anigred
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rad posssssor of the Bekodued -rc erty, h-g hersty tr-ns-
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axgenses whioh the LleSber ary cost 10 or iscur v.a © rrios
ol~ir or dsfect in title if -ay rnd deasnss, encu-dr m-es
ote. in respeat of ths rroperty horety tr-nsforred to the
Veadse. '
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shall mern and inelude her holrs, exceutora,
+salzgness, leg~l representatdves, -dr-inlatrce

tors, surcassors -n tronefors:s-ic-intopest:

s o

Wit 315 the Vaoder Gereia 15 ‘ha sbs-tute ownee s
cosgea:r of - grieultur -1 1 ad bearing [.7,49, Lalr Bl .,
eaguring 7 Ccres I mtrg (G.NA? grt-reg) -ssegs ant o
39402 vs, dry 1706, siturtad nt ol r o VILL gey wil'h
i3 her self roquired proparty shich fact ig evident fro.
fro= the registered Sale Ueed dnted 13-17.1373, re;isterad
8 Décmt 20.7€5, Book lio.1y vOlelll, in tha GEf jco oOf
the Sat;-;hglsh‘or, Hars=pur.
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3.

AND MREITAS the V-Flor to moot hev Lamily necosaities
ouﬁu o s0ll ‘a pertioe of the sforesald cgrinoltor: I
1:08 sinessuring 2 Aoves T Omtas core folly shown =nd
Gencritef in the Sohedite heremlber and bereinafter colled
the Sehedles. anrtr. fop the congldration of o gu» of
U, 39, 06000 (Bvpses Thirtynine Thovewnds Two Hmdred
sixty Hime .ﬂy) and the Vandee Mﬁln tnving rgrecd to
purehess, entered into *greemont of 3-lc 2 Mrchose,

ARD WHEINZAS on the Jote of Agreeceat of "inle i Pur-
chnpe the 7endoc hercin hesg poid - sun Of lig.37, 26300
{(lapess mnrm Thousnnds Tw Hundred iixty 'ine omly)
tou=rds part prynont of oconsidersticatend <rraest sony,
-nd the Bulsnce scle consider:: o of r, 7yC-00 (Aupees
w0 Thouscnds ooly) havinz been - pread to bc: . 1¢ on the
dnts of aexeaution of the registered isle Imed, tha Vendea

.t -t r -
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Lt _
the Veslles Bereln sll her rights, title and interest in
the Schednled Froperty together with a1l kinds of banefit
of air end 1Light, liberties, eassments, wnys, me ond
property olair »nd deumd vhatsorver of the Vendor into
od upon the Scheduled rroperty and every part thercof
together with dseds, dooussnts and instrucents of titls
exnlusiwly ond vhich - now in ~ustody, powr or pos--
segsion of the Vesdor or ~ay parsm oOF paracos fron whom
the Veador ¢om or 3y proswe tg b-ve 'nd to hold the s-id
scheduls property described 1n the sonedule hercto =n?

hereby grmmt, convey, tronsferrel n3 ° signed of oxprossed

or intended so-to ba with e;p-rten-nes -ud Llog~l Inci-
oents mito the Vendes sdaclutaly -od forevor nd Zrea frou
all encuzbranoes, claisze nnd dexends whetsoaver,

p. 1508 ot “ s
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by, __..1‘: | &,
s VRDoR MG‘M AS POLLOMWS
13 ﬁ‘ the Ventor hlu the sole snd abmolute ower
ané poseessce of the pohadma property, hng berely tr¥ons-
ferres, conveyed the seve to the Vonde rad hersty further
states thit no one else bag 2py kind cf cl im or titlo
cvay e same and that she hos pot t8tle ovor the ssme
and thet shs b9 pt whole =nd wole auttority to tranafer
end comvey to the Vendee, i
2¢ That the m. property is free frox cll ancu'~
eness, deamds, obariss, Saxes otc, to the Joverncont
or otherutse upto date oad the Vandor shall bo liable
to pay 1 foond due, md the Vesles sh-1ll be responsibi’
for all future tamss etc, payalle thermn.
s 3o &ut the m im 4e 0ot pubfect o omle,
m. Svecatey, gntn +11% in the nome of ooy oter
4, If the Vendeo t-oqn'waot whols or may pirt of

P. JJ{IJ év;’b,b ' e e




7.

un(_;é'anu property on scoomt of :ny defeet in titlo
%6 Vendor shnll be fable to pry tha valuo of the depri-
vad property froax his persos 2nd hig other property rove-
e or immvendla,

8, Tat the %ndor shall fndemnify :nd Leep indenni-
fied the Jeodes agalast sll losses, Gomages, costs sad
other expunses vhich the lattsr may sustein or incur doe
to price olair or delect fn title if nny end doronds, ‘
ono exdwrences etc, in nq_{ut of the property herely
tronsferred to the Vendee,

6. The Vemdor further dealsres -0d coven:ats ith tha
Vsndee thrt the Vendor or her "2irs ond sroessors {ron
to-dny wWill howe no risght, title or interest in the a-14d
schedale prop:tm bereby transferred =20d conveyed tc the
Vandes ond thot the Vendes may hold ond onjoy the swne
ns absolote owmer in ony n-aner she 1ikes,

7= The Vender hes clresdy delivered the wvacant possess
sica of the scheduls property to the Vendes coé rssures

p.;}(ﬂgéjag&% . 80
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thet ;fﬁo losns, toxes and rates bave iaes « 14 wto
& ﬂalt ind nothing is dus end the Vendeo “fro: this duy
cnwsrds shall continte ber possension :l ndcomt of hop
own rights, %
8., Thut the ima »ffected by this docu ent is not -a

ssrigned land z» d_oﬂ.hod in Bes.,2(1) of tho A2t B of 1977,

SCIEDULE OF PROPEVY s

A1l thet portion of Agricultorsl 1-nd edrme-suring
2 Aeven 7 Cootos ( |- 08 feetares) for:zing p-rt of
Sarvey B0,62 situnted 8 Dolapon villags wmder Gron
Prachayss Ihajepslly, Puiichagot Siaithl Norscpor 2411
Porished Ssugareddy, Nelck Distriet, bomaed s

PHORIE .. Curvey Ho.8le

SOEH .. Portioa of Surmy DBo,62 bdeleagling ’
to Vinlor. '

M ap R ° id ‘.

¥asTY e Survay EO.M.

a,

. The Vendop hereby Seclares -t the value of the

se Ba

p. ¥$od 0 dzs
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eid prwgenty Lo Bu. 15,000/e por Aovu, sl dbe tolal waiwe comos to

a-.ﬁnﬂ’”-h ouxnd & Teo bendred caly) wler e 3 of
hoPe BILY.E Relom 1976,
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SALRE DZEDG:

This Sale Dead 13 =mads rsnd executad w this
the |97k dry of Moy, 1084 1 By and Betusen 3

Sst, F.SHAYUNTALSS(A, wife of PRANIA¥ AR RSDODY,
sge 25 years, Oesmpations Landlady, resiosat
of Bollars= Post 0ffine Amsenspwr= vin,
Pattoncheru, Tg, Bopsspur, Hedsk District;
nereincfior ealied the VEHDOR which expression
shall seal =nd inelule her baeirs, ezmecutors,
asssignees, legal reprssotatives, adzlnistra-
tors, successors tnd treasferees-ir-interosts

ae ULF THE OGRE FART

AND
V. SLAROOP BSDDY, som of l-te 7. . .1 7 430Y,
nged 12 yauors, Cecuprtion: Hucli -5 2nicent

P, ‘jgoé@&{% =5
P %5053 e)d/lJ,g
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3.

AFED VHEERAS the Vendor to mest her Lmnily necessi-
ties offersd huu & portion of the eforesald agrioul-
tursl lamd adzsasasing 8 Aeyes 37 Gmtas core fully shows
«2d degarided in the senmc mremdor :nd hereinafter
calied the Ocheduled Property, fer the consigerstion of
13,39, 260.00 (Rupees Thirtynine Thousmds Two Himdred
Sixty Hine only) znd the Vemdee harein h,vinz apgreed to

purchase, antered into Agreemsnt of Ssle - Furchase,

AND . HKREAS on the date of Agressmnt of 3S:le zna
Purctnss the Veades horedm Birs pald - su- of .s.737,268-00
(Tupees Thirtysoven Thouswnds Tw Hun- red Si;uy Hine only)
t.onrds'part paysnt of eongideration z2nd samast mﬁsy,
28¢ the talanoe scle comsideration of s, 2,000-00 (Rupaas
Two Thowmands ocnly) having beem 2greed to be poid on the
date of exscution of the registared Sslo Desd, Tha Venduv

P-ﬂ%é@o‘{% . 4.t

|
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4.

als0 b=as unm :l.n nmt ané sctual poss-ssion of tha
mm proparty hk‘pn performence of the Agreemsnt |
of Ssle snd Purchngg. ’._"_,_ 5
HOW TBIS DBID OF SALR WITHESSEIN AS FOLLOWS &
Lﬁat!n uumd'l:nmtdﬂulo and Purchase
and In Mnﬂu of the sun of Rs,39,268-00 out of
walieh, u saomt of RBs,37,2360.00 hes already dees paid
&y theo m. to the Vendr, ns stated stove, and the
tslabce of sale conglderatiocn of Rs 2,000-&3 has been
paid this day before the Hegistror ~t the time of regis-
tration or Sale Deed, thus the receipt of which total
congideration of Rs,39,262-00 the Vexdor doth hereby |
agdmics and ccknouledpges, The V_c%aor 30 heredy grant, ,
transfer cnd cosvey cbsolutely mto -ns to the e of the i
Vendse terein all his rishts, title -ns° “vtwerest in the | |

P;&/oé@;{/)é s 5,
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8.

gohedulea property together with =11 kinds of benefit of
air ood 1ight, literties, easemsnts, ways, 86 apd pro-
perty cloim ond demond whatsoaver of the Vendor into and
wpon the scheduled préputy and evary part tnereof togethe |
sdth deeds, docments snd instruzents of title exclusively

~nd which cre pnow in custody, HOwWer OF pessesaion of the
Vendr or any personm or persons fro- vhon the Vendor cnib
or =3y procurs to hsve ra¢ to Rold tha st id sehedule
property described in ths sehedule narete nd heroby
gr.nt, coanvey, transferred ona sl 2 ¢ or expressesi or
intended so to be :1th srportenrntes ~nd lec¢nl incigents
gnto tha Vendes sbsolutely :nc Iorever .nc rres fro.. ull
encunbrences, clalug and coliDds whotsoever, |
i VARDOR #aiHx SoVER SIS 85 ULLOWS
1. Th-t the Veandor being the sole =nu absnlute owio®

cnd possessce of the schedule property, has horeby trals-

P';‘%Oejé)cﬁu .
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6.

ferred, coavayed the smme to the Vendes snd herebty further
states that no one else bos amy kind of clain or ticla
over the s:me snd that she Bas bat title over the saneg

84 that ghe has pot wmcle and mole agthority %o truasfer
znd ecavey to the Vendee,

2, That the gchedule property 1s free from nll encuns-
teances, derrnda, chorges, taxmss etc. to the Gcvermrcnt
or otherulss upto date and the Vandr shsll ba 1inble to
pay 1t fomd cw, cnd the Veniss shall be rasponsible for
2ll futuwre t:rx3s etc. paysble thereon.

3. That the schedule property is not subjlect o ssle,

o régnge, tranafer, gift or will in tiw n:m3 of =ny other
person,

4. If the Vamdeo i= de;rivad of whole op eay p.rt.of
the schamle property an nccount of -ny cofeet in tizle

the Vendor sh-1ll be liable to pay the v-lw of the deprives

P'B/&J/oap)ﬂn oe 7o
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7.

property frox bis parsan end hig other propagty —ovesble
or immovesble,

5, Thast tane Vandor ghall indesmily m=nd ksep indemifiad
the Vendee against all ldslll, dan=ges, oosts snd other
expenses waich the latter my sustaln OF i{ncur coa to
price elaim or defect in title if =ay mnd dernnds, ODC M-
trences ete. in respsct of the property her:ty tr-nsferred
to the Vendes.

6, The Vendor further declures and covanent wuith the
Vendee that the Vendor or her peirs »nl asuncessors frowm
to-day will h=ve 0O rlight, title or intarsst 13 the 821d
schsduls propaerty hereby tranglferred -nco conveyed to the
1andee =nd that tne Vended "V hola -n:i anjoy the s~k
28 absOlute OWnNer ja any z~naar Lo 111'-..-3.3

7. The Vendor hos elpe dy colivared the vsoant pos-
session of the schedale property to tte vepdes =«nd oSsures

that sll the lo-ns, tnXss -ngd roteg hwe Doen n+1d upto

P ?Jﬁfa@j@&i%
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B.

dste -nc nothing 45 due cond the Vendad froa this doy

oawnrds shsll continud nis possession od ~ceomt of nis

own rights,
g, That the 1znd nifected Uy this document 1n not

an -ssigned lnd o8 gafined in sec,2(1) of the Act v of

1977.

SCUBSULE O PROPURTY 3

all that porticn of sgricultursl L-nd :ul_mamrlm
2 icres 7 Gmtas { ,-o 8 Hectares) for:'ing part of
survey B0.82, situnted at Dolars® villang: umder uram
panchsyab Fhzjepallys p-nehsyst Sizitmd Fowse pur ZilL:
parishad, 5:ngareddy, pedek District, poumded &s 3

O™ —_— rortion o1 nurvey 0e32 ralonz ing
to it @rl avie
portica of _arvey ce.lz2 calonglnd

"-1:' u(L‘ii ow
to the Vindes.

T .o 3o u de
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..‘-r.’.....
The Vesdor heredy doslares that the value of the
S2id preperty is Rs. 15,000-00 per Acre and the tetal walme oomes |

5 22.40,200/~ ( Bupecs Forty thousssd & Two himdred caly) wder rule 3 of
the ‘QPJ.L'.L lﬂn. 'm

IN WITW:ESSES WEERGOP THE VENIOR has set ber hunds

t thumuthfmmlndmtmthmmdthyurnnm
above,

o SLTES

Sat, P, SHAKWNTALAMG,
%/0. Prabhskar Reddy.
R/0. Sollarum Villags.
Vitnessegs- =4

1. 3:.% — [ £y -
»/0. M%’i“]ﬂ ) mm-ﬁa@

fr cmtheafelt ¢
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%1 DATE: OR/O&/FE  BSt 5,000

PURDREARER: P VEMUBDPAL
S50 2 W ShAanY

HYDL
FOR KHOM ¢ 0 5 RAD ,% O“ e
/0 DWW ERLEHMNS BAD sE 11 m

BANIARA HILLS, HYR. woesn 25)- wbias g 365

- é“" Forjowin, § oot jo e
Rl bl tl
SALEDEED

This sale dead is madse on this the 28th day of June, 1994
egiuvalent to 7th day of Ashada, 1916, S.E., in the Between:=—

Smt. V.Kamala Devi wife of VU.Suaroopa Reddy aged 40 years, Occu-
pation House Hold, Resident of H.No. 3-5-1119/10, Rajamohalla,
Hyderabad, hereinafter called the VENDOR which term shall include
her heirs, assignees, nominees, and agents etc., of the First
Part.

IN FAYOUR OF

g 3ri. C.S.Rao son of C,Venkatakrishna Rao aged 66 years,

i, Occupation Business, Resident of Lane No.III, Banjara Hills;

; Hyderabad, hereinafter cakled the PURCHASER which term shall

! includes his heirs, assignees, nominees and agents etc., of the
Second Part..

-
b

Whereas the Vendor herein is the absolute ouwner and possessor
| of Ac. 2.27 guntas (Ac.1.8 hectors) of dry land forming part of Sy.
‘ No.B2, situated_at'Yerragunia Bollaram village, undar Khajipally Gram- J
| panchayat, Jinnaram Mandal Medak 3istrict, having -purchased the same
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_ DATE s 08/ 0L/ BSy 5, MM

PLURADHASTR: P VENLSOFAL

/0 P L. SMAMN e
WY

o WP - e . LA
EOR WO 1 Q‘E 5 RAD " g‘%é_&c‘”ﬂk g'&ﬁb
= : -

SN0V KRISHMA Balt oo o«

| : 2. 8%
BANIARA HILLE, HYD. tckn ,€,}-ub:ﬁar ? )
. o josdn, 8.8 g joe
-
:!-l.rn‘&a.

under a registered sale deed dated 8.5.1994 from Smt. P, Shakuntha-
lamma, wife of P.Prabhakar Reddy of Bollaram, Ameenpura namely Pata-
ncheru, Taluk Narsapur, medak District, and having been in possession
and enjoyment of the same from the date of purchase AND

Whereas the purchaser agreed to purchase Ac. 2.00 gts., out of K.
ACe 2.27 gts., in the said Survey No, 82 and more clearly shcun and
vithin the specified boundaries, and

Whereas the Vendor offered to sell the same to the purchaser
for her family necessities under the following terms and conditions.

-

HENCE THIS SALE OEED WITNESSESTH AS FOLLOWS: -

1. The sale consideration as agreed betusen the parties is Rs. ’
80,000/~ (Rupees Eighty thousand only) per acre, which comes to . 3
Rs.1;§ﬁ;000/- (Rupees one lakh sixty thousand only) ?6} two acres.

The purchaser has already paid an amount of Rse1,50,000/= (Rupses

One lakh fifty thousand only) by cash as advance on 6.5.1994, to meet

the marriage expenses of Vendor' s daughter Kum. sucharitha which held

on 12.5.1994 at RBVRR Women's College, Naraynaguda, Hyderabad, and

V- WD&A’L’ ePe3
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! G.loN3: H03T450° DATE: 02/04/94 AS: 5,000

PUBCHASER s P WEMISOPAL
5/0 8 W SWAMY

HYD ; "
= 3 C L WL
: ,gﬁa’-&s’. ss;ﬁxﬁ}/

FOR MROM ¢ 0 8 RaA

n

S/D £V KRLGHNA RAD s i) -wbads B D 388
PANTARA HILLS, HYD. e . Cojemidn, 8.0 Tojoshe
; . zpirm'h.
- \
//Po 3-//

thg balance of sale-consideration i.e., Rs. 10,000/- (Rupees Ten
thndsand only) is paid to the Vendor-today, and the Vendor hereby
acknowledges the receipt of thesamse.

2. The Vendor -hereby transferred by way of absolute sale of the
scheduled mantidné&iland the:putchaserztogsthertwith all rights,
title and interest in the said land which the Vendor has to the pur-
chaser, to hold and enjoy the same absolutely and the Vendor has
alrsady delivered possession of the same to the purchaser on receipt
of advance itself, |

3e The Purchaser thus being the abmlute ouner of the said land

hereby conveyed, has every right to deal with the same in any manner

as she likes by paying all the taxes, cesses stc., payable to the .
Government under any provisions of lauwe

4, The Vendor covenants that she has not encumbered the said land
with anybody at any time and there are no liabilities whatsosver against
the said land and if any taxes and dues or arreaps of charges and dues
if any found to be paid till the date of registration will be piad by

the Vendor. Ve ‘HNVW"‘{“DW

.G...p.a
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BAMTARA HILLS, MYD, Do S5y.edhd@r > oy 3 oen
. TojeEn, g ow o jushe
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Se The Vendor further covenants that axcepthimsel f nobody else

in her family has got any right or intarest over the said land since

it is the self acquired property of the Vendor as already stated
abovs,

V&@h¢u5 Ge The Vendor hereby indemnifies the purchaser that in case of
po#s  any litigation initiated by anybody in respsct of the title and poss=
g@ssion of the land hereby conveyed, the Vendor shall clear all such
litigation at her expenses and assurss the purchaser to protect this
transaction for her aboslute enjoyment of the said land.

7 The Vendor covenants that the &Re land hereby conveyed doss not

come under the Urban Land Ceiling Act and she has got absuluta‘rights
to convey the same to the purchaser.

V. Famvala A The Vendor hereby deliver all the garelevant documents inc=

luding the original titls deed, tax receipts and other relevant records
relating to the land hsrsby conveyed to the purchasar and the purchaser
hereby acknowledge the receipt of the sams,

V*MOM cee.Pa5,

e e

i ——h___ > | = T S P : —
pa e = .

ST, S —




S LMD GGAR454  DATE: 0R/04L/94 nSe S

PLIBDHASER . P WEMUGOPAL

BOP O\ Sieamy
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BAMIARA HI1LS, HVD. -?‘- FToiewin 2.8 rogethe
>E K.

//pe5.//
Note:- The land has not been assigned by the Govarnment as definsd
under Act No. S of 1977 of Government of Andhra Pradesh and do not
belongs to Government or their agencises undertakings ars not the
Government lands or lands covered by mortgages to the Governmant age-
ncies or their undertakings,

I hereby declare that there are no mango trees/coconut trees/
betal leaf garden/o}qnge groves or any such other garden that thefa
are no mines or qourries of granites or such other valuable stones,
that there are no machinary, no fish ponds etc., in the land nouw being
transferred, that if any suppression facts is noticed, at a future
date I will be liable for pProsecution as per law, beside payment of
deficit duty.

SCHEDULE OF PROPERTY :

nc;:z.un gts., out of Ac, 2,27 gts,y of dry land in Survey
No.82, of Yerragunta Bollaram village Gram Panchayat Khazipally
Jinnartam Mandal Medak District, Registpation Sub-District Narsapur,
Registration District Medak at Sangaraddy, boundaries are as under.
€ast - 3~ Mouje Bachupalli Biuaf Southi= Land in Sy.BQ(Remaining extent)
West ~:- Land in Sy.No, 84 _  North:= Land in Sy.No. 81,
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In uvitnesses where of the Uandor has signed with her

Pree will and consant in the presence of the witnesses on the

date and month,year mentioned Ffirst above,

WITNESSES: VENDOR:

1. =5 V.Kamala Davi
Vs
CF)“ S5-I ﬂ%,@-l :

2. N ~ .
<o K ox el ;
&;Jfld(?:red;};_;;; ::;\5‘1") Drafted apd Typed by’

Licence ~u 4t

Sub-District NARSAPUR/ Medak Dist.
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SALE DEEGJD

This Sale @eed is made on this the 14th day of July, 1994
eqiuvalent to 23rd day of ashada, 1916

Te

\ T

5.E., at Narsapur Betysen:-
- %
4 y 1t i

& LT 2, *
L 3

smt. . Kamala Daui wife of V. Suarnopa Reddy aged 40 years,

Dccu:patlon House Hald,HFla_,si dent. H.No '3-5- 1119/10 Rajamohal la,
Hyderabad of 1st party.

Sri. V.Swaroopa ‘Reddy son of Late V 'U@nkaivta Reddy agad 52
years, Oco:pation:Technocrat, and Land lord, Hyderabad of
2nd party. " S

Hereinafter called the VENDORS together which term shall includes

. ] ;
their heirs, assignees, nominees and agentls,' etc.,. of the First part
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IN FAVOUR OF

Sri. C,S. Rao, son of C,Venkata Krishna Rao aged 65 years,
Occupation Business, Ra Lane No.III, Banjara Hills, Hyderabad,
hereinafter called the 'PURCHASER' which term shall includes
his heirs, assignees, nominees and agents etc., n&/ the Second

part.

!

Whereas the Ist party of First part herein being the absplute
ouner and possessor of Ac. 2-27 Guntas (Ac,1.8 hactors) of Ory land
Forming part of S.No. 82, situated at Yerragunta, Bollaram village

undsr Khazipally Grampanchayat, Jinnaram Mandal Medak District,
sold 2 acres to Sri, C.S.Rao s/o C,Venkata Krishna Rao of Banjarahills

on 28=6-1994 under Regd, sale deed with Doc.No.1705 of S5.R.0. Harsapur

and possession was also delivared after rsceiving full consideration,
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Whersas 1st party of the First paét is selling ths remaining
27 guntas of remaining land which she acquired under registered
sale desed dated B-5-1984 from Shakunthalamma, w/o Prabhakara Reddy
of Botlaram, Ameenpura nemly Pai%nch;ru, Narsapur Taluk, Medak
District to the Purchaser jeintly with her husband Sri. V.Swaroopa

Reddy,

Whereas the 2nd party of First part is the absolute ounag'of
Ac. 5-16 guntas of dry land in S.No. B2, situated in Yerragunta,
Bollaram village Jinnaram Mandal Medak District, having nurchased
the same under two registered sale deed dated 4-5-84 and 10-5=-84 ~
under documents bearing No. and 1342 respectively from Smt.
P.Shakunthalamma w/o Prabhakara Reddy and having been in possession

and anoymant from the date of purchase and
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Whereas 2nd party of First part is selling c.1-13 guntas of

it to the Purchaser herein, AND

whereas the Purchaser agread to purchase a¢, 0-27 guntas out
of Ac. 2-27 guntas of 1st party of First Part and ac. 1-13 gts.;
of 2nd party of First part in the said Survey No. B2, and more
clearly shown and within ths specified boundarises,xx and

Whereas the Vendors offered to sell the same to the Purchaser
for their family necessities under the following terms and condi=-

tions.
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HENCE THIS SaLE DEED WITNESSETH 3as FOLLOWS: - ;

1« The salg cuns;deration as agreed between the parties is

Rs. 80 OUD/— (Rupeas Eighty thousand only) per acre which comes

to Rs. 1,60,000/- (Rupees Dne lakh sixty thousand only) for two
acre. The Pufchaser has already paid an amount of Rs, 1,50,000/~
(Rupees One Lakh Fifty thousangd only) by cash as advance on6,.5,94
to meet the Marriage expsnses pf Vendor's daughter Kum. Sicharitha
which held on 12.5.1994 at RBVRR Women's Collage, Narayanaguda,
Hyderabad, and the balance of sale consideration i.e,, Rs, 10,000/~
(Rupees Ten thousand only) is paid to the Vendor today, and ths

Vendor hereby acknouledge the receipt of thes sama.
» Karnada p ows
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2. The Vendors hereby transferred by way of absolute sale of
the schedule mentioned land to the Purchaser togather with a1}

rights, title and interest in the éaid land which the Vendor has

8 (lyyp oA N

to the purchaser, to hold and enjoy the same absolutely and the

Vendor has already delivered possession of the same to the purchasar

i e

i ; on receipt of advance itself,

3« The Purchaser thus being the absolute ounar of the said land
hereby conveyed, has agvery right to deal with the same in any manner
as they likes by paying all the taxes, cesses stc., Qayabla-to the

=
Government under any provission of law.

4, The Vendors covenants that she has not encumbered the said land

with anybody at any time and there are no liabilities uhatsoevar aga-

inst the said land and if any taxes and dues or arrears of chargses and

dues amd if any found to be paid 8ill the date of registration will
be paid by the Vendor. sq o DA’
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S. The Vendors further covenants that except himsslf nobody else
in her family has got any right or interest over the said land since
| it is the self aequired property of the Vendors as already stated

above.

6. The Vendors hereby indemnifies the purchaser that in case of any

litigation initiated by any body "in respect of the title and posses-
sion of the land heraby conveyed the Vendors shall clear all such
litigication at their expensas and assures the purchaser to protect

this transaction for their absolute enjoyment of the said J:and.

! Vi Parnala ] e/
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i 7. The Vendors covenants that the land hereby conveyed does

not come under the Urban Land Cailing Act and they have got

absolute rights to convey the same to the purchaser.

8. The Vendors hereby deliver all the relvant documents,
| including the original title deed, tax receipts and othar relvant
records relating to the land hereby conveyed to thes purchaser

-

; and the purchaser hereby acknowledge the receipt of the same.
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SCHEDULE OF PROPERTY

AC.O 2? guntas out of AcCe. 2—27fguntas of 1st Party of First

part and AC. 1~ 13 guntas out or Ac. 5-16 guntas of 2nd party of

First part of Dry land in Sy.No. 82 of Yerragunta, Bollaram village

Jinnaram Mandal Medak District, Gram panchayath Khazipally village

Narsapur Registration District Medak at

Registration_Sub—District

-

sangareddy, boundaries are as under:

£ast :- Mouje Bachupally Sivar.

Jest 3- Land in Survey No. B4e

Norths- Land of Purchaser. -

in Survey No. 82(Remaining Extent)
—

south:= Land

0-0...P.11.
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In witnesses whereof the Usndors have signed with- their free

—

will and consent in the presencse of the witnesses on the date first

mentioned above.

WITNESSES:

1.

-

CV - p. BBAS KA
2, 3

CN-S8w TosSH Reory )

VENDORS:

v pww(a.p @AAD

1. U.Kamala {bui

Pn. Ui wi W
Licence N0 44/ ‘S-i
Sub-DIsiyich NARSAPUR. Niedak Dists
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_ A SALE pEE
' T‘h.ta:.—Sa.l‘-..dit;d is made on this

23rd day of July, 1994 equivalent
to 1st day of Shravana, 1915, '

S.E,, at Narsapup Botuaam-g-

ari. V.Suart:;épa dedy ‘8/o Late V.Venkata Reddy aged 52 Years, QOccue
Pation Technocrat and Lang lord, R/o H.No, 3=5-1119/10, Rajamohalle
Hyderabad, hereinafter Called the VENDOR uhich tepm shall include
his heirs, a’_@ﬂguau, Nominees and agents otcs, of the Fipst Part,

lE IN FAVOUR oF

_ Ko L _
Smte CiKe Durga Rao w/o Sri. C.S. Rao aged S5 years, Occupation Housg

Hold, R/o Stinagar Colony, Hyderabad, hersinafter called the PURCHASER
“which tepm ;QN_I}-)inll includes her heirs,

il '!§G21;0£gthngaloundﬁparts-_——'“‘“”“_‘ AR
e S

. ACe 1-13 gts., to Sri. C.S. Rao $/0.C.Venkata

Kﬂahna Rao or Banjara
Hills on -11-_-?-_-__199_1! under reg

istered sale deeqy Uith document No, 18pg /54
Ossession was also delivered after

- Narsgpyr Sub-Registrar and p

recei-
ving fy131 consideration,

..000902

assignees, num_ina_en‘_.apd agents
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Whereas the Vendor is selling Ac, 2-00 gts., out of the rema-
ining Ac, 4-03 9ts., situated in Yerragunta, Bollaram village Jinnaram
Mandal, naahk']nstriet, having purcﬁaied the same under tuwo registersd
Sale Deeds dated 4~5-84 and 10-5-84 under Documents bearing No. 1312
and 1342 respectively from Smt, Pe$akuntalamma w/o Prabhakara Reddy

and having been in possession and enjoyment from the date of purchase
to PURCHASER herein AND

Whereas the Purchaser agresd to purchase Ac, 2-00 gts,, of rema-
ining Ac, 4-03 gts., in the said Survey No. 82 and,mazs

Whereas the Vendor offered to 3911 the same to the purchaser
for her family necessities under the following terms and conditions,

HENCE THIS SALE OFEED WITNESSESTH AS FOLLOJS

1. The sale consideration. as agreed between the parties is Rs,
/. Bo,000/~ (Rupees Eighty thousand only) per acre which comes to Rs.
1,60,000/~ (Rupees One lakh sixty thousand only) for two acres. The

purchasar has already paid and amount of as. 1,50,000/= (Rupess Ons

lakh fifty thousand only) by cash as advanca on 6-5-1994, tg meot

>
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the marriage expenses of Vendor's Daughter Kum. Sucharitha which
held on 12-5-1994 at RBVRR Women's Collage, Narayanaguda, Hyderabad
and the balance of sale consideration i.0,, Rs., 10,000/~ (Rupeas Ten
thousand only) is paid to the ﬁendbr today, and the Vendor hersgby
acknuoledgas the receipt of the same, '

§§§§Zif 24 Tha Vendor hersby traaafarred by way of absolute sale of the

Schaduled mentionad land XXxx xXxxxXX XXxxx kXX the Purchasar togo=
ther with all rights, title and interest in the said land which the
Vendor thas to the Purchaser to hold and snjoy the same absolutely
and the Vendor has already delivered possession of the same, to the
Purchasar on receipt of advance itself,

3, The Purchaser thus being the absolute ounsr of the said lang
hereby Conveyed, has svery right to deal with the same in any mannsre
as he likes by Paying all the taxas, Cesses etc., payable to the
Government under any provisions of 1au,

4. The Vgndor Covenants th
with anybody at

at he has not encumbered the sajd

land
any time and there are no liabilities whatsosve

L
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against tha said land and if any taxes and duss Or arrears of chargaes
and dues if any found to be paid till the date of registration will
be paid by the Vendor,

5. The Vendor further covenants that except himslef nobody slses
in his family has got any right to interest over the said land since
it is the selr acquired proparty of the Vendor as already stated
above. '
6. The Vendof hereby indemnified the Purchaser that in case of
any litigation initiated by anybody in respect of the title and poss-
" ession of the land ﬁﬁ;ibfnéﬁﬁﬂﬁyad, the Vendor shall clear all such
litigation'at his expenses and assures the purchaser to protect this
transaction for her k absolute snjoyment % of the said land,

7e The Vendor covenants that the land hereby conveyed doas not
Come under the Urban Laqd Fpi;;ng_gcy and he has got absolute rights
to conveye the same to the purchaser. y

Fl
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Be The Vendor hereby dsliver all the rel
the original title deed,

gvant documants including
tax receipts and other ralevent recorus rela=-
ting to the land hereby conveyad to thse purchaser and the purchaser
. hereby acknouledge the receipt of the samas,

Se The land has not been assigned by the Govarnment as defined
under Act No. 9 of 1977 of Government of Andhra Pradesh and do not
balongs to Government oTr their agencies undertakings are not the

Government lands or lands covered by mortgages to the Government age-
ncies or their undertakings.

10. I hereby declare that there ars no mango treaa/coconué treas/

betal leaf ga:dan/orangn groves or any such other garden that thari

are no mines or gourrias of granites or such other valuable stones, ’
that there are no machinary, no fish ponds etc., in the lgnd nouw being
tpansferred, that if any suppression of facts is noticed, at a future

date, I will be liable for prosecution as per law , beside paymant of
deficit duty. Vi
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SCHEDULE OF PROPERTY

m B, WoTfoemtin, @.u. v W Guedt
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s

Ace 2-00 gts., out of Ac. 4-03 gts., of Ory land in Survey

No. 82 of Yerragunta, Bollaram villags Gram Panchayat Khazipally

Jinnaram Mandal Medak Diatrlét, Registration Sub-District Narsapur

Registration District Medak at Sangareddy, boundaries are as under:

East 3$= Mouje Bachupally Sivar
West = Land in Survsy No. B84
_ﬁnrth':é_Lind'of“Phiph?stf

South 3= Land in Survey No. 82 (Remaining extent)
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In vitnesses whereof the Vendgr has signed with his free

will and consent in the Ppreasence of the witnesses on the dats

first mentioned sbove.

VITNESSES:

VENDOR3 =

V. Swaroopda Reddy

__Mirza

Elua.&.iMENim-‘h-! ' ic SBZ?g

Licence Nu 41/83, VO caeceromeny;
Sub-Uistict NARSAPUR. Medak Dist.




=

5000Rs. zr

.25/07/94

“B.L.NO: 0056236 *© DATE: RS: 5,000,
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CHERUKURI KANAKA DURGA RAO
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L aLE  DEED '

This Sale deed is made on this tﬁéSth day of August, 1994 equiva-
lent to 14th day of Shrauana,1916,S.E;, ;ﬁmharsapUt, Betuwesn; -
Sri. V. guaroopa Reddy son of late Venkata Reddy aged 52 years, UOccu-
- pation Technocrat and Land Lord, R/o H,No. 3-5-1119/10, Rajamohalla,
Hyderabad, he:aiﬁa?tarcslled tha_UENDDR which tafms shall include ﬁis

haifs, éssigpéﬁs; nominees and agents, etc., of the First Part.

IN FAVOUR OF . -

Smt. C.K. Durga Rao wife of C.S.. Rao aged 55 years, Occupation
House Hold Resident of Srinagar Colony, Hyderabad, hereinaftarcal lad
PURCHASER which term shall includes her heirs, assigness, nominees and

agents etc., of the Second Part.

.._.‘ |
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S.L.NO: 0053235 DATE: 25/07/94 RS: 5,000

PURCHASER: N VENKATRAMAN'
5/0 N NAGESWARA RAO
SRINAGAR COLONY, HYD.

FOR WHOM : CHERUKURI KANAKA DURGA RAD
. S$/0 CHERUKURI SUBRAMANYESWARA RAD 2Ty e lkhms By 20dE
' BANJARA HILLS, HYD.

B . PO o R, §oa It Re e
L]

\ TS

A | //p.2.//

_ . ldhereas the Vendor herein as the absclute ouner
and possessor of AC. 5-15 gts.§ of dry land forming part of survaey

No, 82, situated at Yerragunta, Bollaram village Jinnaram Mandal
Medak District, sold Ac. 3=13 gts.;,YCC.K. Durga Rao zmyxskuxud 2k

ukuRegkskxxxxP€Lxer and C.,S. Rao , registerad at Sub-Rasgistrar
0ffice Narsapur, under Registered Sale Dead and possession wa$ also
delivered after receiving full consideration.
L-2A .
Whereas the Vendor is selling Ac. 2«88 gts., out of the remai-

Qo3
ning Ac. 4=39 gts., leaving Ac, 0-04 gts., situated in Yerragunta,

ollaram village Jinnaram Mandal Medak Oistrict, having purchasad thes
sams under two registered sale deeds dated 4-5-84 and 10-5-84 under

Document bearing Nos. 1312 and 1342 respectively from Smt, P,Sakunta-
lamma w/o Prabhakara Reddy and having been in possession and enojyment

from the date of purchase to Purchaser herein and /4;7
;fg%igﬁ?ip.S

-
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PURCHASER: N VENKATRAMAN

S/0 N NAGESWARA RADO
SRINAGAR COLONY, HYD.

FOR wHom . CHERUKUR I KANAKA 'DURGQ RAO

S/0 CHERUKURT SUBRAMANYESWARA RAO
BANJARA HILLS, Hyp

Kok 1}

S.L.NO: 0055234 DATE: 23/07/94 RS: 5,000

$35.043%, $8 3% %e
Wedo Ty edha Brop oK

P . Sogodn, 8.e. IO o e
-
aal ad-al- oo

Whersas tha-Punchaaé% agreed to purchase ac, 1-39 gts., out

of remaining Ac@'z-oz_gté.,_in %ha said Survaey No.82, a2 maxm EXRAZ XX

U :utxuithiégkﬁn annzizgiﬂ Rauxdz xRz

vi g o

Whereas thé*&qﬁdor offerad to sell the same to the purchaser

for his family nédﬁssitias undar tha follal

Jing terms and conditions,

-

HENCE THIS SALE DEED WITNESSESTH asS FOLLOWS; -

Te The sale consideration as agresd between the parties is Rs,

80,000/~ (Rupees Eighty thousand only) per

acre, which comes to

Rs. 1,58,000/- (Rupees one lakh Fifty eight thousand only) for

Ac, 1-3.9 gts.,. The purchaser has already paid an amount of Rs.

1,48,000/- (Rupess one lakh Fourty eight thousand only) by cash

as advance on 6~5-1994, to meet the marrieage expenses of ,Vendor's




S.L.NO: 0055237 DATE: 25/07/94 RS: 1,000

PURCHASER: N VENEKATRAMAN
S§/0 N NAGESWARA RAOD
SRINAGAR COLONY, HYD.

A %, ¥k ther
FOR WHOM : CHERUKURI KANAKA DURGA RAO / #E uaa- s i
S/0 CHERUKURI SUBRAMANYESWARA RACS:aw 2§)-ebadn &ed
BANJARA HILLS, HYD. L 2. rogomiy, 8.8, IO R0

-a Tad a0
L

//ppet//

daughter Kum., Sucharitha which hald on 12-5-1994 at RBVRR Women's
collage, Narayanguda, Hydsrabad and the balance of sale consideration
i.e., Rs. 10,000/~ (Rupess Ten thousand only) is paid to the Vendor

today, and the Vsndor hereby acknowledge the receipt of the sama.

2e The Vendor hereby transferred by way of absoluts salse of the
scheduled mentioned land the purchaser togsether with all rights,
title and interest in the said land which the Vendor has to the
Purchaser to hold and enjoy the same absolutely and ths Vendor has
already delivered possession of the sams to the purchaser on

receipt of advance iteelf,

coo.--pnso

i e e e e — - P Eroed e z -~ = ’
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S.L.NO: 0035238 DATE: 25/07/94 RS: 1,000

PURCHASER: N VENKATRAMAN
S/0 N NAGESWARA RAO
SRINAGAR COLONY, HYD.

_.///

FOR WHOM : CHERUKURI KANAKA DURGA RAO 4{ bez. 6588k
5/0 CHERUKURI SUBRAMANYESWARA RAD ) |
BANJARA HILLS, HYD. 35y- prre. e VS
- E". S o omEn, § ou. BoTRa B
'E"l'.‘:‘l‘.l"d:.

//p.5.//
3. The Purchaser thus being the absolute ouner of the said land
hereby conveyed, has every right to deal with the same in any manner
as he likes by pay all the taxes, cesses stc., payable to the Bover—

nment under any provisions of law,.

4, The vendor covenants that he has not encumbered the said land
with any body at any time and there are no liagbilities uhatsoeue}
against the said land and if any taxes and duss or arrsears of charges
and dues if any found to be paid till the date of registration will

ba paid by the Vendor.

S The vendor further covsnants that except himself k nobody else
in his family has got any right or interest over the said land since

it is the self acquired property of the Vendor as already stated above.
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S.L.NO: 0035239 DATE: 25/07/94 RS: 100

PURCHASER: N VENKATRAMAN : -
S/0 N NAGESWARA RAO / (
SRINAGAR COLONY, HYD.

FOR WHOM : CHERUKURI KANAKA DURGA RAD :S:S'-t:c!?rv'.‘;. e R T

§/0 CHERUKURI SUERAMANYESWARA RAD acln fy.elihlie o 248
BANJARA HILLS, HYD.

w W 3T joedn ¥ oa VT Ioe
-
ol Tatad-tF

//pe5.//
6e The Vendof hereby indemnified the Purchaser that in case of any
litigation initiated by anybody in Tespect of the titls and possassion
of the land hareby conveysed, the Vendor shall clear all such litigation
at his expenses and assures the purchaser to protect this transaction

for his absolute senjoyment of the said land.

7e The Vendor covenants that the land hersby convsyed does not come
under the Urban Land Ceiling Act and he has got absolute ridhts to

canvey the same to the purchaser.

8. The Vendor hersby deliver all the relevant documents including
the original title deed tax receipts and other relvent rscords l*ékhn
xakRx relating to the land hereby conveysd to the purchaser and the

purchaser hereby acknouwledge the receipt of the sams.
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S.L.NO: 0055240 DATE: 25/07/94 RS: - 100

PURCHASER: N VENKATRAMAN
S/0 N NAGESWARA RAD
SRINAGAR COLONY, HYD.

FOR WHOM : CHERUKURI KANAKEA DURGA RAO
5/0 CHERUKURI SUBRAMANYESWARA RAO
BANJARA HILLS, HYD.

//pe.//

I hereby declare that thare are no mango trees/coconut tress/
betal leaf garden/orange groves or any such other garden that thsere
are no mines or qourries of graniteé or such other valuable stones,
that there are no madhinary no fish ponds stc., in the land now baings
transfarred, that if any suppression of facts is noticed, at a future
date, I will be liable for Re prosecution as per lauw, beside payment

of deficit duty.

The land has not been assigned by the Government as defined
under Act No. 9 of 1977 of Government of Andhra Pradesh and do not
belongs to Government or their agencies undertakings ars not the
Government lands or lands covered by mortgages to ths Government

agencies or their undertakings.
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S.L.NO: 0055241 DATE: 25/07/94 RS: 100

PURCHASER: N VENKATRAMAN
§/0 N NAGESWARA RAOD
SRINAGAR COLONY, HYD.

FOR WHOM : CHERUKURI KANAKA DURGA RAO

5/0 CHERUKURI SUBRAMANYESWARA RAD
BANJARA HILLS, HYD.

1)

L oatat e Daee

//p.84//
SCHEDULE OF PROPERTY
Ac. 1=39 gts., out of Ac. 2-03 gts., of dry land in Sy.No.82
of Yerragunta, Bollaram villags Jinnaram Mandal Medak District,
Gram Panchayat Khazipally village, Registration Sub - District

Narsapur, Registration Distri ct Medak at Sangareddy boundariss

are as undars-

East 1~ Mouje Bachupally sivar
West := Land in Survey No.B4,
North:= Land of Purchassr,

South:~ Land in Sy.No. 82(remaining extent)

LR -pog
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S.L.NO: 0055242

PURCHASER: N VENKATRAMAN

S/0 N NAGESWARA RAO
SRINAGAR COLONY, HYD.

FOR WHOM :

DATE:

CHERUKURI KANAKA DURGA RAO

S/0 CHERUKURI SUBRAMANYESWARA RAO
BANJARA HILLS, HYD.

23/07/94 RS: 100

//p.9-//

In witness whereof ths vendor has signed with his free will

and consent in the presence of the witnesses on ths date first

mentioned above,

WITNESSES:

1. ,

CV < BW¥ASKAR)

26
(e

f

VENDOR; -

V. Swaroop# Reddy

N 1S REDD ‘7)

4

Drafted gnd Typed =¥

Llccnce No 4

ist.
Sub-Distiict NARSAPLR MeaakiDi
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DEVELOPMENT AGREEMENT -cum- GENERAL POWER OF ATTORNEY

This Deed of Development Agreement Cum General Power of Attorney is
made and executed on this the 01¥day of September, 2021, by and
between:-

1. Smt. C. Kanaka Durga Rao @ C. Durga Rao, W/o Late C.S. Rao, aged
about : 86 years, Occupation: Business, R/o. House No.74, Aparna County,
Miyapur “X” Roads, Hyderabad — 500 049, Telangana State, India.

(Aadhaar No.3466 0974 5421) (PAN No.AENPC8245E)

2. Sri. C. Krishna Rao, S/o0 Late C.S. Rao, aged about : 64 years,
Occupation: Business, R/o. House No.74, Aparna County, Miyapur “X”
Roads, Hyderabad — 500 049, Telangana State, India. .
(Passport No. 566564965) (PAN No. AQPPC6362G)

Hereinafter be called and referred to as "LAND OWNERS", which term shall

mean and include all his/her respective Legal heirs, executors, successors,
representatives, administrators and assignees etc., of the First Part.
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AND .

M/s. Greater Infra Projects Private Limited., having CIN:
U45201T62019PTC132720 and Registered Office at Plot No.217/A, 204
Floor, Near Metro Station, Matrusri Nagar, Miyapur, Hyderabad -500049
(PAN: AAHCG8193Ljrepresented by its Directors: (i} Sri. Manne Ravi (DIN:
08452676) (Aadhar No.2552 6771 3531) and (ii) Sri. Konka Venkata Prasada
Rao (DIN:02396158) (Aadhar No.5798 3387 1482). i

Hereinafter be called and referred to as "DEVELOPER", which term shall
mean and include all its executors, successors, representatives, affiliates,
administrators and assignees etc., of the Second Part.

WHEREAS the Land Owner No.1l Smt. C. Kanaka Durga Rao@ C. Durga Rao
“LANDOWNERS OF FIRST PART” herein is the absolute owner and peaceful
possessor of the (i) land admeasuring Ac.2.00 in Survey No. 82 of
Yerragunta, Bollaram Village Grampanchayat Khazipally, Jinaram Mandal,
Medak District, Telangana State , having acquired the same from Sr.
V.Swarcopa Reddy S/o Late V.Venkata Reddy, through a registered Sale
Deed document No.1868/94 dated 23-07-1994, registered SRO, Narsapur,
Medak District and (ii)land admeasuring Ac.1.39 guntas in Survey No. 82
of Yerragunta, Bollaram Village, Grampanchayat Khazipally, Jinaram
Mandal, Medak District, Telangana State, having acquired the same from
Sri. V.Swaroopa Reddy S/o Late V.Venkata Reddy, through a registered Sale
Deed document No.1938/94 dated 05-08-1994, registered SRO, Narsapur,
Medak District, totaling to Ac.3.39 guntas equivalent to 19239 square
yards.

WHEREAS originally the Sri C.S5.Rao S/o C.Venkata Krishna Rao purchased
an extent of Ac.2-00 guntas out of Ac.2.27 guntas in Survey No.82 of
Yerragunta, Bollaram Village Grampanchayat Khazipally, Jinaram Mandal,
Medak District from Smt. V. Kamala Devi W/o Swaroopa Reddy through a
registered Sale Deed Document No.1705/1994 dated 28-06-1994, registered
at SRO, Narsapur, Medak District and Ac.2.00 guntas in Survey No.82 of
Yerragunta, Bollaram Village Grampanchayat Khazipally, Jinaram Mandal,
Medak District from Smt. V. Kamala Devi W/o Swaroopa Reddy through a
registered Sale Deed Document No.1808/1994 dated 14-07-1994, registered
at SRO, Narsapur, Medak District, Later the C.S.Rao disposed an extent of
088.38 Sq.Yards in Survey No.82 to one M/s. Metro Bakeries Pvt. Lid.,
through exchange deed No.503/1997 dated.26-02-1997.

| C-kcwskn %’-’J}ﬁﬁgﬂ

1 eater Infra Proj Pvi, Ltd.
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Presentation Endorsement:

Presented in the Office of the Joint SubRegistrar1, Sangareddy (R.O) along with the Photographs & Thumb Impressions
as required Under Section 32-A of Registration Act, 1908 and fee of Rs. 100000/- paid between the hours of

and on the 08th day of SEP, 2021 by Sri C Kanaka Durga Rao A
Execution admitted by {Details of all Executants/Claimants under Sec 32A: Signature/ink Thumb
SINo Code  Thumb Impression Photo Address Impression
Identified by Witness:
SINo  Thumb I(hprmlon Photo Name & Address --j}ﬁ_ﬂ!‘fﬂl—-
08th day of September,2021 Signature of Joint SwleeGistrart
Sangareddy (R.O)

Endorsement: Stamp Duty, Tranfer Duty, Registration Fee and User Charges are collected as below in

respect of this Instrument.
Description In the Form of
of -
Stamp Challan Stamp Duty DoBC!
Fee/Duty Papers /S 410f 1S Act E-Challan Cash wS16 afISact  Pay Ordes Total
Stamp Duty 100 0 3332100 o 0 0 3332200
Tronsfer Duty NA o u 0 0 fi u
Reg. Fee NA 0 100000 u 0 ] 160006
User Charges NA 0 3000 o e 1 4000
Mutation Fee NA ) o o e 0 G ©
Total 100 e 3435100 0 0 0 3435200

Re 3137100% 1owards Stamp Duty :ncluding T.D under Section 41 of 1.S. Act, 1839 and Rs 100000!- 1owards Registration
Fees on Ike chargeable value of Rs. 315000000 was paid by the parly (hrough E-ChallaniBC/Pay Order No 45:ZCWZE06T
aated 26-AUG-21 of SBIN/

Online Payment Details Received from SBl e-P

(1) AMOUNT PAID Rs. 3435100/-, DATE:- 26-AUG-21, BANK NAME, SBIN. BRANCH NAME: , BANK REF ERENCE NO
6511368425420, PAYMENT MODE:CASH-1001138 ATRN:8511% 468425420 REMITTER NAME; GREATER INFRA PR 0JECTS
PVT LTD.EXECUTANT NAME- C K DURGA RAO AND OTHERS.CLAIMANT NAME: GREATER INFRA PROJECTS PVT LTD)

Date: Signature of W

08th day of September,2021 T fig e 7 36 JOCU BB reddy (R.O)
mogzs 3 F5 o {198Y S B
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AND WHEREAS the said Sri. C.S.Rao executed a Registered WILL bearing
document No.2/BK-IH/2009, dated 03-01-2009 bequeathing all his property
in favour of his eldest son C.Krishna Rao. Subsequently the Sri C.S.Rao
during his life time alienated an extent of 1230.5 Sq.Yards in Survey No.82
of Yerragunta, Bollaram Village Grampanchayat Khazipally, Jinaram
Mandal, Medak District to one M/s. Photon Energy Svstems Ltd., through a
registered Sale Deed document No.1760/2011, dated 15-04-2011, registered
SRO, Narsapur, Medak District. Thereafter Sri. C.S.Rao has expired on 21-
07-2013 by leaving the said WILL as his last final testament. Accordingly the
Land Owner No.2 Sri. Krishna Rao became the absolute owner and peaceful
possessor of the land admeasuring Ac.3.21 guntas equivalent to 17141
Syuare  Yards in  Survey No.82 of Yerragunta, Bollaram Village
Grampanchayat Khazipally, Jinaram Mandal, Medak District by virtue of
WILL deed No.2/BK-IlI/2009, dated 03-01-2009, registered at RO,
Rangareddy District.

WHEREAS the Landowners herein are accordingly the absolute Owners and
peaceful possessors of the total extent of land comprising of Ac.7.21guntas
equivalent to 36,380 square yards or equivalent to 30418.06 Square Meters
in Survey No. 82 of Yerragunta, Bollaram Village, Grampanchayat
khazipally, Jinaram Mandal, Medak District, Telangana State, (hereinafter
referred to as “SCHEDULE PROPERTY/SCHEDULE LAND”

The above Land were got converted from Agricultural to non-agricultural by
obtaining permission from RDO, Sangareddy under Proceeding No.
A2/5507 /2020, dated 13-08-2020.

WHEREAS the Landowners are fully seized and possessed of the Schedule
property herein with the absolute power and authority to deal with the same
in any manner as they choose. The Landowners with a view to extract better
advantages and benefits out of the Schedule Land are desirous of developing
the Schedule Land into a layout of Independent Residential Villas with Plots
{i.e. Gated Community) on the same. The Landowners are looking out for a
reputed and experienced Developer who would be able to formulate a
scheme for development of the Schedule Property.

WHEREAS the Developer herein has represented that he is in the business
activity of real estate development and possess a good reputation, the
required expertise, finance, men and machinery and has zalready developed
various prestigious Residential projects so far.

WHEREAS the Landowners herein have hereby decided to entrust the
Schedule Land for development to be able to get more advantage, benefits
and have approached the Developer herein and offered to entrust the
developmental rights to the Developer for developing the Schedule Land
herein by dividing the same in to residential plots of various sizes and to
construct residential Villas and in pursuance of the same, the Developer
has evinced its interest and accepted the proposal of the Landowners and
agreed to develop the Schedule Property herein subject to the terms and
conditions contained hereunder.-#*

| C kava ko %"“@ﬁ Reo or'Gredter Infra Projects P;lftd .
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WHEREAS pursuant to offer made bv the Landowners to develop the
Schedule Property the Developer has agreed and accepted to develop the
Schedule Property and the Partiex herein have deemed fit and proper to
reduce the terms and conditions mutually agreed and reached among
themselves into writing and hence this DEVELOPMENT AGREEMENT -cum-
GENERAL POWER OF ATTORNEY is executed.

NOW THIS DEVELOPMENT AGREEMENT —cum- GENERAL POWER OF

ATTORNEY WITNESSETH AS UNDER:

1. DEVELOPMENT AND COST:

(a)

(b)

(c)

(d)

That in pursuance of the foregoing, the Landowners hereby authorize
and empower the Developer to develop the Schedule Property herein
into a plotted layout of Independent Residential Villas (i.e. Gated
Community) at the sole cost and expense of the Developer as per the
architectural designs, permits and sanction of plans to be accorded
and approved by the Competent Statutory Authorities and as per the
detailed specifications appended herewith in Annexure-A. The
Developer, prior to submitting for approval, will furnish the proposed
plans to the Landowners for their consent to the same.

The Developer shall undertake the construction work and complete
the Project thereon either by itself or through competent contractors
and sub-divide the work or appoint sub-contractors as it may deem fit
and proper.

The Developer shall prepare and finalize the lay-out and construction
plans including any modifications thereof and shall endeavor to obtain
the required sanctions, permits and approvals from the statutory
Authoerities and any expenditure including the expenditure incurred
towards payments of fees, charges as may be levied by the concerned
Authorities, together with other incidental costs/charges and land
conversion charges, shall be exclusively borne by the Developer. The
copies of the plans submitted to the authorities in respect of the
plotted lay-out of Independent Residential Villas shall be furnished to
the Landowners for reference and record.

The Developer will be entitled to engage architects, engineers,
contractors and others as it deems fit to execute the construction
work. In case of any disputes or differences between the Developer
and its contractors, architects, engineers and other workmen,
suppliers of materials, the Developer alone shall settle the same at its
own cost and efforts and shall indemnify the Landowners in the
regard.

C . Kona ke %4.19; Rozs

afer infra P . Ltd.
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{) The Developer is empowered to modify,
in the sanctioned plan and to make
deletions etc., in the sanctioned plan
owners.

(i  The Developer shall be responsible for obtainin

.

add and/or delete the contents
such modifications, additions,
in consultations with the land

g all necessary

clearances/permits relating to construction from the statutory
Authorities pertaining to construction of the Project and the cost for
obtaining such permissions, preparation of the Plans and getting them
Sanctioned for construction of the Villas Project on the Schedule

Property, shall be borne/incurred by the Developer only.

(8]  The Developer shali be responsible for the consequences of the Project
and shall be liable for any deviation in the construction from the

(h)  In the event of any portion of the schedule property is acquired by the

e Developmental work of

the project, the Landowners are exclusively entitled to get the
compensation for the affected area of land and in case of the
acquisition of land being  done after the commencement of
developmental works and during the period of the project is being
constructed, the benefits/ compensation shall be shared proportionate
to the sharing ratios of the Parties herein as stipulated in clause No.2

herein. In such a case, the constructed areas and

to the share of each Party shall be

plotted areas falling
reduced proportionately and a

supplementary agreement will be entered into for addressing the

same.

2. SHARING OF AREAS AMONG THE LANDOWNER/S AND DEVELOPER:

The Landowners and the Developer are entitled to the constructed areas in
the form of constructed Residential Villas in the plotted area(s) in the
Schedule Land proportionate to agreed sharing ratio.

The Landowners and the Developer herein are entitled
(50%) percent each 1.e., fifty percent to the Landowner
the Developer respectively of the constructed Viilas out of

area of the Layout under the sanctioned plan.
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The Landowners share of 50% of constructed areas in the shape of
Residential Villas shall be distributed and allocated individually among the
Land Owners as per their entitled sharing ratios as below.

Smt. C. Kanaka Durga Rao @ C. Durga Rao, W/o Late C.S.Rac  50%

Sri. C.Krishna Rao, S/o Late C.S.Rao S0%

3. SECURITY DEPOSIT:

The Developer has paid an amount of RS.S,SO,OO.OOOO/-[Rupecs Three
Crores Fifty Lakhs Only) to the Landowners towards refundable security
deposit as detailed below: _

The Security deposit is paid in favour of Sri. C.Krishna Rao, S/o Late
C.S.Rao with the consent and acceptance of Landowners No.l for mutual
benefit of the two Landowners.

a. Rs.25,00,000/- (Rupees Twenty Five Lakhs only) Dated:18-04-2019

b. Rs.1,25,00,000/- (Rupees One Crore Twenty Five Lakhs only) Dated:
02-05-2019

¢. Rs.50,00,000/- (Rupees Fifty Lakhs only) Dated: 30-06-2021, through
RTGS.

d. Rs.50,00,000/- (Rupees Fifty Lakhs only) Dated: 01 -07-2021,through
RTGS

e. Rs.40,00,000/- (Rupees Forty Lakhs only) Dated: 05-0?-2021.through
RTGS - '

f. Rs.60,00,000/- (Rupees Sixty Lakhs only) Dated: 05-07-2021, through
RTGS

The above said security deposit amount shall be refunded to the Developer
as follows:

a) 30% of amount after completion of slabs for all Villas.

b} 30% of amount after completion of brick work and plastering work for
all Villas.

c} 40% of amount 30 days from the date of the Developer obtaining
Occupancy Certificate of the Villa Project.
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“ 4, PERMISSION TO ENTER:

(a) The Landowners hereby grant license to the Developer to enter into the
Schedule Property, free of all encumbrances and obstructions, solely for the
purposes as contemplated in this Agreement. However, it is made clear that
such license grantec shall not be construed to be delivery of possession of
the Schedule Property as contemplated under Section 53A of the Transfer of
Property Act.

(b) The Developer shall from this day of granting license to enter upon the
Schedule Property as contemplated in this Clause, be deemed to have
license subject to the terms and conditions of the Development Agreement to
implement the Project on the Schedule Property and the Developer’s right to
carry out the construction and development works shall be continuous and
irrevocable provided that the Developer duly observes and performs all its
obligations as herein contained and the Landowners shall not in any
manner of whatsoever nature obstruct the implementation of the Project.,

5. OBLIGATIONS OF THE LANDOWNERS:

{a) The Landowners covenant as under:-

(i) Not to create any encumbrance or charge of any nature whatsoever on the
Schedule Property and accretions thereon in favor of any third party in any
manner whatsoever.

(iij To sign and execute all the necessary document/s and papers as may be
required for the purpose of perfecting the title.

(i) To allow the Developer to develop the Schedule Property as per Agreement
and as per the approved and sanctioned plans.

(iv) It is further agreed that the Parties viz., the Landowners and the Developer
are entitled to enter into Agreements for Sale relating to their respective
shares in the Project in favour of the prospective purchasers during the
period of construction after the Allocation Agreement is entered into. The
Developer subject to the terms of this Agreement is entitled and authorized
to execute and register the Sale Decds in respect of the aforementioned
Agreements for alienating their respective share of the constructed and
developed Villas as specified in the allotment agreement.

(v) To make out a good marketable right, title and interest to the Schedule
Property;

(vi) To provide the property for development in an as is where is condition for
development and further to extend all co-operation and assistance (o

obtain sanction of lay out and plan from the concerned authorities for the
development of the Project, at the cost of the Developer.

| C . Eenola BXtge Rao
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(vii) Not to let or cause hindrance in any manner whatsoever for Cevelcpment of

the Schedule Property as long as the Developer is complying with the terms
and conditions of this Development Agreement and the Developer has been
granted license to enter into and develop the Schedule Property as per the
scheme of development agreed to under the terms of this Agreement.

6. OBLIGATIONS OF THE DEVELOPER:

The Developer shall, on its own and at its own cost and expenses, perform
the following acts in connection with the development of the Schedule
Property;

To prepare and finalize the layout plans and building plans and other
applications as required for the construction of the Project on the Schedule
Property;

To take all necessary steps to prepare the required plans/ drawings/
designs/ applications for construction of the Project on the Schedule
Property, as per all applicable building bye-laws, rules and regulations and
submit the same to the concerned Authorities and various Government
Departments and Authorities from whom licenses, sanctions, consents,
permissions and no-objections and such other orders as may be required for
the construction of the Project. It is agreed that prior to submission to the
statutory authorities, such plans shall first be furnished to the Landowners
for their consent to the scheme of the plan(s).

il) To construct, at its own cost and expenses, the proposed Project in the

Schedule Property after obtaining necessary approvals, sanctions, liccnse
etc., in accordance with the sanctioned lay-out and building plans.

iv) Exercise discretion in all matters relating to the conceptualization, manner,

v)

method and design of construction of the Project subject to the terms of this
Agreement.

It shall be responsible for the design and structural stability of the Project
and shall obtain Occupancy Certificate for the project after completion of the
same.

vi) It shall follow and comply with all the norms and guidelines of the RERA.

i

All the rules and regulations of RERA are applicable to this DAGPA and
binding on the Developer.
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7. RIGHTS OF DEVELOPMENT:

(2}

(b)

It is hereby declared that the Developer subject to the terms of this
Agreement will be entitled to deal with: all plotted Residential Villas allotted
towards the share of the Developer as if it is its absolute property. Likewise,
the Landowners will be entitled to deal with all such Plotted Residential
Villas allotted towards the share of the Landowners as if it is his/her/their
absolute property. The Landowners shall be entided to enter into any
separate Agreements of Sale in respect of Plotted Residential Villas falling
towards the share of the Landowners. The Landowners are also entitled to
execute and register the Sale Deeds in favour of the prospective purchasers
in respect of the Plotted Residential Villas allotted towards the share of the
Landowners. The Plotted Residential Villas retained by the Developer
towards its share shall at all times be treated to be the property of Developer
and it is open to the Developer Lo deal with the same in any manner at its
discretion.

The Developer shall be entitled to enter into any separate Agreements of Sale
in respect of Plotted Residential Villas falling towards the share of the
Developer. The Developer is also entitled to execute and register the -Sale
Deeds in favour of the prospective purchasers in respect of the Plotted
Residential Villas allotted towards the share of the Developer. However,
such power to execute and register the Sale Deeds is subject to the terms
herein of this Agreement and to the extent of the GPA powers conferred
infra. The Developer shall exercise full rights and ownership in respect of
the Plotted Residential Villas allotted towards the share of the Developer and
under no circumstances the Landowners shall interfere with the rights of
the Developer in and over the Plotted Residential Villas allotted towards the
share of the Developer which shall be appended as an Annexure to
Allocation Agreement/Supplemental/Area Sharing Agreement which would
be entered into between thc Landowners and the Developer after the
permissions and sanctions are accorded by the Competent Authority.

8. OBSTRUCTION FREE DEVELOPMENT:

The Developer shall from the date of grant of license to enter upon the Schedule
Property as contemplated herein be deemed to have an irrevocable licence to
implement the Project on the Schedule Property and the Developer’s right to
carry out the construction and development works shall be continuous and
irrevocable provided that the duly observes and performs all its obligations as
herein contained and the Landowners shall not in any manner whatsoever
obstruct the implementation of the Project cxcept as hereinafter provided.
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The Parties shall bear and pay the GST and applicable taxes pro-rata 10 wicu A
respective share as levied by the authorities. The Parties can recover the GST
from their nominee/s/purchasers as per the rules in the ratio of their
respective shares, in the sale proceeds.
b . Kave ks ‘Ze-f-u}a Koo
M@ /2 F ealer Infra Projects Pvi. Ltd.
Kv ;
irecto Director




fravanm

ﬁ

D

owct ]

STV L, Ty -

res

e e e e s e
3 D e e



5 12.

13.

14.

15.
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(b)

: ®

INDEMNITY:

The Parties hereto shall keep each other [ully indemnified and harmless
against any loss or liability, cost or claim action or proceedings, that may
arise against either Party on account of any act of omission or commission
on the part of either Party or on account of any failure on the part of either
party to discharge its liabilities/ obligations herein including any defects in
the title over the Schedule Land.

NAME OF PROJECT:

It is agreed between the parties herein that the name of the Project “Greater
Infra’s C.S.Rao Green Valley”.

INSPECTION:

The Landowners are not concerned with nor shall they call in question the
accounts, expenditure, income or the profits or any other particulars
relating to the project from the Developer.

The Landowners or his/her/their authorized representatives shall have the
power to inspect the progress of the development activity at any time and
shall enquire regarding the quality of construction and shall give
suggestions to proceed with the construction as per the sanctioned plans
and agreed specifications.

ALLOCATION:

It is mutually agreed between parties that immediately after the permissions
are obtained and Layout/Building plan is approved by the statutory
Authorities in respect of Gated Community Layout comprising of Plots with
Villas and when the proposed plotted areas become identifiable on such
plans, the Villas with plotted areas will be allotted to the Landowners and
the Developer in proportion to their entitiement and such allotment will be
recorded and reduced into writing by way of a Allocation Agreement/
Supplemental Agreement/MOU/Joint Declaration which will be executed
and entered into among the Landowners and the Developer within 30
(Thirty) days from the date of receiving approvals of the permits “and
sanctions in respect of Gated community since the plotted areas will be
identifiable at such point of time and such Allocation
Agreement/Supplemental Agreement/MOU/Joint Declaration shall be
deemed to be integrally part and parcel of this Development Agreement.

Pursuant to such identification, each Party shall be entitled to deal with
their respective shares as their own absolute property and shall be entitled

to all income, gains, capital appreciation and benefits of all kinds accruing
or arising from or in relation thereto.
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Each Party shall be responsible and liable for all claims and disputes arising
out of its share in the Project in respect of sale transactions of their
respective shares. It being clarified that the Landowners shall be liable for
the Landowners Share and the Developer shall be liable for the Developer’s
Share. It is clarified that the disputes referred to in this clause are NOT
referable to the disputes arising out of and in connection with the guality of
construction and terms of this Agreement.

It is further declared that as per the rules and regulations of the Hyderabad
Metropolitan Development Authority or Greater Hyderabad Municipal
Corporation or Gram Panchayat in vogue, the preliminary Layout will. be
sanctioned by Authorities subject to the condition of mortgage being created
on part of the plots of the Layout in favour of Authorities as a security for
complying with the various terms and conditions prescribed for obtaining
final Layout. The Authorities will release the said plots from mortgage on
compliance of all the terms and conditions by the Developer. The parties
hereby agree that such plots will be mortgaged and will be selected by
Authorities as per their sole discretion and such mortgaged plots shall be in
the share of the Developer only.

Any disputes among the parties herein shall not affect the progress of
Development of the Project.

The developed/constructed areas shall be allotted to the Landowners and
the Developer in proportion to their entitled shares as stated supra and in
the same proportion as regards to facing, location, vaasthu preferences in
the Gated Community Lavout and as such all the developed areas will be
distributed on equal and pro-rata basis in all respects considering the good
and bad qualities without any discrimination in the allotment of shares in
favour of either of the parties and also if the amicable sharing is not
reached, the allotment shall be on the basis of lots by draw.

BORROWINGS AND ORIGINAL DOCUMENTS OF TITLE:

The original title deeds and other documents in respect of the schedule land

shall given to the safe custody of the Developer upon the sanction of the
approved plans and the Developer shall be entitled to produce such
documents to the prospective purchasers and also for inspection by the
representatives of the Banks or Financial Institutions from which the
prospective purchasers may avail the housing loan facilities. After
completion of the project, the Developer shall handover all the original
documents to the Association to be formed and registered among the owners
of the Complex as stated supra.
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The Developer will be entitled to obtain loans and advances from the banks
or financial institutions if so required for the construction of the Project by
way of project loans/funding by offering as security its rights under this
Agreement, as indicated below anc on the security of its entitled areas to be
developed in the Schedule property and / or the Developers Share in the
Project being constructeé on the Schedule Property. However it clarified
that the said charge shall be created only and only on the Developer’s share
in favour of such Banks or Financial Institutions and no charge shall be
created on the Landowner’s share. ¢

The Developer further assures and covenants with the Landowners that all
such borrowings and liabilities created for the development of the Schedule
Property shall be the sole responsibility of the Developer and there shall
absolutely be no personal liability of the Landowners in regard to any such
debts and in the event of default in repayment by the Developer, the
recovery shall be enforced only against the Developer and his share in the
Project.

PAYMENT OF MAINTENANCE CHARGES AND CORPUS FUND:

It is hereby agreed by the Landowners that from the date the Landowner’s
Share is ready for occupation, the Landowners shall bear and pay
proportionate monthly maintenance expenses for maintenance of common
areas and facilities to the Building Management Company/Owners
Association which shall be formed and incorporated by the Developer among
all the Owners of the Villas in the Gated Community out of the entire project
area.

If for any reason, the Building Management Company/Owners’ Association
is not formed by that time, the same shall be paid to the Developer, till the
appointment of Building Management Company or registration of the
Owners Association. . ;

The Landowners herein shall in the event of their retaining the villas or the
persons purchasing villas from them contribute and pay Corpus Fund as
mutually decided by the parties herein and such amount of corpus fund
levied shall be paid at the time of handing over of possession of Villas.

The Developer has decided to float a Corpus Fund for the entire Gated
Community Villas Project which is payable by the ultimate purchasers or
the retainers of the Residential Villas at the time of delivery of the
possession of the Residential Villas and such amount of Corpus Fund will
be fixed by the Developer and Land Owner/s being proportionate
contribution towards Corpus Fund and the Landowner/s or the prospective
purchasers of the Landowner/s shall pay the said amount of Corpus Fund
to the Developer of Second Part at the time of taking over the possession of
the Residential Villas and such fund will be governed and held initially by
the Developer of in a separate account and subsequently by the Association
formed among the owners of the Villasin the Gated Community and
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the Corpus Fund shall be the fund to be paid and/or contributed by each
Villa Owner which amount shall be initially held by tae Developer on
account of capital expenses after the Gated Community is completed and
the said fund will be transferred and made over to the Association or Society
formed among the owners of the Villas after its formation and the interest
earned and generated on the same will be utilized to meet the capital
expenses to be incurred for repairs and replacement of the major items
relating to the common amenities such as generators, motors, water pumps,
common lawns, gates, laying of roads, pipelines and capital expenditure
related to Clubhouse etc. and if at any point of time such interest
generated/earned on the Corpus Fund is not sufficient to meet such
expenditure, the residue/deficit required shall be contributed by all the
owners/occupants in the Gated Community in the same proportion in
which they contribute the monthly maintenance charges.

PAYMENT OF DEPOSITS AND EXPENSES TOWARDS CLUB HOUSE,
AMENITIES ETC:

It is agreed among the parties of First and Second Parts that Lhe ultimate
purchasers of the Plotted Residential Villas shall pay to the Developer the
proportionate cost/charges payable towards amenities such as
deposits/charges payable to the authorities for obtaining electrical supply,
water connections and sewerage/drainage connection and shall further pay
their proportionate contribution towards Club House (i.e., cost of
construction of club house and equipment & other facilities to be provided
therein}. For the above said club house charges and amenities, the
Landowners or their successors-in-interest shall pay to the Developer as
fixed by the parties herein for each Villa before taking the delivery of such
Residential Villas or at the time of alienation of Villas by the Landowners in
favour of the prospective purchaser/s. In the event of retention of any of the
Villas by Landowners, the Landowners shall pay such contribution in
respect of such Villas.

CLUB HOUSE:

The Develaper shall construct a Club House as per the sanctioned permit in
the Project and provide facilities such as swimming pool, gym, table tennis
etc. The Club House will be the common property of all the Owners of the
Villa Project. All the Villa owners of the Project shall become automatically
members of the Club House and are entitled to avail Club House facilities as
per the bye-laws of the Association to be formed among all the Villa owners
in the project. The Club House shall be the property of the Association to be
formed among all the Villa owners.
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DISPUTE RESOLUTION:

Any disputes and / or differences whatsoever arising under or in connection
with this Agreement which could not be settled amicably by the Parties
through negotiations, shall be finally settled by arbitration in accordance with
the provisions of Arbitration and Conciliation Act, 1996. The venue of
arbitration shall be Hyderabad.

This Agreement shall be construed and interpreted in accordance with and
governed by the laws of India and the Civil Courts at Hyderabad, Telangana
State, India alone shall have exclusive jurisdiction over all matters arising
out of or relating to this Agreement.

AMENDMENT:

This Agreement shall not be amended except by an agreement in writing
signed by the authorized representatives of both the Parties and such
agreement shall be read as part and parcel of this Agreement.

1t is further declared that all the Annexures enclosed herewith to this
Development Agreement —cum- GPA shall be treated and shall form integral
part and parcel of this Agreement and the parties are bound by not only
these presents of the Agreement but also the contents and all other aspects
covered under the Annexures enclosed herewith.

ASSIGNMENT:

The Developer shall not be entitled to transfer / assign their rights under
this Agreement without obtaining prior written consent from the Land
OWners.

NOTICES

Except as otherwise expressly provided herein, all notices and other
communications, documents and proceedings which are in any way relevant
to this agreement shall be in writing and in English language and shall be
transmitted either (i) by registered post or by a recognized courier service, or
by electronic mail{email) to the Parties hereto.

EMPOWERMENT AND IRREVOCABLE POWER OF ATTORNEY:

THIS GENERAL POWER OF ATTORNEY is executed on the date, month and
year aforementioned by the aforesaid Landowners duly nominating,
appointing, constituting and retaining the Developer hereinabove (or
represented by any other authorized rcpresentative on behalf of the
Developer company as per the Board Resolution) as their General Power of
Attorney Holder to do, perform and exccute the following things, acts and
deeds, that is to say:-
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{af That by virtue of the Development Agreement executed, We, the
Landowners hereinabove named do hereby appoint, retain and
constitute the Developer hereinabove to act as our lawful General
Power of Attorney Holder to exercise all the powers referred to below
and to do, perform and execute the following things, acts and deeds
on our behalf. However, it is made clear that the power of alienation,
transfer by any mode, sale, mortgage, etc., shall be restricted only to
the Developer’s share as specified in this Agreement. The power to sell
and transfer the Developer’s share is limited only in respect of the
Plotted Residential Villas falling towards the share of Developer as per
the terms of this Agreement read with  Allocation
Agreement/Supplementa:y Agreement/MOU /Joint Declaration to be
executed subsequently after obtaining the permissions ie., to say the
Developer is entitled to execute Agreements of Sale/Sale Deeds only
in respect of all the Plotted Residential Villas allotted towards the
share of the Developer. The Developer herein is absolutely authorized
and empowered to alienate, convey and transfer all the Plotted
Residential Villas allotted towards its share

(b)  To enter into, execute Agreements to Sell / Sale Deeds, Exchange
Deeds, Agreement to/of lease, Lease Deeds, Agreements of leave and
license, License Deeds and/or other contracts, agreements or
documents that may be required to transfer by way of sale, lease,
license or otherwise in any manner deemed fit by the Developer, the
Developer’s share i.e., in respect of Plotted Residential Villas which fell
and were allotted towards the exclusive share of Developer under
this Agreement in favour of itself {i.e., in favour of the Developer),
intending purchasers, Lessees, Licensees and/or other persons
nominated by the Developer, alienating, conveying and transferring
the Developer’s share as contemplated under this Agreement in whole
or in parts and/or rights thereto; and for this purpose to sign and
execute such other documents/Sale Deeds/Agreements as may be F
required in favour of the Developer and / or any other third parties I»E
selected/nominated by the Developer such as prospective lessees, |
licensees; purchasers etc. including a company /Building
Management Company and to receive sale consideration to itself, to |
admit the execution of such deeds/ Agreements/Sale Deeds and fo '
present such documents/deeds before the concerned Registration
Authorities, to admit execution and to complete all the registration
formalities.

(c)  To present all such agreements/deeds of sale, exchange deeds, lease
or leave & license or any other conveyvances in respect of the
Developer’s share for registration before the concerned Sub-Registrar
/ District Registrar of Assurances having jurisdiction, and admit
execution thereof and complete all the registration formalities:
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To sign and verify, applications, petitions, affidavits, forms, etc.,
required to be submitted at the time of registration of such
agreements/deeds of sale, lease and leave & license and any other
conveyances in respect of the Developer’s share;

To hand over physical possession of the Plotted Residential Villas
allotted towards Developer’s share or any portion thereof to the
concerned purchaser/s, lessee/s, licensee/s etc.;

To raise loans or otherwise borrow funds or project loans for
construction of the Project on the security of the Plotted Residential
Villas allotted towards the Developer’s share from banks, financial
institutions and/or other persons by creating equitable mortgage by
deposit of this Development Agreement or other mortgages / charges
on security of the Developer’s share, and sign and execute requisite
mortgage deeds and other documents required there for, on such
terms and conditions as the Developer deems fit, and to get the same
registered, if necessary in the manner prescribed under law and there
under, be present through authorized personnel for the said purpose,
but without involving Landowner’s share of areas in any liability in
respect of the said borrowing, mortgages or other commitments.

To approach the concerned local City Municipal Council,
HMDA/GHMC or such other competent authorities, including the Fire
Force Department, Power Transmission Corporation, Electricity
Supply Company Limited, Water Supply Board, Telecom, Airport and
Telecommunication Authorities, Urban Arts Commission, Pollution
Control Board, Environmental Authorities, Lift Inspectorate, Electrical
Inspectorate etc., and get the required permissions and sanctions,
and for appointing Contractors, Civil Engineers, Architects,
Consultants as desired by the Developer, and to do all other acts as
may be necessary for putting up any construction/s including
Residential Complex and for effective development and completion of
the buildings on the Schedule Property in such manner as the
Developer may deem (it and proper. Any deviations shall be only with
the consent of the Landowners. .

To execute mortgage Deed or Gift Deeds in favour of the concerned
Authority incliding HMDA/GHMC, Banks and Financial Institutions
and to execute deed of release or any other documents as per the
Building/project Joan sanctioned conditions.

To apply to TSPDCL and/ or other state/private power
distribution/supply company/ies, HMDA/GHMC, Water Supply and
Sewerage Board and/or other state/private water supply/ sewerage
disposal entities, and to such other entities / authorities and to all
other offices for securing necessary connection of power, putting up a
sub-station, water, sewerage etc., and to sign all such applications,
afhidavits, undertakings, declarations, agreements, indemnities, eté.,
as may be required in this regard, and pay nccessary charges, levies
and sums thereof;
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(o)

(p)

(a)

:

To appear for and represent us before revenue authorities, town
planning authorities, and urban development authorities {including
bat not limited to the HMDA/GHMC, in connection with any of the
matters connected with the Schedule Property;

To appoint, from time to time, professionals and to grant them
necessary authority to appear and represent us i.e., the Landowners
before any or all authority/ies set out in sub-clauses (g), (i) and_ {j)
hereinabove, including any other authority/ies of State and Central
Governments, Airport authorities, Department of Telecommunication
and such other statutory judicial, quasi-judicial authorities as may be
deemed necessary by the Developer;

To appoint advocates for defending the rights in respect of the
schedule property by filing answers and also authorized to give
evidence on behalf of the Landowners.

To appoint, from time to time, contractors, civil engineers, architects,
consultants and such other technical and other personnel and
consultants and workers as may be required for the development of
the Schedule Property;

To pay development charges, layout charges, betterment charges,
property tax, library tax etc. as may be applicable, on my behalf in
respect of the Schedule Property;

To apply for and secure commencement certificates, occupation
certificates, completion certificates and other certificates, permissions,
sanctions, orders etc., in respect of the Project to be constructed and
completed on the Schedule Property from the concerned authorities;

To deal with the assessment authorities and/or revenue
departments/authorities in connection with all matters pertaining to
the assessment of the Schedule Property;

To pay necessary deposits of security or any other amounts that may
be required to be deposited or paid to TSPDCL and/ or other
state/private power distribution/supply company/ies, Water Supply
and Sewerage Board and/or other state /private  water
supply/sewerage disposal entities, HMDA /GHMC, Airport Authorities
and and/or any office or board or authority mentioned in any of the
foregoing paragraphs, and also to apply for the refund thereof and to
recover the same as and when occasion arises; ’
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And generally to do all other acts, deeds, matters and things in connection
with and relating to and concerning or touching upon the alienation of the
Developer’s Share in the manner aforesaid without any restrictions,
reservations or conditions.

And generally to do all such acts, deeds, matters and things as may be
necessary as the Developer shall think fit and proper, notwithstanding no
express power or authority in that behalf is hereinabove provided, provided
however the same shall be incidental to the powers conferred hereinabove.

And the Landowners hereby agree that the Power of Attorney granted in
terms hereof shall continue to be in full force and effect, and be fully valid
until the completion of entire development and construction and the
Developer has/have fully conveyed all the Developer’s Share in favour of the
Developer / nominee/s or in favour of the third parties as stated above.

And the Landowners do hereby agree that all acts, deeds and things lawfully
done by the Developer shall be construed as acts, deeds and things done by
the Landowners and the Landowners undertake to ratify and confirm all
and whatsoever that the Developer shall lawfully do or cause to be done for
the Landowners by virtue of the power/s herein above given.

Provided that the Power of Attorney so executed shall not be revoked since
the power of attorney is coupled with interest in view of the fact that the
Developer by investing it's own funds will develop the schedule property. The
cost of such Power of Attorney including, but not limited to stamp duty and
registration fee, shall be borne entirely by the Developer. It is hereby
understood between the parties that the Powers of Attorney mentioned in
this Agreement are coupled with interest having regard to the steps already
taken by the parties prior to the date of this Agreement, and hence the said
Powers of Attorney is irrevocable.

Provided further, that the Developer shall not act in exercise of the powers
conferred under the Power of Attorney in derogation of the rights of the
Landowners guaranteed under the terms of this Agreement.

This Development Agreement cum General Power of Attorney is registered

with Three copies. The First copy with the Developer, Second copy with the
Owner No.1 & Third copy with the Owner No.2.
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SCHEDULE OF PROPERTY

All that the Land totally admeasuring 36380 Sq. Yards or equivalent to
30418.06 Square Meters, (Ac.7.2lguntas, comprising of the land
admeasuring Ac.3.39 guntas in forming part of Sy.No.82 and Ac.3.21
guntas in forming part of Sy.No.82) Situated at Bollaram Village, Under the
Municipal Limits of Bollaram, (erstwhile Khazipally Gram Panchayath),
Jinnaram Mandal, Sangareddy District, {erstwhile Medak District)
Telangana State, which is bounded by;

NORTH : 40’ Wide Road

SOUTH : Existing 18mts wide BT Road and Transgene Bio
Research and Development Company.

EAST : Existing Residential Apartments

WEST - Existing shed and Medrich Bio Company and

Photon Energy Company

IN WITNESS WHEREOF the Parties hereinabove have signed and executed

this document on this the day, month and year hereinabove mentioned.

WITNESSES: | C. kenele Breuge Koo
5 W 5 W‘u&y ﬂé"ﬁ

4. per LAND-OWNER/S OF FIRST PART

ater Infra Projects Pvt. Ltd.
D/: i v P
irector Director

PER OF SECOND PART
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ANNEXURE -1A

1. Description of Land and Building : Proposed Construction on Land totally
admeasuring 36380 Sq. Yards or equivalent to 30418.06 Square Meters,
{Ac.7.21guntas, comprising of the land admeasuring Ac.3.39 guntas in
forming part of Sy.No.82 and Ac.3.21 guntas in forming part of Sy.No.82)
Situated at Bollaram Village, Under the Municipal Limits of Bollaram,
(erstwhile Khazipally Gram Panchayath), Jinnaram Mandal, Sangareddy
District, (erstwhile Medak District) Telangana State.

2. Nature of Roof : RCC
3. Total Extent of Site . 36380 Square Yards

4. Builtup area particulars . 2,80,000 Sq. Feet (Approximately)

5 Party's Own Estimate

MV of the property : Rs.31,80,00,000/-
6. Land Value : Rs.8,18,55,000/-
CERTIFICATE

IMVe do hereby declare that what is stated above is true and correct to the best of my/our

knowledge and belief.
L . C Jia.w:-lca %‘Luﬁp Rap
WITNESSES:
0564, >
2. 27 i LAND-OWNER/S OF FIRST PART

realer Inira Projects Pvi. Lig.
/@
WP/A/ ol

0 Director
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e
INFRA'S _C S RAQ GREEN VALLE
ANNEXURE-A (SPECIFICATIONS AND AMENITIES)
STRUCTURE
FRAMED R.C.C. framed structure to withstand wind & seismic loads
STRUCTURE -inch thick wall with red/ Solid Cement bricks for external walls and 4 % - inch
SUPER STRUCTURE khick wall with red/ Solid Cement bricks for internal walls
IPLASTERING _ -1
INTERNAL Kand faced cement plastering using glass fibers.
EXTERNAL Sand faced cement plastering.
DOORS '
MAIN DOOR 7 1/ -feet height Teak wood Door Frame &Designed Teak Wood/Veneered
Shutters with reputed hardware fittings finished with melamine finish.
(NTERNAL DOORS 7 V- _feet height Teak wood Frame & Veneered Shutters with reputed hardware]
’ fittings finished with melamine finish.
RENCH DOORS& T

f’\ﬂNDOWS e S&Ul’\f’C shutters with tinted float glass of reputed make.
[PAINTING / CLADDING B

i EXTERNAL (Combination of Natural Stone /Tile & Textured Finish with top two coats of
B Exterior Emulsion. .
INTERNAL Smooth putty finish with 2 coats of Premium Acrylic emulsion paint of reputed

make over a coat of primer.

FLOORING& DADO

Drawing, Living, and Dining, kitchen and Bed room areas with 800 x 800 vitrified
tiles, Master Bed room with wooden laminated flooring.
Bathrooms with premium vitrified tiles on walls and floor.

STAIRCASE Lapotra finish Granite flooring & S.S. Railing
B "I Provision for municipal water.
D Provision for fixing of water purifier & chimney.
IKITCHEN E Provision of ho! water near the sink.
4. Pravision for Madular Kitchen.
5. Provision i Solar Water
GAS B Gas i’_ipé—h'_ﬁcrt?aﬁ Kitchen to outside Cylinder Arca T )
H;g;:TIESM’ASH Dish- Washer & Washing Machine provision in the Utility Area.
I. Vanity type wash basin. e
R EWC with concealed flush tank of Grohe/Kohler/Equivalent make. -
BATHROOMS 5. Single lever fixtures with wall mixer-cum-shower of Grohe/Kohier/ Equivalent
i o
1 4. All C.P. Fiuings ure Chrome Plated of Grohe / Kohler/ Equivalent make. i
- 1. Concealed Copper Wiring of Finolex / Equivalent.
B Power outlets for Air Conditioners in all rooms. .
ELECTRICAL 3. Power plug for cooking range chimney. refrigeralor. microwave ovens)

i

mixer/grinders in kitchen, Washing machine and dish washer in Utility Arca,

4. Plug points for T.V. & Audio Systems etc.

l C_  Kowe ko %(4.439 ﬂa.a!
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5. 3-phase supply for each unit and individual Meter Boards.

6. Miniature Circuit breakers (MCB) for each distribution boards of reputed make

i

7. Elegant designer Modular Electrical switches of Legrand / Equivalent.

TELECOM

1. Telephone points in living rooms.

b Intercor facility to all the units connecting Security.

CABLE TV

Provision for Cable Connection in all Bedrooms and Living Room.

INTERNET

internet provision in each villa,

1. Domestic Water made available through an exclusive Water Soﬁening Plant
with Water Meters for Each Unit. (Not RO Piant)

\WSP & STP

2. A Sewage Treatment plant of adequate capacity as per norms will be provided
ms|de the project, treated sewage water will be used for the landscaping.

GENERATOR

100% D.G backup with Acoustic enclosure & A.M.F.

}. Sophisticated round-the-clock security/surveillance system.

SECURITY

. Salar power fencing/Barbed wire all-round the compound.

3 C.C. cameras in identified common areas and club house with monitoring and
recording from security and maintenance office.

“"|A. Well Designed Club House with Facilities like

I. Hobby Room.

. Multipurpose Hall

. Yoga/Meditation Room
. Open Party Area

CLUB HOUSE[-

. Library

(25000SFT Aprox.) &P
AMENITIES

_GYM., Aerobics etc : - :

Swmm‘lmg Poal with Ch’mgmg Rooms

. Guest Rooms - [ ol

\’SIDQH.IB\U!-I;-'HIJ

Assomauon Room . - i
10. Tabln: Tennis i
1. (‘hl?dn.n Play aren - & _

MAIN
LANDSCAPING
WORKS

|
!
i
Beautifully Designed I.mdf.capmo wnh exclusive footpath. Activity .Areas s)
Lighting, Children Play Areaetc. is provided for the community. i

Dlrector
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GREATER
INERA

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF DIRECTORS OF GREATER INFRA
PROJECTS PRIVATE LIMITED AT ITS MEETING HELD ON FRIDAY, 20" DAY OF AUGUST, 2021 AT THE
REGISTERED OFFICE OF THE COMPANY SITUATED AT PLOT NO-217/A, 2"° FLOOR, NEAR METRO STATION,
MATRUSR! NAGAR, MIYAPUR, HYDERABAD-500048, TELANGANA.

AUTHORIZATION TO SIGN AND EXECUTE AGREEMENTS ON BEHALF OF THE COMPANY:

The Board considered the need t¢ authorize Mr. Manne Ravi, Director {DIN: 08452676) and Sri. Konka
Venkata Prasada Rao (DIN:02396158)of the Company jointly to sign/execute and submit the General Power
of Attorney for sale, Agreement for Sale, Sale Deed, Development Agreement, Supplementary Agreement
any other conveyance/requisite agreements in connection with the parcel of land admeasuring 36380
square yards or equivalent to 30418.06 square meters (detoiled Schedule of the Property is mentioned
herein below} an hehalf of the Company

The Board, after due discu'ssions, passed the following resolution:
“RESOLVED THATMr. Manne Ravi, Director (DIN: 08452676) and Sri. Konka Venkata Prasada Rao
{DIN:02396158), Directors of the Company, be and are hereby jointly authorized to sign/execute and submit
the General Power of Attorney for sale, Agreement for Sale, Sale Deed, Development Agreement,
Supplementary Agreement any other -conveyance/requisite agreements in connection with the land
admeasuring 36380 Square yards or equivalent to 30418.06 square meters as detailed below on behalf of
the Company. The acts done and documents executed shall be binding on the Company until the same is
withdrawn by giving notice thereof.” )

SCHEDULE OF PROPERTY

All that the Land totally admeasuring 36380 Sg. Yards or equivalent to 30418.06 Square Meters,
{Ac.7.21guntas, comprising of the land admeasuring Ac.3.39 guntas in forming part of Sy.No.82 and Ac.3.21
guntas in forming part of Sy.No.82)} Situated at Bollaram Village, Under the Municipal Limits of Bollaram,
{erstwhile Khazipally Gram Panchayath), Jinnaram Mandal, Sangareddy District, {erstwhile Medak District)
Telangana State, which is bounded by;

NORTH : 40" Wide Road

SOUTH : Existing 18mts wide BT Road and Transgene Bio
Research and Development Company.

EAST : Existing Residential Apartments

WEST ; Existing shed and Medrich 8io Company and

Photon Energy Company
“RESOLVED FURTHER THAT Mr. Manne Ravi, Director {DIN: 08452676} of the Company be and is hereby
authorized to submit a copy of the above resolution duly certified as true.”

-\\CERTIFIED TRUE COPY\\
For GREATER INFRA PRO, PRIVATE LIMITED

SAIATER tnFna PAGIEDTS PRovsTE L TR
Plgt Ne 217:A. 2nd Fleoi Near Mewro Station, Marrusn Nagar Miyagur Hyderabad 500 049
Email grestennira@gmai com
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_'? PROCEEDINGS OF THE COMPETENT AU I‘HORI'II;K‘§g?§!AB 2 £1 6 4 1 D 4 b4
REVENUE DIVISIONAL OFFICER SANGAREDDY L 1
PRESENT:- Menchu Nagesh

"_ Appllcat!an No:

"2; Proceedings.No.

o £32/5507/2020

r‘i - "._ LCR022000135898

5 s Dated:13/08B/2020

W '..“."g!‘“

o

sub:- Land Cunversien - SANGAREDDY District BOLLARAM Village Jinnaram Mandal, Sy.No.

-:f“} ¥ BLEL EXien 7.2000 Acregunas Conversion of fand use from Agriculivie 1o Non-

A Agriculiwe-Orders-Issued. :

,! ! aef:- 1. Application ol CK DURGA RAG AND UTHERS W/ €S RAO AMJ (JTHBR'a Du. 20772020

51 2. Report of the Tahsildar, Jiunaram Mandal, Lr.No. Buasvvz01s

5 3. Challan No: 200193820, Dt: 722212020 00:00:00 for Rs: 2450250.0000 /- being the 3%

't," Conversion fee. i
,a; LE 2 .

RDER: N ,

. CK DURGA RAU AND UTHERS, W/O CS RAO AND OTUERS ; R/0 ,, Bollarsw, Jinaaram, SANGAREDDY , $00630
5 has applied for conversion of agriculiure land bearing Sy.No. 82/E, 82/E¢ extent. 7.2000 Acre puntas situated
‘;ig‘.‘f in BOLLARAM  Village Jinnaram M-mda] SANGAIIEI}DY District for lh: purpese of Non-Agricultuie. The request of the

e applicant 15 found to oo consistent with the pmwsums of the Acrt. : )
- Hened, the parission s hereby secorded fu_r conveision of the Agriculiural Lund into Non-Agriculturat purpose on the
'Yr- ‘ tutluwing wane and conditions

L The reomesivn i i0 wnd o sl deuest oF the sppinait and be g suiuly respunsble By the COIMEHS iade @ the appliessn
Thy pront uf puamessien cen mof L e siiecd that fe dantents <7 the appbicaton ar saified'w cupdinmed by Ve suihories ush the A

h
b B pmapisneon el s W 2kt cevnt i ier 20w 2t Den pand woes ihe ALUin agspect of bt e Agraouboeal Lirds For the Semisd paipwse oF cum @ision i,
Tws Apsxultia

& 1ok med Ll 2Ry sk b o eming sl 1o the applieant ever the abuye Apiculiueal kisds

SVl B mIENR ABE AN OF (e 2 dings arden 3y D Loa Hic ime haing 1 lorae.

- e oo cisannn. Bon voon vl et Ine poma e oe ot Giicrm me skt 20y Olemlstame,

LEate o esparsibne b s anfemial v cumsos il g dng uf @nv hiss o onceod Be oy bedi o canse uthorwess di i o eeny A o el
Sotad o wtee Fetan i, Ll o deposastest st s (b appdn ant

& T aattisan trce e s W gl i cem IR s gt 10018 Fusnd thal liwe ponmssion 18 obtaengd By bl nisweprescntalion of 1y mstake ol i
“ Losatruetans sl bt Lo ondy bor o orsen Fatent
I NaVomey Soerees, Saeit pe boioaomog 0 Tates shouhl b diveisd o b bl o
-I " Total earent Extent fur w |IM'"
= by, Villagse & Mumbad & D Sy N H pemicshion lor Renuiths
" (S No. WISC} AL ST R
. B LARAM. Juniam. SANUAREDDY, . . STE2EE | ] - 17
. :
“ . 1 - - # : vomoade w o o ' .. o . -
. Total 7.2000 7.2000 A1t punts

To . ’ d.r : .
CK DURGA RAO AND OTHERS L

Hollaram Village Manchu Nagesh,

Jinnaram Mandal REVENUE DIVISIUNAL OFFICLR ,
Sangarcddy DIVISION,
SANGARLDDY DISTRICT,

* Ehk perirsann due o e fale dn i Bms e dutlionty ur 3uthoeotics or 3ns persed or poestas of any il idnd? of sedis duals of e, Loilia el Y -

i Rt ae,
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LOCATION SKETCH MAP
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PROCEEDINGS OF THE T2

 PHOC. No.&/ 3&)5//2019 / S / DATE: 7 /a0
Moy,
e Sub: Mutation — Jinnaram Mandal-_ e SERAASC I Az . --..Village Sy. No 8'1—
' : ExteNte,., r:' : Pattadar Pass Books.
Rules 1989 of section 5 sub secti n (2)-M on.orders issued- Reg.
Read . 1 AJoSci/Smt Ao WA ey & }_a.&m /0, w;o._._fl_pl&&-xu%aﬁ.t)&:@ﬂ e
- . 3. | éb'

.

R/O..... Latlaxan) Date..
2. This office notice date: '
3. VRO, Report date - and MRI report date..,

-.A_I@t"c

.

"ORDER: ) . i
2%
Whereas in the reference 1= read Sri/Smt.& qu‘* !<‘q Y/ k’iﬂf 3 B'ﬂﬁ) ﬁ 69

5/C, W/0 CE_HQE&.%G;E, 5? QT‘?Q l\o' &fo._,@e.‘igzé%as purchased the land in Sy. No - 82}@
semnansana Extent QL' S0 situated at, QGJIJD'YDW

wvillage

Through Hegistered Sale Deed No.z.}uﬂ!_m .......Date.l.é)..@.il.lf?ﬁ._%nd requested to implement the cale ransaction
In the Revenue Records. The petition has been taken up for enquiry and a Notice under section 4(1) of R.O.R. Rules 1985 in
form —VHl has been issued and has teen published In the village notice board O esrreneeennn 80 AWaIE Claims aridl
cbjections if any vide above reference 2+read. But no claims and objections have been received within thre time stipulated.

Through'the above reference 3w read, the concerened Village Revenue Officer and Mandal Revenue Inspector have
recummended to sanctiom of mutation as the purchaser Is In possession over the purchased land shown in_ the scheduled

und Whe 23 fand is pattzland, sitvated a:.&rr}.!.r.m,.village of linnaram Mandal,
i ’

Therelfore, mutation is hereby sanctioned for change of owner and paftadar as per séctionS(2)of the "~~~ g
——RL.R Bules.1989-asunder~ - —— ~———"—"—~
' - Village of Jinnaram Manaal.

Sl Mg, Name and ' Registered [ Sy. No. Extent | Name and Father/Husbard Naime of |

‘Father/Huaband Name of Sale Deed No. (inAcres) | The Purchaser (Vendea)
The Paptadar{Vendar) ‘| And Date { :
y % : v % : IR ey ,
1 Ct)e\"q }tuw? erjs 2_} { r;}'m“} 82—}&0 Qf-ﬁ‘a C_BszzaQw El‘wsbmq R4,
- — \6‘ ]
Rev--8.8 57453- 0:/‘*14.{!299) : f{
C._' -S ’ ﬁ‘a v
:_)_957 . _ /
| )
/ .
TOTAL . C(_.,s?}
i
o 55 Sooliwo
The Concerened, TIN00 0 .
Copy to the Village Revenue Officer concerened for compliance "% .
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PHOTOGRAPHS AND FINGER PRINTS AS PER SECTION 32A OF REGISTRATION ACT, 1908

[ FINGER PRINT IN PASSPORT SIZE NAME & PERMANENT ADDRES OF THE
BLACK INK (LEFT = S PRESENTANT/SELLER/ BUYER

Smt. C. Kanaka Durga Rao @
C. Durga Rao, W/o Late C.S. Rao,
R/o. House No.74, Aparna County,
Miyapur “X" Roads, Hyderabad - 500
049, Telangana State, India.

Sri. C. Krishna Rao, S/o Late C.s.
Rao, R/o. House No.74, Aparna
County, Miyapur “X” Roads, Hyderabad
- 500 049, Telangana State, India.

Sri K. V. PRASADA RAO, S/o.Sri K.
LAKSHMI NARASIMHAM, R/o. Plot
No.179, Mytri Nagar, Phase-II,
Madinaguda, Hyderabad - 500 049.

Sri MANNE RAVI, S/o.Late
NARASIMHA RAO, R/o. Flat No.401,
Nirmala Nilayam, HIG 158, Road No.§,
Phase 1 & 2, KPHB Colony, Kukatpally,
Hyderabad - 500 072.

i

SIGNATURE OF WITA
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PHOTOGRAPHS AND FINGER PRINTS AS PER SECTION 32A OF REGISTRATION ACT, 1908 @

PASSPORT SIZE
PHOTOGRAPH

FINGER PRINT IN
BLACK INK (LEFT
THUMB)

NAME & PERMANENT ADDRES OF THE
PRESENTANT/SELLER/ BUYER'

SRI. M\.BHANU PRASAD S/o SRI.
M.V.RAMANA MURTHY, R/o. Flat No.401,
Plot No. 26, Kingston A wing, Pragathi Nagar,
Kuakatpally, Hyderabad, Telangana-500090.

Sri. RAVULA PRASAD, S/o. Sri.
NAGESWARARAO,

R/o. H.No.4-82, Kandukuru Mandalam,
Kond imudusu Palem, Prakasam
District, Andhra Pradesh, Pin: 523105.

SIGNATURE OF WITNESES:

[ Keveko Fywgs Kao
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Exsm TGAGE Affidavit is made

ane, 2022 at Sanga Reddy, by.,

1 4ot C Kanaka Durga Rao

(Aadhaar No.

e LOMALR

ss6 w9 3. Stade ClnJiro P .

; DEED

SIMPLE MORTG
ANNEXUR
AFFIDAVI

P

Q@/ ' I
A
vi

@ C. Durga Rao, W/o Late C.s.
pout : 86 years, Occupation: Business, R/o.

2. $ri. C. Krishna Rao, S/o Late C.S. Rao, aged about s

ccupation: Business, R/o. House No.74, A
ads, Hyderabad - 500 049, Telangana State,

&

[

L

_ _ .Ex;i'.i-{'*‘.‘::%c-_.'-’ amp Vendor
~ LA R RD. fie 2k mt Sangareddy

and executed on this the 20tk day of

Rao, aged

? > years, | 1ess, R/o. House No.74, Aparna County,
iyapur “X” Roads, Hyderabad — 500 049, Telangana State, India.
3466 0974 5421) (PAN No.AENPC8245E) -

64 years,

parna County, Miyapur “X”
raba India. '
’assport No. 566564965} ( PAN.No. AQPPC6362G)

Contd....2




in the of the Joint SubRegistrar1, Sangareddy (R.0) along with the Pnotagrapﬁ &

~ and __ on the 20th day of JUN, 2022 by SriM Ravi

S

3

s required Under Section 32-A of Registration Act, 1908 and fee of Rs. 21000/- paid between the hoursof

on a by (Details of all ExecutantsiClaimants under Sec 32A);
Photo Address

SINo Code  Thumb Impression
: : MANNE RAVI[R]M/S.GREATER

PROJECTS PRIVATE LIMITED ¢
HOLDER i

12022 & Doct No

3
Sheet 1 6f9

gsSN

20th day of June,2022 SIQnatufe ue
7 S b o Sangared

dy (

Endorsement: Stamp Duty, Tranfer Duty, Registration Fee and User Charges are collected as below in
4 respect of this Instrument. 1

d . |l /Deséription | : In the Form of

Challan | StampDuty |  pomcy
WENIGact | - TONNG ] TR 0Nl puirie

ot |

5106

13
8
| ¥
1

Gl

lelole
o

50

e A
21000 : |

Gt

il
(=]

~__ Mutation Fee
Total

(=]

4]

8
OQlo|lolcolo|lo

5 ; 0 i 26500 ,

P i

3

| the chargeable value of Rs. 20966000/~ was paid by the party through E-Challan/BC/Pay Order No /668295200622 dated ,20-

[ JUN-22 of ,SBIN/

Generated on: 20/06/2022 05:52:34 PM

i 26600
| Rs. 5000/ towards Stamp Duty including 7. under Section 41 of 1S, Ack 1699 and Fe. 27000 towards Registration Fees on
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" Hereinafter be called and referred to as "LAND OWNERS', which together
expression, unless the context is repugnant, shall mean and include all their
respective legal heirs, successors, assignees, agents, executors, administrators
etc., of the First Part.

AND

M/s. Greater Infra  Projects  Private Limited having CIN:
U45201TG2019PTC132720 and Registered Office at Plot No.217/A, 2»d Floor,
Near Metro Station, Matrusri Nagar, Miyapur, Hyderabad -500049 (PAN:
AAHCG8193L) represented by its Directors: (i) Sri. Manne Ravi, S/o. Late. Sri. M
Narasimha Rao (DIN: 08452676) (Aadhar No.2552 6771 3531) and Sri. Konka
Venkata Prasada Rao, S/o. Sri. K. Lakshmi Narasimham, (DIN:02396158)
(Aadhar No.5798 3387 1482).

Hereinafter be called and referred to as "DEVELOPER" which expression, unless
the context is repugnant, shall mean and include all their legal heirs, successors,
assignees, executors, administrators, successors in office etc., of the Second Part.

Represented by their Development Agreement cum GPA Holder:

M/s. Greater Infra Projects Private Limited having CIN:
U45201TG2019PTC132720 and Registered Office at Plot No.217/A, 2nd
Floor, Near Metro Station, Mathrusri Nagar, Miyapur, Hyderabad,
Telangana -500049 (PAN: AAHCG8193L) represented by its Directors: (i)
Sri. Manne Ravi, S/o. Late. Sri. M Narasimha Rao (DIN: 08452676) (Aadhar
No.2552 6771 3531) and Sri. Konka Venkata Prasada Rao, S/o."Sri. K.
Lakshmi Narasimham, (DIN:02396158) (Aadhar No.5798 3387 1482).

vide Registered Development Agrecement cum-G.P.A Deed No. 33533/2021 dated
02-09-2021, Regd. at R.O. Sanga Reddy District.

Hereinafter called the "FIRST PARTY"
IN FAVOUR OF

METROPOLITAN COMMISSIONER, Hyderabad Metropolitan Development
Authority, Hyderabad.

THE "FIRST & SECOND PARTY" which expression shall mean and include

all their I heirs, executors,administrators etc.
Contd....3
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Online Payment Details Recelved from SBi e-P

| (1). AMOUNT PAID: R. 26550/-, DATE: 20~JUN-22, BANK NAME: SBIN, BRANCH NAME: . BANK REFERENCE NO: C
| 8470872241722 PAYMENT MODE:NB-1001138 ATRN:8470872241722, REMITTER NAME: GREATER INFRA PROJECTS |
| PRIVATE LIMITED EXECUTANT NAME: C. KANAKA DURGA RAO AND OTHERS,CLAIMANT NAME: METROPOLITAN
;‘ COMMISSIONER HMDA) . )
| Date: Signature e ring Officer If
[_20th day of June,2022 Sangareddy (R.0) J
3 a 3
o - E‘ Register as document
i Mot 22400  of 2022(1943 S.E.)
°
Q@g Number 1711- 00 of20m
= L=
23 Date: Zojﬂﬁé | 2022
-5 . !
£
S
2 Registering Officer
-
- Dr. S. LAXMA REDDY
2 N Joint Sub-Registrar-]
8%
g £
So
b¥s —ageisanai e W1 WL oupregistrari
] Sangareddy (R.0)
™1y e e i :
z Endorsement: Stamp Duty, Tranfer Duty, Registration Fee and User Charges are collected as below in
o respect of this Instrument. i
] Description | o the Forn of ‘;
of Stamp Duty po/ec/ Total
Fee/Duty e A SO ... IO E-Challan Cash  |ws1gofiSact PayOrder | 4 ‘
i 0 5100 ||
i StampDuty | 100 0 ot g . !
| T o - ! P 38005
Reg. Fee NA L S | S | SN . M, . oF
e = I;. s 0—’ 500 0 o—] o 500 i
| User Charges NA ' y | . ||
: S, o
_ MutationFee | NA | 0. L 2 9 o oL i 5;!
5 Total | 100 | 0 43505 e 0] : A

"R, 5000/- Towards Stamp Duty Inclading .0 under Section 41 of LS. Act, 1899 and Rs. 38005/- towerds Registraion Fees on |

| rgeable value of Rs. 38005000/~ was paid by the party through E-Challan/BC/Pay Order No
i ?zgv‘;mm,semszm dated ;29-JUN-22,20-JUN-22 of .SBIN/,SBIN/
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" WHEREAS the Land Owner No.1 Smt. C. Kanaka Durga Rao@ C. Durga Rao

“LANDOWNERS OF FIRST PART” herein is the absolute owner and peaceful
possessor of the (i) land admeasuring Ac.2.00 in Survey No. 82 of Yerragunta,
Bollaram Village Grampanchayat Khazipally, Jinaram Mandal, Medak District,
Telangana State , having acquired the same from Sri. V.Swaroopa Reddy S/o Late
V.Venkata Reddy, through a registered Sale Deed document No.1868/94 dated
23-07-1994, registered SRO, Narsapur, Medak District and (ii)land admeasuring
Ac.1.39 guntas in Survey No. 82 of Yerragunta, Bollaram Village,
Grampanchayat Khazipally, Jinaram Mandal, Medak District, Telangana State,
having acquired the same from Sri. V.Swaroopa Reddy S/o Late V.Venkata
Reddy, through a registered Sale Deed document No.1938/94 dated 05-08-1994,
registered SRO, Narsapur, Medak District, totaling to Ac.3.39 guntas equivalent
to 19239 square yards.

WHEREAS originally the Sri C.S.Rao S/o C.Venkata Krishna Rao purchased an
extent of Ac.2-00 guntas out of Ac.2.27 guntas in Survey No.82 of Yerragunta,
Bollaram Village Grampanchayat Khazipally, Jinaram Mandal, Medak District
from Smt. V. Kamala Devi W/o Swaroopa Reddy through a registered Sale Deed
Document No.1705/1994 dated 28-06-1994, registered at SRO, Narsapur, Medak
District and Ac.2.00 guntas in Survey No.82 of Yerragunta, Bollaram Village
Grampanchayat Khazipally, Jinaram Mandal, Medak District from Smt. V.
Kamala Devi W/o Swaroopa Reddy through a registered Sale Deed Document
No.1808/1994 datéd 14-07-1994, registered at SRO, Narsapur, Medak District,
Later the C.S.Rao disposed an extent of 988.38 Sq.Yards in Survey No.82 to one
M/s. Metro Bakeries Pvt. Ltd through exchange deed No.503/1997 dated.26-02-
1997. '

AND WHEREAS the said Sri. C.S.Rao executed a Registered WILL bearing
document No.2/BK-I11/2009, dated 16-01-2009 bequeathing all his property in
favour of his eldest son C.Krishna Rao. Subsequently the Sri C.S.Rao during his
life time alienated an extent of 1230.5 Sq.Yards in Survey No.82 of Yerragunta,
Bollaram Village Grampanchayat Khazipally, Jinaram Mandal, Medak District to
one M/s. Photon Energy Systems Ltd., through a registered Sale Deed document
No.1760/2011, dated 15-04-2011, registered SRO, Narsapur, Medak District.
Thereafter Sri. C.8.Rao has expired on 21-07-2013 by leaving the said WILL as
his last final testament. Accordingly the Land Owner No.2 Sri. Krishna Rao
became the absolute owner and peaceful possessor of the land admeasuring
Ac.3.21 guntas equivalent to 17141 Square Yards in Survey No.82 of Yerragunta,
Bollaram Village Grampanchayat Khazipally, Jinaram Mandal, Medak District by
virtue of WILL deed No.2/BK-II1/2009, dated 16-01-2009, registered at RO,
Rangareddy District.

Contd....4
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- WHEREAS First Party entered into Development Agreement cum General
Power of Attorney with M/s. Greater Infra Projects Private Limited, having
CIN: U45201TG2019PTC132720 and Registered Office at Plot No.217/A, 2nad
Floor, Near Metro Station, Mathrusri Nagar, Miyapur, Hyderabad, Telangana -
500049 (PAN: AAHCG8193L) represented by its Directors: (i) Sri. Manne Ravi,
S/o. Late. Sri. M Narasimha Rao (DIN: 08452676) (Aadhar No.2552 6771 3531)
and (ii) Sri. Konka Venkata Prasada Rao, S/o. Sri. K. Lakshmi Narasimham,
(DIN:02396158) (Aadhar No0.5798 3387 1482) vide Registered Development
Agreement cum-G.P.A Deed No. 33533/2021 dated : 02-09-2021, Regd. at R.O.
Sanga Reddy District. ‘

Whereas Mortgagor has applied for Building permission for proposed
construction of Residential Independent Houses in a Gated Community with
Compoung Wall and whereas the HMDA has provisionally approved the
sanctioned plan vide Application No. 005547 /LO/HMDA/1072/MED /2022 i
in respect of proposed construction of on Land admeasuing 36380 Sq. Yards ]{
or equivalent to 30418.06 Square Meters, as shown in the plan attached

herewith, of the proposed building on (Ac.7.21guntas, comprising of the land
admeasuring Ac.3.39 guntas in forming part of Sy.No.82 and Ac.3.21 guntas in
forming part of Sy.No.82) Situated at Bollaram Village, Under the Municipal
Limits of Bollaram, (erstwhile Khazipally Gram Panchayath), Jinnaram Mandal,
Sangareddy District, (erstwhile Medak District) Telangana State.

whereas required under Hyderabad revised building rules issued vide
G.0.Ms.No.86 MA dt:31 -03-2006, G.0.Ms.No.168, dated 07-04-2012 &
G.0O.M.S.No.541, I/We execute and submit an undertaking affidavit in
favour of the Commissioner, HMDA authorizing him to initiate appropriate
action as per the said above G.O’s and the Mortgagor agreeing to abide by
the terms and conditions of the G.O. The Mortgagor hereby executes the
present undertaking affidavit in compliance of the said vid G.O. Ms. No. 86,
M.A. dated 31-03-2006, G.O.M.S.No. 168 dated 07-04-2012 & G.0.M.S. No.
541.

Whereas the Mortgagor hereby authorizes the Commissioner, HMDA to enforce
the terms and conditions of vide G.O. M.S. No. 86 MA dated 31-03-2006, G.O.
M.S. No. 168 dated 07-04-2012 & G.O. M.S.No. 541. In case of violation of the
terms and conditions of the sanctioned plan granted / permitted vide Application
No.005547 /LO/HMDA/1072/MED /2022 to initiate summary demolition
proceeding in respect of the violated portion.

e T s

Contd....5
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AND WHEREAS, in compliance of the said G.0.Ms.No.86 MAdt: 31-03-
QOOG,G.O.MS.NO.168dt—07—04—2012'&;G.O. MS No. 541,Weherebyauthorized
to Commissioner, Hyderabad Metropolitan Development Authority to
dispose of the 5.95%o0f 5 Units i.e., Villa Nos. 1,2,3,4 &5 existing on land

3455 total admeasuring 17275
Sq.feet,a sthecasemaybebywayofsaleafterdulyremovingtheviolated /deviatedpor
tiOnsandifénysuchactibni'sin’itiatedbytheMetropoIitan Commissioner,

HyderabadMetropolitanDevelopmentAuthorityfortheviolations committed by
us. We have no objection of whatsoevernature.

ThattheValueofthe 5.95% Mortgage area is 1150 Sq. Yards or equivalent to
961.53 Sq. Mtrs., thus the builtuparea of each villa 3455 total

admeasuring 17275 Sq.feet at the rate of Rs.2200/-per Square Feet =
Rs.3,80,05,00‘0/ - only.

SCHEDULE OF THE PROPERTY

All that 5.95%o0f 5 Units i.e., Villa Nos. 1,2, 3,4 & 5 of the land area i.e., each
villa 230 Sq.Yardstotal admeasuing land area 1150 Sq. Yards or equivalent to
961.53 Sq. Mtrs., thus the builtupareaof each villa 3455 total

land admeasuring Ac.3.39 guntas in forming part of Sy.No.82 and Ac.3.21

bounded by;
NORTH : 40’ Wide Road
SOUTH - Existing 18mts wide BT Road and Transgene Bio
Research and Development Company.
EAST 3 Existing Residential Apartments
WEST : Existing shed and Medrich Bio Company and
Photon Energy Company
BOUNDARIES FOR VILEA NO.1
North 4 Utility Area
South : Villa No. 2
East : Existing Residential Apartments
West : 30’ Wide Road

&
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BOUNDARIES FOR VILLA NO.2

North ~ Villa No.1

South : Villa No.3

East : Existing Residential Apartments
West - 30’ Wide Road

BOUNDARIES FOR VILLA NO.3

North x Villa No.2 ~

South < Villa No.4

East 3 Existing Residential Apartments
West : 30’ Wide Road

BOUNDARIES FOR VILLA NO.4

North : Villa No.3

South : Villa No.5

East ¢ Existing Residential Apartments
West : 30’ Wide Road

BOUNDARIES FOR VILLA NO.5

North > Villa No.4

South ~ Villa No.6
East - Existing Residential Apartments
West : 30’ Wide Road

And whereas, We do hercby undertake that as per the sanctioned plan, We will
leave the prescribed setbacks or open spaces and the areas left for the Road
Widening and in case of failing to comply those conditions, We do hereby
authorize the Metropolitan Commissioner, Hyderabad Metropolitan
Development Authority to remove the same at our cost.

And Whereas in compliance of G.0.Ms.No.86, M.A. dated: 31-03-2006,
G.0.Ms.No.168, dated: 07-04-2012 & G.O.M.S. No. 541. We have obtained a
Comprehensive Building Insurance Policy as stipulated under the said G.O. and
in case of failure in obtaining said policy, the Metropolitan Commissioner,
Hyderabad Metropolitan Development Authority is hereby authorize to initiate
appropriate action for the violation of said terms and conditions in accordance
with the G.0.Ms.No.86, M.A. dated: 31-03-2006, G.0.Ms.No.168 dated: 07-04-

2012 & G.O.M.S. No. 541. '
Contd....7
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We do hereby further undertake that We will comply with all those terms and
conditions imposed by the Metropolitan Commissioner, Hyderabad
Metropolitan Development Authority, pursuant to the building applications
for the proposed sanctioned plan granted to us.

IN WITNESS WHEREOF the FIRST PARTY herein have executed the Mortgage
Affidavit with their free will and violation on our own and without there being any
duress of undue influence of coercion on the day, month and year in the following
witnesses.

FIRST PARTY
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PAHANIS &REVENUE RECORD DETAILS

Orignal | Translation
S.No Details SURVEY NO EXTENT Pages Pages
1 REGISTER VASULBAKI OLD SY.NO-172 3 5
2 ORIGINAL SHETWAR NEW SY.NO-82 8.03 GTS 4 4
3 SURVEY & LAND RECORD 82 8.03 GTS 1 2
4 KASARA 1954-55 172 1 2
5 PAHANI -1962-63 172 19.20 GTS 1 2
6 PAHANI I-1968-69 172 19.20 GTS 3 2
7 PAHANI I-1970-71 82 8.03 GTS 1 2
8 PAHANI - 1970-71 82 8.03 GTS 1 3
9 PAHANI - 1974-75 82 8.03 GTS 1 2
10 PAHANI - 1980-81 82 8.03 GTS 1 2
11 PAHANI - 1983-84 82 8.03 GTS 1 2
12 PAHANI - 1986-87 82 8.03 GTS 1 2
13 PAHANI - 1989-90 (ROR) 82 8.03 GTS 1 3
14 PAHANI - 1995-96 82 8.03 GTS 1 2
15 PAHANI - 2001-02 82 8.03 GTS 1 2
16 PAHANI - 2004-05 82 8.03 GTS Z 4
17 PAHANI - 2005-06 82 8.03 GTS 2 4
18 PAHANI - 2008-09 82 8.03 GTS 1 ]l 2
19 PAHANI - 2009-10 82 8.03 GTS 1 | 2
20 PAHANI - 2010-11 82 8.03 GTS 1 2
21 PAHANI - 2016-17 82 8.03 GTS 2 5
22 PASS BOOK-(CK GURGA RAO) 82 3.39GTS 2 3
23 PASS BOOK-(CS RAOQ) 82 4.00 GTS 2 3
24 ROR-1B (CK DURGA RAO) 82 E 3.39 GTS 1 1
25 ROR-1B (C KRISHNA RAO) 82 EE 4.00 GTS 1 1
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REGISTER WASOOL BAQI

NO. OF KHATADAR NAME OF MAJINO. NAME OF
KHATEDAR NO. KHATEDAR FIELD REFERENCE OF INTIIAL SURVEY OR REVISION
AND NO AT
THE TIME OF
JAMABANDI
DRY GARDEN
AREA ASSESSMENT | AREA ASSESSMENT | AREA ASSESSMENT
1 2 3 4 ) 6 7 8 9 10 11
22 MADHUSUDHAN | 172 26-00 60-00 /
REDDY OLD 172 !
173 i 2-00
TOTAL 28-00 60-00
23 KURMA CHINA 145 MUKKIDI 0-2-0 0-3-0
AGA PEDAMANDAL
CHELAKA
24 MOHAMMAD 82 BRAHMAM 0-2-0 10
ALl SAHAB VANI BONDA
25 MALLA REDDY 135 CHINNA
ILLITAM OTHER KOMATI
KUNTA CIST
67 GADDA 0-3-0 11-0
GUNDU
MIRRA
TOTAL 0-3-0 11-0
TRANSILATOR

SRI SHYAM TRANSLATIONS
# 5-4-483, Namgaily, Hya-500 G01.
Phone: 9848129503, 9353022081

E-mail: srishyamtranslations@gmail.com




VILLAGE BOLLARAM

TALUKA NARSAPRAM DIST. MEDAK

TOTAL DRY
WET
BAGAYATH
WET DOUBLE
CROP
AREA ASSESSMENT | AREA ABI TABI TOTAL AREA ASSESSMENT | AREA ASSESSMENT | REMARKS
DOUBLE
CROP
30 31 32 33 34 35 36 37 38 39 40
8-3 5-9 4\-9
’,
2-1
8-3 5-9
0-26 0-6-9
1-34 1-4-6
2-22 1-11-3
0-32 8-2-3 0-32 8-2-3
1-28 18-13-9 1-28 18-13-9 1-28 18-13-9 190, 196/1-2
1-18 18-00 1-18 18-0 1-18 18-0
1-1 10-4-6 1-0 10-4-6 1-1 10-4-6
1-2 11-2-3 1-2 11-2-3
59 58-4-6 59 57-4-6
TRANSLATOR

SRI SHYAM TRANSLATIONS

# 5-4-483, Nampzlly, Hyd-500 001.
Phone: 2348129903, 9353022081

E-aii: srishyamtranslations@gmail.com




3

BANDO BASTU
OR MAFI
INAM
TARI DOUBLE CROP | :
AREA ASSESSMENT | AREA ABI TABI TOTAL AREA ASSESSMENT | AREA ASSESSMENT
DOUBLE
13 14 15 16 17 18 19 20 21
26-00 60-00
20
28-0 60-00
0-2-0 030
0-2-0 10 0-2-0 10-0
8-
30 60-0 30 60-0 30 60-0
0-3-0 110 0-3-0 11-0
TRANSLATOR
SRI SHYAM TRANSLATIONS

#5-4-483, Nampzily, Hyd-500 001,
Phone: 98481 2¢ I3, 9392022081

E-mail: srishyamty

anslations @gmail.com,
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REGISTER WASOOL BAQI

REFERENCE OF INTIAIL SURVEY OR REVISION SURVEY

NO. DRY GARDEN WET
SURVEY NO. POTE NO. AREA ASSESSMENT AREA ASSESSMENT AREA ASSESSMENT

22 23 24 25 26 27 28 29
82 8-3 5-9

1 8-3 5-9
283 0-26 0-69
115 1-34 1-4-6

2 2-22 1-11-3
271 0-32 8-2-3
289
298
294

53 1-2 11-2-0

11-2-0
TRANSLATOR

SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 001.
Phone: 9848129903, 9333022081

E-mail: srishyarm;anslatiuns@gmaii.com
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REGISTER WASOOL BAQl

REFERENCE OF INTIAIL SURVEY OR REVISION SURVEY

NO. DRY GARDEN WET
SURVEY NO. POTE NO. AREA ASSESSMENT AREA ASSESSMENT | AREA ASSESSMENT

22 23 24 25 26 27 28 29
82 8-3 5-9

1 8-3 5-9
283 0-26 0-69
115 1-34 1-4-6

2 2-22 1-11-3
271 0-32 8-2-3
289
298
294 .

53 ' 1-2 11-2-0

11-2-0

TRANSLATOR

SRI SHYAM TRANSLATIONS

# 5-4-483, Namgciy, Hyd-500 001.

Phone: 9848129203, 9393022981
E-mail: srishyamtranslations@ gmail.com
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PAGE 19 TO 22 REVENUE SURVEY SETTLEMENT RYTWARI DEPT ANDHRA PRADESH ORIGINAL SETHWAR  VILLAGE BOLLARAM DEVALVARAM TALUKA

NARSAPUR
SURVEY NO. POTEN NO. GOVT. OR INAM NAME OF TH TOTAL ACRE POTE KHARAB DETAILS OF
EKHATEDAR ASSESSMENT
DRY
AREA DAR ASSESSMENT
1 2 g 4 S5 6 7 8 9
79 SARKARI PULLAGURALA 0-17 0-17 0-6-6 0-1-9
SUBHAN REDDY
80 DURUSTU SARKARI PULLA GURALA 1-18 1-18 1-11-9 2-25
C/2/495/85 SUBHAN REDDY
81 SARKARI GAIRAN 58-10 58-10
82 SARKARI MADHUSUDHAN 8-3 8-3 0-12-7 5-9-0
REDDY
83 SARKARI SHIKAM TALAB 0-38 0-38
84 SARKARI PORAMBOK 164-5 164-5
233-11 223-13 7-38 7-11-0
TRANSILATOR

SRl SHYAM TRANSLATIONS

#5-4-483, Nampally, iHyd-500 001,

Phone: 5848129503, 9393022081
E-mail: srishyamtranslations@gmai_l.curn




SURVEY SETTLEMENT RYTOWARI LAND RECORD

DIST. MEDAK ANDHRA PRADESH 1957

DETAILS OF ASSSESSMENT

LEVIED
GARDEN UNDER LIFT GARDEN UNDER FLOW
AREA DAR ASSESSMENT AREA DAR ASSESSMENT
10 11 12 13 14 15




SETLEMENT RYOTWAR REVENUE DEPT. A.P.

DETAILS OF
ASSESSMENT LEVIED .
AREA WET _
SINGLE CROP DOUBLE CROP WATER RATE IF ANY
DAR ASSESSMENT ABI | TABI ASSESMENT DAR ASSESSMENT
16 17 18 19 20 21 22
TRANSLATOR

SRI SHYAM TRANSLATIONS
#5-4-483, Nampally, Hyd-500 001

Plone: 5848125903, 9393022081 *
£-mail: srishvamtrans!ations@gmail.cam




REVENUE SURVEY SETTLEMENT LAND RECORD ANDHRA PRADESH

DISTRICT
DETAILS GOVT. MAFI WET OR DRY GARDEN NON CONVERTED INTO DRY
SHARE OVER | ASSESSMENT
INAM LAND
DAR ASSESSMENT | ABI CROP TABI CROP NAME REF. NO. REMARKS
ORDER
23 24 25 26 27 28 29 30 31 32 33
0-17 0-1-9
1-17 2-2-3
PASHUVULA |
NIMITYAM
8-3 59
COPY OF DY. INSPECTOR OF SURVYE HEAD QUARTER
ORIGINAL SURVEY AND LAND RECORD SANGA REDDY

_0

TRANSLATOR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 001.
Phone: 5848129903, 9393022081
C-mail: sdshvamtransiatiuns@gmail.com
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DJ. Inspectof of Survey (Headquarter]
SURVEY AND LAND RECORDS
‘Sangareddy District.
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22 74 87 10 PORAMBOK | SARKARI LAXMI RAO 0-8 0-8 j
PATWARI
= MOKADAM
28 7-00 90 1 TEEGAAL SARKARI LAKSHMAMMA 1-26 0-4
90/1 BAVI POLAM MOKADAM
KOYASALU
76 89 SARKARI SARKARI PORAMBOK 0-13
PORAMBOK
20 77 91 10/1 ANDIRU SARKARI BHAVANI 0-20 0-20
VENKA RAMDHE
3 7 92 9 ANJULA BALOTH PANCHAMULA 0-18 0-2
KUNTA INAM
VENKA
34 79 10 179 YENDLAA SARKARI PULLA BHOORALA | 0-17 0-17 0-3
GUNTA SUBHASH REDDY
BHOOMI _p_
34 80 104 179 YENDALA SARKARI PULLAGURA 1-18 1-18 0-12
BAVI SUBHAN REDDY
0-1 123 PORAMBOK | SARKARI PORAMBOK 5-10 58-10
BANCHA RAI
22 82 199 200 172 VERRA SARKRI MADHUSUDHAN 8-3 8-3 0-5-6
201 KUNTA ) REDDY N
83 20 SHIKAM SARKARI SARAVANI KUNTA | 0-38 0-38 0-11-6 B
KUNTA SHIKAM
84 A 120/2 120/2 YERRA _SARKARI PORAMBOK 164-5 165-5
GUNTA
a1 85 198 174 GUTTA SARKARI HANUMANTHU 3-32 3-32 0-4-6
VENKA -
1 86 102 175 GOLLONI SARKARI BALU LING 3-4 34 0-6
GUDDAM BADAIA
CHELAKA
8 87 101 176 LETHA SARKARI NAWAB DILDAR 4-34 0-3 4-31 0-6
MOTALU ALl KHAN
33 88 100 17794 SAKANYA SARKARI LINGAIAH SARU 3-32 0-4 3-28 0-4-6
KALVA
21 89 97 8/2/100 RAHAMATH | SARKARI PULLAKOORA 4-29 0-11 4-19 0-5
BAVI LACHMA REDDY
CHELAAK .
37 90 99 7 RAJIKAN SARKARI VENKAIAH USIKE | 0-22 0-1
POLAM BAVI —~
_lo22 0-1 L

R

TRANSLATOR
SRI SHYAM TRANSLA ONS
#5-4-483, Nampally, Hyd-500 c01.
Phone: 5848129903, 9333022081
E-mail: srishyamtransiations@ommail ~am



DY. INSPECTOR OF SURVEY HEAD QUARTER
SURVEY AND LAND RECORD

SANGA REDDY DISTRICT

TRANMSLATO
SRI SHYAM TRAN‘:S 'I(')})OG!{QS
# 5-4-483, Nampally, Hyd-5 C 'g
Phone: 9348129903, 93930129 "3
£-mall: srishyamtranslaﬂons@ama|'|.r.m-n
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TAHSIL OFFICE, JINNARAM MANDAL 1954-1955 KHASRA

307 A 0-15 | 0-1-6 CHAVU PATTA | KURU KURUMA HISSEDAR
DU MA LINGA
PATTA LINGA AGAIAH
AGAIA
H
308 E 1 0-15 | 0-12-0 0 . # 0-15 KURUMA HISSEDAR
0-10-3 RAJAIAH
309 E 1 0-15 | 0-12-0 " " ' 0-15 KURUMA HISSEDAR
0-10-3 RAMAIAH
310 172 1 14~ 60-0 YERRA PATTA MADHUS | A | 19- MADHUSUD | PATTADAR | YELLAM BALAKISTA
20 51-6-9 GUNTA UDHAN 20 HAN REDDY REDDY
OTHER REDDY
311 173 1 1-20 PATTA | ,, A 1- MADHUSUD | PATTADAR | YELLAM BAL KISTA
2 HAN REDDY REDDY
0 )
312 174 1 0-31 | 1-8-0 GOLUSU | CHAVU | PATTA | MANNE MANNE PATTADAR
1-4-9 KA HANMAN HANMANTH
THU

NSLATOR

SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 0{11.
Phone: 9848129303, 93930229u1

E-maik srishvamtransiatinns@ gmail.com




1954-
85

KURUMA
CHINA
AGAIAH

PADAVA

0-15

copry

"

KURUMA
RAJAIAH

PADAVA

0-15

"

KURUMA
RAJAIAH

PADAVA

0-15

YELLAM
BALAKISTA
REDDY

19-20

KANCHA

19-20

YELLAM BALA
KISTA REDDY

1-20

KANCHA

1-20

MANNE
HANMANTHU

PADAVA

0-30

CopPY

TRANSLATOR
SRI SHYAM TRANSLATIONS

#5-4-483, Nampally, Hyd-500 001.
Phone: 9848129903, 9393022081
E-mal; srls!wamtransiations@gmail.cum,.
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i
” VILLAGE BOLLARAM 1962-1963
DAKALA SURVEY NO, BANDUB RECORD OF RIGHTS
NO, ASTU
RECORD
EXTENT
TOTAL KARAB TATIMA RAKAM IRRIGATION TABI DO IRRIGATIO KHAT KHATADAR NAME POSSESSION OTHER TREE YEAR CULTIVATOR METHOD EXTENT KauL
SHOWN FASAL N EXTENT A NO, FATHER NAME THPE RIGHTS NAME FATHER UNDER | RAKAM
SETHWAR BAGAYATH NAME KAUL
1 2 3 4 5 [ 7 3 9 10 11 12 13 14 15 16 17 18 19
305 171 A PENTU 1-20 1-20 2-56 1 KURUMA AGAIAH PATTADAR KURUMA
BONI CHELUKA 0-15 0-15 194 AGAIAH
PATTA 0-4-50
306 171 AA 0-15 0-15 0-64 2 KURUMA CHINA HISSEDAR KURUMA
AGAIAH CHINA
AGAIAH
307 171E,, 0-15 0-15 0-64 49 KURUMA RAJAIAH 5 KURUMA
RAJAIAH
308 171 EE 0-15 015 0-64 51 KURUMA w KURUMA
RAMAIAH RAMAIAH
309 172 YERRA 19-20 19-20 51-43 46 MADHUSHDHAN PATTADAR
KUNTA 38-57 REDDY
90-00
10 173, 1-20 120 4-52 16 3 ,,
31 174 PATTA 0-31 0-1 0-30 1-30 75 MANNE - MANNE
0-99 HANMANTHU HANMANTHU
312 175 A CHELAKA 0-16 01 0-15 2-25 WADLA BAL LINGU INAM WADLA BAL
CHOUTA INAM LINGU
313 1754, 0-16 01 0-15 0-65 67 WADLA EERAIAH HISSEDAR WADLA
VEERAIAH
314 176 LETHA 0-30 0-30 0-30 9. KISTA REDDY PATTADAR KISTA REDDY
MAMILLA 0-24 MOKADAM
CHELAK PATTA 0-54

TRANSLATOR

SRI SHYAM TRANSLATIONS

# 5-4-483, Nampally, Hyd-500 001,

Phene: 5848129903, 9393022081
E-mail: srishyamtranslations@gmail.com




EXTENT TATIMA
CROP NAME
EXTENT UNMIX WX
TOTAL 25 CO.
EXTENT enap MIXED UNMIX T :
oo TASTLY MAM CHAR MAHI
HASTU MAHI
GIRDAVAR CEAR N Ty s
ER OFICER MAHI

PADAVA

PADAVA

PADAVA

FADAVA

PADAVA

PADAVA,

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

'ADAVA

NSLATOR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 001.
Phone: 9848129903, 6393022081
E-mail: srishyamtra nslations@gmail.com
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+
s
iLLAGE BOLLARAM 1968-1969
DAKALA SURVEY NO. BANDUB RECORD OF RIGHTS
NO. ASTU
RECORD
EXTENT
TOTAL TATIMA RAKAM IRRIGATION TABI DO IRRIGATIO | KHAT | KHATADARNAME | POSSESSION | OTHER | TREE CULTIVATOR METHOD | EXTENT KAUL
SHOWN FASAL NEXTENT | ano. FATHER NAME THPE RIGHTS NAME FATHER UNDER | RAKAM
SETHWAR BAGAYATH NAME KAUL
1 2 3 5 6 7 ] 9 10 11 12 13 14 16 17 18 19
301 170/ E PEDDA 46-00 46-00 70-00 KOLAN PADMA HISSEDAR
KANCHA REDDY
302 170/€E ,, 46-00 4600 70-00 THOTA BAL KISTA HISSEDAR
REDDY
303 170/Vu,, 46-00 46-00 70-00 THOTA HISSEDAR
RAMKRISHNA
REDDY
304 170/voo, 46-00 46-00 70-00 THOTACHANDRA | HISSEDAR
REDDY
305 171/A, 171 0-15 0-15 1-15 KUMMAAGAIAH | PATTADAR
PENTA NONI
CHELAKA
171/, 0-15 D15 1-15 KURUMA CHINNA HISSEDAR
AGAIAH
307 171/€ ,, 0-15 0-15 1-15 KURMA RAJAIAH | HISSEDAR ]
308 171/EE ,, 0-15 0-15 1-15 KURMA RAMAIAH | HISSEDARR
309 172/ 19-20 1920 90-00 MADHUSUDHAN | PATTADAR
YERRAKUNTA REDDY
310 173, 1-20 1-20 455 MADHUSUDHAN | PATTADAR =
REDDY

Phone: 9848129903, 5393022081

TRANSLATOR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampaily, Hyd-500 001.
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L4

VILLAGE BOLLARAM 1970-1971

DAKAL POTU TOTA POT TATIM RAKAM IRRIGATIO ABITAB EXTE KHA POSSESSOR PATTA OTHE T YEA CULTIVATOR METHO EXTENT POSSESSIO
A NO. NO. L KARA A SHETWA N | NT TA NAME OR INAM R R R NAME FATHER D UNDER N TYPE
CHENU B R NO. FATHER RIGHT E NAME KAULDA
NAME NAME S E R
PATTA
SURVEY
NO.
1 2 3 4 5 6 7 8 9 10 11 12 13 1 15 16 17 18 19
4
121 T5A 0-35 0-2 0-31 14-76 KUNTA ABI 0-31 57 KONDA PATTADA OWN
TEEGAL 84-4-02 TABI REDDY S,.‘O R
A BAVI CHANDRA
REDDY
122 75 AA 0-33 0-2 0-31 14-75 i " 0-31 14 GUNDA HISSEDAR OWN
84-4-91 REDDY
GOPAL
REDDY 5/0
MARAYANA
REDDY
123 76 0-13 0-13 PORAMBOK SARKARI KABJA K. RANGA
PORAM REDDY
BOK
124 77 0-20 0-2 0-18 5-64 KUNTA ABI 0-18 57 K.RANGA PATTADA OWN
RELLA REDDY 5/0 R
KUNTA CHANDRA
VENKA REDDY
PATTA
125 78 0-18 0-2 0-16 4-45 - 5 0-16 83 BANGARU MAFI
RELLA VEERAIAH INAM
KUNTA YELLAIAH
VENJKA VENKAIAH
INAM POCHAIAH
126 79 0-17 0-17 0-14 KUSHKI 87 PULLAGOORA PATTADA OWN
RELLAK SUBHAN R
UNTA REDDY
BAVI
127 80 ,, 1-18 1-18 3-74 i 87 N i o
128 21 58-10 58-10 GAIRAN SARKARI KURUMA
GAIRAN RAJAIAH S/O
y NAGENDRA
MALLA REDDY
NAGA
LINGAIAH D
TRA O
- TIONS
SRI SHYAM TRANSLA

# 5-4-483, Nampally, Hyd-500 001.

phane: 984812

9903, 9393022081



‘;"

129

82

8-03

9-74

" 48 MADHUSUDH | PATTAD | MUNAF SUBHAN
YERRAK AN REDDY AR AT REDDY S/0
UNTA 20-00 KISTA
REDDY
OTHER
130 83 0-39 0 0-38 SARKARI
131 84 164-5 | 164-5 SARKARI TAHSILDAR JINNARAM
PORAM MANDAL
BOK
LATOR
RANSLATIONS

# 5-4-483, Nakpally, Hyd-500 COL.
Phone: 9848129903, 9393022081
E-mail: srishyamtranslations@gmail.con;




S x

EXTENT | TATIMA CROP UN MIX TOTAL 26 CO. CROP MIXED | UNMIX BA | HASTU MAHI CHAR HASTU CHAR HASTU CHAR REMARKS
EXTENT NAME MIX EXTENT CROP Kl MAHI MAHI MAI MAHI MAHI
GIRDAVAR OTHER
REMARKS OFICER
REMARK
21 22 23 24 25 26 27 28 29 30 31 32 33 34 35 36 37 38 39
VUSIKEH TARI DO 73/A, AA,
VARI FASAL ABI
PADAVA
TABI
VUSIKE d KUNTA
VARI GANDI
PADAVA AINDUNA
TABI : VARI KASTU
TAIDALU 76 PORAMBOK 76 76 7%
b ABI TAIDALU PORAMB PORAMBOK PORAMB
0K ABI ABI TAIDALU OK ABI
TAIDALU TAIDALU
VATI VARI 77,78, 77,78, TARI 71,78,
TARI EK EK FASAL ABI TARI EK
ATABI FASAL ABI KUNTA FASAL
PADAVA KUNTA AB|
KUNTA
PADAVA TARI EX TARI EK FASA TARIEK
F KHARIZ A ¥
TABI m.\:: ABI mmu:. :m:s;m
: TAIBANDU FASAL TABI TAIBANDU
PADAVA FASAL TARI PADAVA F:SIAI. TABI
PADAVA PADAVA
VATI VARI
TOMATO
TABI
VATIVARI
TABI
TOMATO
MAKKA 25-00 GAIRAN ACRE NO, 81 NO. 81 GAIRAN NO. 81
GAIRAN FASAL ABI TABI GAIRAN
OTHER FASAL ABI PADAVA FASAL ABI
TABI TABI
PADAVA PADAVA
PADAVA GAIRAN ACRE ND. 81 NO. B1 GAIRAN NO. 81
GAIRAN FASAL ABI TABI GAIRAN
TABI FASAL ABI PADAVA FASAL ABI
TABI TABI
PADAVA PADAVA PADAVA
PADAVA TALAB SHIKAM NO.37 NO. 37 SHIKAM NO. 37
H
TABI RSN f:s.l:f::‘m Fmamu F::ﬁru
PADAVA PADAVA PADAVA

TRAN R
SRI SHYAM T SLA; ON1S
# 5-4-483, Nampally, Hvd-5G0 001,
Phone: 9848122903, 9393022981
E-mail: srish\ramtransla‘dons@gmaal.cam
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-

VILLAGE BOLLARAM 1970-1971
DAKALA SURVEY NO. BANDUB i RECORD OF RIGHTS
NO. ASTU :
i RECORD
EXTENT
TOTAL KARAB TATIMA RAKAM IRRIGATION TABI DO IRRIGATIO | KHAT KHATADAR NAME POSSESSION OTHER TREE | YEAR CULTIVATOR METHOD EXTENT KAUL
SHOWN FASAL NEXTENT | ANO. FATHER NAME THPE RIGHTS NAME FATHER UNDER RAKAM
SETHWAR BAGAYATH NAME KAUL
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
75/A TEEGE 0-33 0-2 0-31 9-84 KUNTA BAVI ABI TABI 0-33 K. RANGA REDDY PATTADAR B1-82 OWN
BAVI PATTA
75/AA ,, PATTA 0-33 0-2 0-31 9-84 KUNTA ABI TABI ABI 033 LGUNDA REDDY HISADARL » i
2. NARAYANA
REDDY
3. GOPAL REDDY
76 PORAMBOK 013 | @13 PORAMBOK SARKARI
SARKARI
77 RENDLA 0-20 0-2 0-18 5-67 KUNTA ABI 0-20 K. RANGA REDDY PATTADAR OWN
KUNTA PATTA
78 ,, MAFI INAM 0-18 02 0-16 4-45 " e 0-18 B. VEERAIAH MAFI INAM INAMDA »
B. YELLAIAH R
MAIALRAM
VENMEKAIAH
POCHAIAH
JANARDHAN
79 PANDLA 0-17 017 0-19 KUSHKI P JANARDHAN PATTADAR ESARAIAH
KUNTA BAVI REDDY w/fo
PATTA
80, PATTA 0-18 0-18 3.74 @ 7 P. IANARDHAN " » -
REDDY
81 SAYANNA 58-10 58-10 GAIRAN SARKAR
GARI GALUSU
GADDA GAIRAN
82 YEAR KUNTA 8-03 8-03 9-24 DRY MADHUSUDHAN PATTADAR
PATTA REDDY
83 YERRA 0-38 0-38 3 SIKAM SARKARI
KUSHKI SHIKAM
SARKARI :
84 MADIGI VANI 164-04 164-04 PORAMBOK >
PATTE
PORAMBOK
SARKARI
85 GALUSU 3-32 3-32 3-38 KUSHKI MANNE VEERAIAH PATTADAR OWN
GADDA PATTA

TRANSLATOR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 ¢01.
Phone: 9848129903, 9393022081
E-mall: srishyamtranslations@gmail.com



EXTENT TATIMA CROP NAME UNMIX MIX TOTAL 26 €O, CROP MIXED UNMIX BAKI HASTU MAHI CHAR MAHI HASTU MAHI CHAR MAI HASTU MAHI CHAR REMARKS
EXTENT EXTENT CROP GIRDAVAR OTHER OFICER MAHI
REMARKS REMARK
21 22 23 24 25 26 27 8 29 30 i1 EF] 33 34 35 36 37 38 39
PADDY VARI 033 0-33 0-33 SURVEY NO. 76 SURVEY NO, SURVEY NO. 76 SURVEY NO. 76
VARRI 0-33 0-33 033 PORAMBOK T5/A, AA, TAR) PORAMBOK PORAMBOK
033 033 033 SARKARI FASAL ABI EX KUNTA SARKARI FASAL SARKARI FASAL
ABI PADAVA FASAL TABI ABI PADAVA ABI PADAVA
RAGHA REDDY KUNTA NO RAGHA REDDY RAGHA REDDY
PATWARI WATER BAVI PATWARI PATWARI
NUNDI WATER
TAKING FASAL K.
RAGHAVA
REDDY PATWARI
BAVI NUNCHI 033 033 033
MAKTH A
PADAVA
VARI 0-20 0-20 0-20
DANIMMA S.NO. 78 TARIBI 5.NO.78 TARI SNO.78 TARI BI S.NO, 78 TARI
PADAVA ABI EK FASA KUNTA BIEK FASA EK FASA KUNTA BI EK FASA
FASAL ABI NO KUNTA FASAL FASAL ABI NO KUNTA FASAL
WATER IN KUNTA ABI NO WATER WATER IN KUNTA ABI NO WATER
PADAVA IN KUNTA PADAVA IN KUNTA
PADAVA PADAVA .
BAVIVARI 017 017 017 PADAVA TABI PADAVA K.
RAGHAVA
REDDY PATWAR!
BAVIVARI 017 017 017 PADAVA TABI PADAVA K.
RAGHAVA
REDDY PATWARI
BAVI VARI 0-18 018 018 PADAVA TABI PADAVA K.
RAGHAVA
REDOY PATWARI
BAVI VAR 018 018 018 PADAVA TAB! PADAVA K.
RAGHAVA
REDDY PATWARI
PADAVA
PADAVA S.NO.83 SIKAM S.ND. B3 SIKAM S.NO.83 SIKAM 5.NO, 83
84 W L] W 8 SIKAM 84
FASAL SARKARI FASAL SARKARI FASAL SARKARI PORAMBOK
ABI PADAA K. ABI PADAA K. ABI PADAA K. FASAL SARKARI
REDDY REDDY ABI PADAA K.
PATWARI REDOY PATWARI PATWARI RAGHAVA
REDOY PATWARI
PADAVA
PADAVA
PADAVA
PADAVA 332 332 332
PADAVA 332 332 332
2715 627

RANSLATOR

SRI SHYAM TRANSLATIONS
#5-4-483, Nampaily, Hyd-500 001,
Phone: U842129903, 9393022081

E.
-

1 stlshyamtranslations @gmail.com
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VILLAGE BOLLARAM 1974-1975

DAKAL | POTU | TOTA | POT | TATIM | RAKAM | IRRIGATIO | ABITAB | EXTE | KHA | POSSESSOR PATTA OTHE | T | YEA | CULTIVATOR | METHO | EXTENT | POSSESSIO
ANO. NO. L KARA A SHETWA N | NT TA NAME OR INAM R R| R | NAME FATHER D UNDER N TYPE
CHENU B R NO. FATHER RIGHT | E NAME KAULDA
NAME NAME S E R
PATTA
SURVEY
NO. s
1 2 3 4 5 6 7 8 9 10 11 12 13 1| 15 16 17 18 19
4
127 80 1-18 1-18 3-74 KUSHKI ABI P. SUBHAN PATTA OWN OWN
RELLA TABI REDDY
KUNTA
BAVI
128 81 58-10 | 58-10 GAIRAN SARKARI P.YELLAREDDY | 4-00
SAYANN P. PEDDA 11-00
A GARI MALLA REDDY | 2-00
GALSU KURUMA 1-00
GADDA RAJAIAH 2-00
SARA
NARSIMULU
SARA
; ; VEERAIAH
129 82 8-03 8-03 9-24 KUSHKI MADHUSUDH | PATTADA
YERRA AN REDDY R
KUNTA
130 83 0-38 | o038 SIKAM SARKARI
YERRA
KUNTLA
131 84 164- | 164- PORAMBOK | SARKARI
MADIGI | 04 04
VANI
PATTE
132 85 3-32 3-32 3-38 KUSHKI MANNE PATTADA | OWN
GALUSU HANUMANTH R
GADA u 0
TAHSILDAR JINNARAM MANDAL
TRA OR

SRI SHYAM TRANSLATIONS

# 5-4-483, Namnally, Hyd-5C0 GO1.

Phone: 8848129503, 9393022081
E-mail; srishyamtranslations@gmail.com




EXTENT | TATIMA CROP UN MIX TOTAL 26 CO. CROP MIXED UN BA HASTU CHAR HASTU CHAR MAI HASTU CH | REMARKS

EXTENT NAME MIX EXTENT CROP MIX Kl MAHI MAHI MAHI MAHI AR

GIRDAVAR OTHER | MA

REMARKS OFICER HI

REMAR
K
21 22 23 24 25 26 27 28 29 30 31 32 33 34 35 36 37 38
VARI TABI 1-18 1-18 E S.ND. 81, S.NO. 81, S.NO. 81, S.ND. 81,
VARI GAIRAN GAIRAN GAIRAN GAIRAN
SARKARI SARKAR| SARKARI SARKARI
MINJMLA 20 MINJMLA 20 MINJMLA 20 MINJMLA 20

ACRE KUSHKI ACRE KUSHKI ACRE KUSHKI ACRE KUSHK!
KASTU FASAL KASTU FASAL KASTU FASAL KASTU FASAL

ABI KUHKI ABI KUHKI ABI KUHKI ABI KUHKI
KASTU TATIMA KASTU TATIMA KASTU KASTU TATIMA
PADAVA K PADAVA K TATIMA PADAVA K
RANGAREDDY | RANGA REDDY PADAVA K RANGA REDDY
RANGA
REDDY
KASTU 20- 58-10 COPY BANGAVAIU BANGAVAIU BANGAVAIU BANGAVAIU
PADAVA 00 SURVEYNO.83 | SURVEYNO.83 | SURVEYNO. | SURVEYNO.83
SIKAMSARKARI | SIKAMSARKARI 83 SIKAMSARKARI
TABI 38- FASAL ABI FASAL ABI SIKAMSARKA FASAL ABI
PADAVA 10 PADAVA K. PADAVA K. Al FASAL ABI PADAVA K.
RANGA REDDY RANGA REDDY PADAVAK. RANGA REDDY
RANGA
REDDY
PADAVA SURVEY NO.84 | SURVEY NO.84 SURVEY NO. SURVEY NO. 84
TABI L PORAMBOK PORAMBOK B84 PORAMBOK
KUSHKI FASAL KUSHKI FASAL PORAMBOK KUSHKI FASAL
PADAVA ABI PADAVA K. ABI PADAVA K. | KUSHKIFASAL | ABIPADAVA K.
RANGA REDDY RANGAREDDY | ABIPADAVA | RANGA REDDY
K. RANGA
REDDY
PADAVA
TABI
PADAVA
PADAVA
TABI
PADAVA
PADAVA

TRANS
SRI SHYAM T SLATIONS
# 5-4-483, Nampally, Hyd-500 001.
Phone: 8848129502, 9333022081
E-mail: srishyamtranslations @gmail.com
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VILLAGE BOLLARAM 1980-1981

DAKALA SURVEY NO. BANDUB RECORD OF RIGHTS -
NO. ASTU
RECORD
EXTENT
TOTAL | KARAB | TATIMA RAKAM IRRIGATION TABI DO IRRIGATIO | KHAT | KHATADARNAME | POSSESSION | OTHER | TREE | YEAR | CULTIVATOR | METHOD | EXTENT KAUL
SHOWN FASAL NEXTENT | ANO. FATHER NAME THPE RIGHTS NAME FATHER UNDER | RAKAM
SETHWAR BAGAYATH NAME KAUL
1 2 3 a 5 3 7 8 9 10 11 12 13 1 15 16 17 18 19
75/A TEEGE 0-33 02 0-31 584 KUNTA BAVI ABI TABI 033 K. RANGA REDDY | PATTADAR 81-82 OWN
BAVI PATTA
75/AR ,, PATTA 033 02 0-31 984 KUNTA ABI TABI ABI 033 1.GUNDA REDDY HISADARU . .
2. NARAYANA
REDDY
3. GOPAL REDDY
76 PORAMBOK 013 013 PORAMBOK SARKAR)
SARKARI
77 RENDLA 0-20 02 018 5-67 KUNTA ABI 0-20 K. RANGA REDDY PATTADAR OWN
KUNTA PATTA
78 ,, MAFI INAM 0-18 0z 0-16 445 . . 018 8. VEERAIAH MAFIINAM | INAMDA 3
B. VELLAIAH R
MAIALRAM
VENMKAIAH
POCHAIAH
JANARDHAN
79 PANDLA 017 017 019 KUSHKI P. JANARDHAN PATTADAR ESARAIAH
KUNTA BAVI REDDY w/o
PATTA
BO ,, PATTA 0-18 0-18 3-74 3 - . P. JANARDHAN e ,, “
REDDY
81 SAYANNA 58-10 58-10 GAIRAN SARKAR
GARI GALUSU
GADDA GAIRAN
B2 YEAR KUNTA 8-03 803 9-24 DRY MADHUSUDHAN PATTADAR
PATTA REDDY
83 YERRA 0-38 0-38 SIKAM SARKARI &)
KUSHKI SHIKAM
SARKARI
B4 MADIGI VANI 164-04 164-04 PORAMBOK W
PATTE
PORAMBOK
SARKARI
8BS GALUSU 3-32 3-32 3-38 KUSHKI MANNE VEERAIAH PATTADAR . OWN
GADDA PATTA

TRANSLATOR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 001.
Phone: 9848125503, 9393022081
E-malk: srishyamtransiations@gmail.com
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<~ paeT TATIMA CROP NAME UNMIX MIX TOTAL 26 €O CROP MIXED UNMIX BAKI HASTU MAHI CHAR MAHI HASTU MAHI CHAR MAI HASTU MAHI CHAR REMARKS
EXTENT EXTENT CROP GIRDAVAR OTHER OFICER MAHI
REMARKS REMARK. .
21 2 3 24 25 26 27 28 9 30 31 32 33 34 s 36 37 38 k)
PADDY VAR 033 0-33 033 SURVEY NO. 76 SURVEY NO. SURVEY NO. 76 SURVEY NO. 76
VARRI 033 033 033 PORAMBOK TS/A, AA, TARI PORAMBOK PORAMBOK
033 033 033 SARKAR] FASAL ABI EX KUNTA SARKARI FASAL SARKARI FASAL
AB! PADAVA FASAL TABI ABI PADAVA ABI PADAVA
RAGHA REDDY KUNTA NO RAGHA REDDY RAGHA REDDY
PATWAR! WATER BAVI PATWARI PATWAR!
NUNDI WATER
TAKING FASAL K.
RAGHAVA
REDDY PATWARI
BAVI NUNCHI 033 033 033
MAKTH A
PADAVA
VARI 0-20 0-20 0-20
DANIMMA S.ND. 78 TARI BI 5.NO. 78 TARI S.NO.78 TARIBI S.ND.78 TARI
PADAVA ABI EK FASA KUNTA BIEK FASA EK FASA KUNTA BIEK FASA
FASAL ABI NO KUNTA FASAL FASAL ABI NO KUNTA FASAL
WATER IN KUNTA ABI NO WATER WATER IN KUNTA ABI NOWATER
PADAVA IN KUNTA PADAVA N KUNTA
PADAVA PADAVA
BAVI VAR 017 017 017 PADAVA TABI PADAVA K.
RAGHAVA
REDDY PATWARI
BAVI VARI 017 017 . 017 PADAVA TABI PADAVA K.
RAGHAVA
REDDY PATWARI
BAVIVARI 018 018 018 PADAVA TABI PADAVA K.
RAGHAVA
REDDY PATWARI
BAVIVARI 0-18 o018 0-18 PADAVA TABI PADAVA K.
RAGHAVA
REDDY PATWARI
PADAVA
PADAVA S.ND, 83 SIKAM S.NO. B3 SIKAM 5.ND.E3 SIKAM S.NO.83
84 PORAMBOK 84 PORAMBOK 84 PORAMBOK SIKAM BA
FASAL SARKARI FASAL SARKARI FASAL SARKARI PORAMBOK
ABI PADAA K ABI PADAA K. ABI PADAA K. FASAL SARKARI
RAGHAVA REDDY RAGHAVA RAGHAVA REDDY ABI PADAA K.
PATWARI REDDY PATWARI PATWARL RAGHAVA
REDDY PATWARI
PADAVA
PADAVA
PADAVA
PADAVA 332 332 332
PADAVA 332 332 332
27-25 6-27

TRANS TOR
:‘-II:SHYAM TRANShAT]ONS
:‘L‘ $-483, Nampally, Hyd-500 001,
: none: 9848.1_29903, 9393022081
z-mail: srishyamtranslations@gmail com
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VILLAGE BOLLARAM 1983-1984

127 80 RELLA KUNTA [ 1-18 1-18 3-74 KUSHKI 1-18 P. SUBHAN PATTADAR
BAVI REDDY
128 81 SAYANNA 58-10 58-10 GAIRAN SARKARI -~
| GARI GALSU
129 82 YERRA 8-03 8-03 9-24 KUSHKI 9-03 MADHUSUDHAN | PATTADAR | P.
KUNTA REDDY SHAKUNTALA
130 83 YERRA 0-38 0-38 SIKAM SARKARI
KUNTA
131 84 MADIGI VANI | 164-04 164-04 PORAMBOK SARKARI
PATTA .
132 85 GALUSU 3-32 3-32 3-88 KUSHKI 3-32 MANNE PATTADAR | OWN
GADDA HANUMANTHU
133 86A GALUSU 1-22 1-22 1-87 KUSHKI 1-22 WADLA s
GADDA KISTAIAH S/O
NARAYANA
134 86AA " 1-22 1-22 1-87 e 153 WADLA .
KISTAIAH S/0
NARAYANA
135 87 LETHA 4-34 0-3 4-31 5:80 DRY 4-31 KISTA REDDY .
MAMIDI KOTHVA
THOTA
136 88 SAYANNA 5-32 0-4 3-28 338 L 3-28 SARA LINGAIAH | ,, SHANKARAIAH
GARI /0 PULLA
CHELAKA REDDY
137 89A RAMATULLAH | 1-22 0-3 1-19 1-50 KUSHKI 1-19 P.SUBHAN . IKKAM REDDY
BAVI REDDY
138 89AA 5 1-21 0-1 1-20 1-50 KUSHKI 1-20 P.CHUKKA " .
REDDY
139 89E i 1-21 0-1 1-20 1 1-49 ., 1-20 P.PAPIREDDY |,
NAIB TAHSILDAR JINNARAM MANDAL
TRANSLATOR

SRI SHYAM TRANSLATIONS

# 5-4-483, Nampally, Myd-500 001.

Phone: 9848129963, 9393022081
E-mai!:.srishyamtransfations@gmail.corn




VILLAGE BOLLARAM 1983-1984

11

VARI 1-18 1-18
PADAVA s Z
PADAVA z : SURVEY NO. SURVEY S.NO. 81 S.NO. 81 GAIRAN
81 GAIRAN NO. 81 GAIRAN PADAVA | PATWARI
NO. 74 GAIRAN
PADAVA NO. 74
PATWARI PADAVA
PATWARI
PADAVA
PADAVA
PADAVA
PADAVA
i SURVEY NO.83 | SURVEY SURVEY NO.83 | SURVEY NO.83
SIKAM K NO.83 SIKAM K SIKAM K
RAGHAVA SIKAM K RAGHAVA RAGHAVA
REDDY RAGHAVA REDDY PATWARI | REDDY PATWARI
PATWARI REDDY
PATWARI
PADAVA
PADAVA
VARI 332 3-32 S.NO. 84 S.NO. 84 S.NO. 84 S.NO. 84
SARKARI K. SARKARI K. SARKARI K. SARKARI K.
RAGHAVA RAGHAVA RAGHAVA RAGHAVA REDDY
REDDY REDDY REDDY PATWARI | PATWARI
PATWARI PATWARI
VARI 1-20 1-20
PADAVA
PADAVA
MAKKA 0-03 0-3
PADAVA
MAKKA 3-32 332
MAKKA 1-2 12
0-20 0-20
0-10 0-10
MAKKA 1-21 1-21
MAKKA 1-21 1-21
TRANSLATOR

SRI SHYAM TRANSLATIONS

# 5-4-483, Nampally, Hyd-500 001,
Phone: 9848129503, 9393022081 -
£-mail: srishyamtranslations@gmail.com
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Ly

NO.2 ADANGAL NO. 3 PAHANI PATRIKA VILLAGE BOLLARAM MANDAL 1986-1987 RECORD OF RIGHTS
SERIA | SURVEY | TOTA | NON [ TOTAL | TYPEOF | CESS | CLASSIFICAT | IRRIGAT | WRRIGA | KHAT PATTADAR POSSESSOR LAND PRESENT | KAUL | EXTEN | KauL
L NO. NO. suUB L cuLTiv EXTEN LAND 1ON DRY 1ON TION A NAME NAME EXTENT POSSESS] DAR T RENT
DIVISIO ACRE ATION T PATTA ONE OR EXTEN NO. ON NAM PAYIN
N NO. INAM OR TWO CROP T E G
GOVT MOR TOTAL
LAND TGAG LOAN
BE
NAM
E
1 ) 3 4 5 6 7 8 9 |[. 10 11 12 13 14 15 16 17 18
77 020 | 02 018 | PATTA | 567 ABI KUNTA | 0-18 K. RANGA K.RANGA 0-20 PATTA
REDDY REDDY
78 018 | 02 0-16 INAM 4-45 W o 0-16 BALAIAH 16 % INAM
YELLAIAH
MYLARAM 1% i
VENKAIAH
ASHAIAH
79 0-17 017 | PATTA | 019 KUSHKI ESWARAM | ESWARAMMA 017 PATTAD
MA W/O W/Q JANGA AR
JANGA REDDY
REDDY
80 1-18 1-18 . 3-74 ., ESWARAM | ESHWARAMMA 1-18 .
MA
81 57- | 5735 SARKARI GAIRAN SARKARI 57-35 | SARKARI
35 .
8B1% | 025 025 | PATTA | 076 KUSHKI FP 198886 SARA SARA
NARSIMULU NARSIMUL
SARA VEERAIAH | USARA
SARA NAGAIAH "’E:m““
SARA KRISHNA | yacaian
SMT. P. SARA
SHAKUNTALA KRISHNA
SMT. P.
SHAKUNTA
LA
82 803 83 PATTA | 9-24 KUSHKI FP1985 V. V. 5-14 .
SWAROOP SWAROOP 2-27
REDY KAMALA | REDDYV.
KAMALA
0-38 SIKAM SARKARI
164-04 | SARK PORAMBOK | SARKARI
AR "
NAIB TAHSILDAR, JINNARAM MANDAL
J
TRANSLA




CULTIVATION INSPECTIONDETAILS INSPECTION
DETAILS DETAILS
AGRICULTURE
CROP L
EXTENT CROP CROP UNMIX | mMix | TOTAL 26 €O CROP INCOME MIXED MIXED FIRST SECOND FIRST | SECOND | FIRST | SECOND | REMARKS
EXTENT NAME IRRIGATION CROP CROP CROP CROP CROP CROP CROP CROP
EXTENT
10 21 22 23 24 25 26 27 28 29 30 31 32 33 Y] 15 36

0-18 VARI 0-18 018 S.NO. 78 TARI EK

PADAVA FASAL ABI JARIYA

KUNTA JARIYA NO

WATER ABI PADAVA
S.NO. 77, 78 TARI
EK FASAL ABI
JARIYA NO WATER
TABI PADAVA
6-19 PADDY 0-19 0-19
1-18 PADAVA 1-18 1-18

PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
* PADAVA
PADAVA

TRANSLATCR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 CO1.
Phone: 9848129903, 5393022081

E-mall: srishyamtranslations@gmail.com
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VILLAGE BOLLARAM 1989-90 ROR

DAKAL POTU TOTA POT . TATIM RAKA IRRIGATION ABITABI EXTE KHA POSSESSOR PATTA OTHE T YEA CULTIVATOR METHO EXTENT POSSESSIO
A NO. NO. L KARA A M | NT TA NAME OR INAM R R R NAME FATHER D UNDER N TYPE
CHENU B SHET NO. FATHER RIGHT | E NAME KAULDA
NAME WAR NAME L E R
PATTA
SURVEY
NO.
1 2 3 4 5 6 7 8 9 10 11 12 13 k § 15 16 17 18 19
4
76 0-13 SARKARI SARKARI PATTA
77 0-20 MAG 5-67 K. RANGA K. RANGA 0-20 ANC NIL NIL NIL
ANI REDDY $/0 REDDY ESTR
CHANDRA 5/0 AL
REDDY CHANDRA
REDDY
78 0-18 4-45 MAFI INAM MAFI
INAM
79 0-17 | DRY 0-19 VAIRAMANI | VARAMAN | 0-17 [ ANC NIL NIL NIL | N
W/O JANGA I wjo EsTA | )
REDDY JANGA
KHANPURAM REDDY L L
EESWARAMMA | KHANPURA
W/O JANGA ™M
REDDY EESWARA
MMA W/O
JANGA
REDDY
80 1-18 | DRY | 3-74 VAIRAMANIS/0 | VAIRAMAN ANC NIL NIL NIL | N
JANGA REDDY 15/0 ESTA |
JANGA
REDDY L L
ESWARAMMA ESWARAM 1-18 ANC NIL NIL NIL N
W/O JANGA MA W/O ESTA )
REDDY JANGA
KHANAPURAM REDDY L L
KHANAPUR
AM
81 58-10 SARKARI SARKARI
81/2 0-25 DRY 1-00 AHMED “”MEDD 0-25 PAT
MOHIUDDIN MOHIUDDI
0-2 0-12 KHAN 5/0 N KHAN TA
2-29 MUZAFARUDDIN 5/0
KHAN MUZAFARU
DDIN KHAN
82/A 02 | DRy | 0-12 vikgmlanen | aein ] a2, | EAY NIL NIL NL | N
w/0s |
2-29 MAG 3-04 . REDDY SWAROOP 0-_2 TA ! I
8-03 ANI 9-24 POLLAGOORA REDDY 2-29 L
SHAKUNTALAM | SHAKUNTA | g8.03
MA LAMMA L
82/AA | 0-02 0-12 PRABHAKAR | PRABHAKA | (-2 . ]
REDDY V. R REDDY V. e /]

TRA OR
SRI SHYAM TRANSLATIONS
H 5-4-483, Nampally, Hyd-500 001,
Phone: 9848129903, 9353022081
E-mail: srishyamtransiatione®amast -




83 5-14 6-20 SWAROP REDDY SWAROP 5.14
sfo REDDY §/0
0-38 RAGHUPATHI RAGHUPAT 0-38
REDDY SARKARI HI REDDY
SWAROP REDDY SARKARI
5/0 RAGHUNATH SWAROP
REDDY REDDY 5/0
RAGHUNAT
H REDDY
82/a1 3-39 DRY 4-50 SRICK. DURGA | CK.DURGA | 3.39 | SALE
RAOW/OCS. RAD W/O
RAD C.5. RAD
82/aA1 | 4-00 DRY 4-50 C.5.RAO 5/0 CS.RAO 3-37 | SALE
VENKAT KRISHNA 5/0
s Al 4-00 | DEE
KRISHAN D
RAO m 0

TRANSLATOR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampaily, Hyd-500 001.
Phone: 9848129902, 9393022981
g-mail: srishyamtranslations @gmail.com



OWNER
POSSESSOR
POSSESSOR MORTGAGE
PATTADAR LAND POSSESSOR | MORTGAGOR | MORTGAGOR | EXTENT | MORTGAGE | WITHOR REG. SUB ORAL 13 YEARS RECORDING | INSPECTION
NAME FATHER EXTENT NAME NAME TAKEN WITHOUT | Loans | Division | REG. | ENCUMBRANCE |  OFFICER
NAME POSSESION FATHER FATHER LOANRS. | POSSESSION NO. PER CERT. NO.
NAME NAME ACRE
15 16 17 18 19 20 21 22 23 24 25 26 27 28
0-20 PATTA NIL NIL NIL NIL NIL NIL 30,000 NIL
BUCHMA 018 REG.SALE | SALE DEED
KONDA REDDY DEED NO. 2194/90 -
28-12-90
w/0 0-17 PATTA NIL NIL NIL NIL NIL NIL 30,000 NIL
JANG A REDDY 0-18 PATTA NIL NIL NIL NIL NIL NIL 30,000 NIL
MOHD. 025 PATTA NIL NIL NIL NIL NIL NIL 30,000 NIL
MOHIUNUDDIN
KHAN
MUZAFARUDDIN
KAMALA DEVI
PRABHAKAR
REDDY
SWAROOP
REDDY P
TRAN T0

SRI SHYAM TRANSLATIONS
# 5-4-483, Nampaily, Hyd-500 C01.
Phone: 9848129903, 2393022081

E-mail: srishyamtransiations@gmail.cori
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

YEAR 1995-1996 VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 11)
SERIA | SURVEYAND [ TOTAL NON CULTIVATIO TYPE OF LAND CESS RS. LAND IRRIGA | IRRIGA | KHATA KHATADAR POSSESSOR EXTENT TYPE OF
LNO. SUB DIVISION EXTENT | CULTIVATIO N LAND PATTA/INAM/GOVT DETAILS DRY TION TION NO. /PATTADAR NAME NAME POSSESSIO | POSSESSIO
NO. N LAND POT /WET SOURC | EXTEN N N
AGRICULTURE KARAB IRRIGATION E OWN T
LAN LAND CROP WELL AYACU
NAME OLD OR T
NEW
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
79 0-17 0-17 PATTA 0-20 DRY VAIJRAMANI W/O VAJRAMANI 0-17 PATTA
JANGA REDDY
80 1-18 1-18 o 315 i " VAJRAMANI W/O VAJRAMANI 1-18 i
JANGA REDDY
81 58-10 58-10 % SARKA i SARKARI SARKARI 58-10 i
RI
81/2 0-25 0-25 " 1-00 AHMED AHMED 0-25 PATTA
MOINUDDIN KHAN MOINUDDIN
5/0 MUZAFARUDDIN KHAN S/0
KHAN MUZAFARUDDI
N KHAN
82/A 2-29 2-29 PATTA 5-00 DRY V. KAMALA DEVI V. KAMALA DEVI 2-29 PATTA
. W/O SWAROOP
: REDDY
82AA 5-14 5-14 = 6-75 i SWAROOP REDDY V. SWAROOP 5-14 %
S/0 RAGHUPATHI REDD
REDDY
83 0-38 0-38 SARKARI SARKARI SARKARI 0-38 "
84 164-04 164-04 SARKARI SARKARI SARKARI 164-04 ”
85A 0-31 0-31 PATTA 1-25 DRY MANNE NARSIMULU MANNE 0-31 PATTA
5/0 HANMANTHU NARSIMULU A
\
TRANSLATOR

SR SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 001,
Phone: 98481299C3, 0353022081

E-mail: Sr'shyamtransiaticns@gmai].cum

WO



ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 12) -
SLNO KHAT PATTADA NO. TARAH EXTEN CROP SEASO CULTIVAT CROP UNMI Mi TOTA IRRIGATIO FIRST TWO CROP VILLAGE MANDA REMARK
. A NO. R NAME KOD A KODU T EXTEN N/ 10N NAME X X L N SOURCE CRO OR PRODUCTIO ADMINISTRATIV L 5
FATHER u T KHARIF LAND P THRE N PER ACRE E OFFICER REVENU
NAME / RABI E REMARK E
CROP INSPECTOR OFFICER
REMARK REMARK
A AA E EE 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31
PADAVA
PADAVA
PADAVA
PADAVA
BORE GADDI 2-00 2-20 AS PER
MRO
JINNARA
M
- PRO.A/3
177/98
DT.
17.1998
PADAVA
PADAVA
PADAVA
BORE VARI 0-31 0- 5.NO. 85 BORE
. 31 NUNDI KASTU
CULTIVATING
CROP WITH
WATER ]
TRANSL ATO
SRI SHYAM TRANG
NSLAT] ON
Ph ﬁagé‘?sirf pal, Hyd-500 oo
il 9903, ¢3g:
E-mail; gf = » 2393022081
“hw"t'a“"'a‘mm@mﬂ.-cwn

MT
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

YEAR 2001-2002 VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 17)
SERIAL SURVEY TOTAL NON CULTIVATIO TYPE OF LAND CESS RS. LAND IRRIGA | IRRIGA | KHATA KHATADAR POSSESSOR EXTENT TYPE OF
NO. AND SUB EXTENT | CULTIVATIO N LAND PATTA/INAM/GOVT DETAILS DRY TION TION NO. /PATTADAR NAME NAME POSSESSIO POSSESSIO
DIVISION N LAND POT / WET SOURC EXTEN N N
NO. KARAB IRRIGATION E OWN T
AGRICULTU LAND CROP WELL AYACU
RE LAN NAME OLD OR T
NEW
1 2 3 4 ' 5 6 7 8 9 10 11 12 13 14 15
226 RALLA 0-17 0-17 PATTA 0-19 KUSHKI 148 VAIRAMANI W/O VAJRAMANI 0-12 PATTA
KUNTA JANG A REDDY
BAVI
79
227 80 1-18 1-18 PATTA 3-74 i 148 VAIRAMANI W/O VAJRAMANI 1-18 PATTA
JANGA REDDY
SAYANN 81 58-10 58=10 SARKARI SARKARI SARKARI 58-10 PATTA
AGARI
GOLUSU
228
229 81/2 0-25 0-25 PATTA 1-00 DRY 217 AHMED MOINUDIN MOINUDDIN 0-25 PATTA
KHAN S/0 KHAN
MUZAFARUDDIN
230 82/A 0-2 0-2 = 0-12 i 218 V. KAMALA DEIVI KAMALA DEVI 0-2 PATTA
ERRAKU W/0O SWAROOP
NTA REDDY
231 82/AA 0-2 0-2 i 0-12 i 219 V. SWAROOP REDDY SWAROQOP 0-2 PATTA
S/0 RAGHUPATHI REDDY
REDDY
232 82 3-39 3-39 PATTA 4-50 5 20 C.. DURGA RAO §/0 C.K. DURGA 3-39 PATTA
C.5. RAO RAD
233 82 4-00 4-0 i 4-50 = C.S. RAD 5/0 VENKAT C.5.RAO 4-00 PATTA
KRISHNA RAO 55 .

TRAKNSLA

TOR
SRI SHYANM TRANSLATIONS

# 5-4-463, Nampaily,

, Hyd-500 070

ey ot

1 an a0 2081
Phone: 9848129903, 539302208

E-mail: srishyamiransiations

L@ zinail,com




ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL
VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 18)
SLNO | KHAT PATTADAR NO. [ TARA | EXTEN | Crop SEASO | CULTIVAT CROP UNMI | MI | TOTA | IRRIGATIO | FIRST | TWO CROP VILLAGE MANDA | REMARK
3 A NO, NAME KO HA T EXTEN N/ [a]] NAME X X L NSOURCE | CRO OR PRODUCTIO | ADMINISTRATIV L s
FATHER DU | KODU T KHARIF LAND P THRE | NPERACRE E OFFICER REVENU
NAME / RABI E REMARK E
CROP INSPECTOR OFFICER
REMARK REMARK
A AA E EE 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31
PADAVA SURVEY NO. 76,
83, SARKARI ABI
PADAVA
PADAVA
PADAVA
PADAVA SURVEY NO. 81,
84 SARKARI
UNDI THIS
NUMBER UN
REG.
POSSESSION
COMPANY
REMAAINIGN
PADAVA
PADAVA
PADAVA
PADAVA
L PADAVA

Tmué%n

SRI SHYAM TRANSLATIONS
# 5-4-423, Nampally, Hyd-500 001.
Phone: 9848129903, 5393022081

£-mail: srishyamtransiations@gmail.com

o1 C
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

YEAR 2004-2005 VILLAGE BOLLARAM . MANDAL JINNARAM (PAGE 7)
SERIA | SURVEYAND TOTAL NON CULTIVATIO TYPE OF LAND CESS RS. LAND IRRIGA | IRRIGA | KHATA KHATADAR POSSESSOR EXTENT TYPE OF
L NO. SUB DIVISION EXTENT CULTIVATIO N LAND PATTA/INAM/GOVT DETAILS DRY TION TION NO. /PATTADAR NAME NAME POSSESSIO POSSESSIO
NO. N LAND POT / WET SOURC | EXTEN ) N N
AGRICULTURE KARAB IRRIGATION E OWN T
LAN ’ LAND CROP | WELL | AYACU
NAME OLD OR T
NEW
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
226 76 0-13 0-13 SARKARI SARKARI SARKARI . 013 SARKARI
1739000290013508
227 77 0-20 0-20 PATTA 5-67 MAGANI CHER 0-20 122 K. RANGA REDDY RANGA REDDY 0-20 PATTA
uvu S/0 CHANDRA
REDDY
1739000290013507 .
228 78 0-18 0-18 INAM 587 MAFI INAM TOOPALLY 0-18 PATTA
173900029G000028 BUCHAMMA
W/O TOOPALLY
GUNDA REDDY
229 79 0-17 0-17 PATTA 0-19 KUSKI CHERV | 0-17 148 VAJRAMANI W/O VAJRAMANI 0-17 PATTA
] JANGA REDDY
173900029N000148
230 80 1-18 1-18 PATTA 3-74 KUSHKI 148 VAJIRAMANI W/O VAJRAMANI 1-18 PATTA
JANGA REDDY
173900029N000148
231 81 58=10 58-10 SARKARI SARKARI SARKARI 58-10 SARKARI
173900029G000029
232 82/A 0-2 0-2 PATTA 0-62 ,, 218 V. KAMALA DEVI KAMALA DEVI 0-2 PATTA
W/0 SWAROOP
REDDY
233 82/A 0-2 0-2 PATTA 0-2 i 219 V. SWAROOP REDDY SWAROOP 0-2 PATTA
[ 5/0 RAGHUPATHI REDDY
REDDY
1735000029N000219

TRANSLATOR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampaily, Hyd-500 001.
Phone: 9848129903, 9393022081

E-mail: srishyamtranslations@gmail.com %




ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 8)
SLNO KHAT PATTADA NO. TARAH EXTEN CROP SEASO CULTIVAT CROP UNMI Mi TOTA IRRIGATIO | FIRST | TWO CROP VILLAGE MANDA REMARK
A NO. R NAME KOD | AKODU T EXTEN N/ 10N NAME X X L N SOURCE CRO OR PRODUCTIO ADMINISTRATIV L S
FATHER u T KHARIF LAND P THRE N PER ACRE E OFFICER REVENU
NAME / RABI E REMARK E
CROP INSPECTOR OFFICER
REMARK REMARK
A AA E EE 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31
PADAVA
PADAVA SURVEY NO.
76,81, LANDS
NH GOVT. LAND
TABI PADAVA
PADAVA
PADAVA
ANRICH
PARISHRAMIKA
VADA
PADAVA
PADAVA
PADAVA
TRANSLATOR

SR! SHYAM TRANSLATIONS
# 5-4-483, Nampatlly, Hyd-500 CO1.
Phone: 9848129303, 9353022081

E-mail: srishyamtransiations@gmail.com




YEAR 2004-2005

ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

VILLAGE BOLLARAM

MANDAL JINNARAM (PAGE 9)
SERIA SURVEY AND TOTAL NON CULTIVATIO TYPE OF LAND CESS RS, LAND IRRIGA IRRIGA KHATA KHATADAR POSSESSOR EXTENT TYPE OF
LNO, | SUBDIVISION | EXTENT | CULTIVATIO N LAND PATTA/INAM/GOVT DETAILS DRY TION TION NO. /PATTADAR NAME NAME POSSESSIO | POSSESSIO
NO. N LAND POT / WET SOURC EXTEN N N
AGRICULTURE KARAB IRRIGATION E OWN T
LAN LAND CROP WELL AYACU
NAME OLD OR T
NEW
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
235 82 3-39 3-39 PATTA 4-50 KUSHKI 20 C.K. DURGA RAO /O | C.K. DURGA RAO 3=39 SARKARI
C.5RAO
173900029N000020
236 82 4-00 4-00 PATTA 4-50 i 288 C.S. RAD S/0 C.S.RAO 4-00 PATTA
VENKATA KRISHNA
RAO
173900029N000022
237 83 0-38 0-38 SARKARI SARKARI SARKARI 0-38 SARKARI
; 173900029G000030
238 84 164-04 164-04 SARKARI SARKARI SARKARI 164-04 SARKARI
173900029G000031
239 85/A 0-31 0-31 PATTA 0-68 KUSHK 48 MANNE NARSIMULU MANNE 0-31 PATTA
5/0 HANMANTHU NASIMULU S/O
1739000290027001 HANMANTHU
240 85/AA 0-30 0-30 PATTA 0-67 » 129 MANNE RAMULU MANNE 0-30 PATTA
S/0 HANMANTHU RAMULU
17390000290626901 B
241 85/E 0-30 0-30 PATTA 0-67 g L 172 MANNE SWAMY 5/0 MANNE 0-30 PATTA
HANMANTHU SWAMY
1739000290027101
242 85/EE 0-30 0-30 PATTA 0-67 > 116 MANNE YAAIAH S/O MANNE 0-30 PATTA
HANMANTHU YADAIAH
1739000290026701
243 85/Vu 0-31 0-31 PATTA 0-68 G 163 MANNE SHANKARAIAH 0-31 PATTA
SHANKARAIAH S/0
HANMANTHU
1739000290026101
TRAD ATOR

SRI'SHYAM TRANSLATICNS -
# 5-4-483, Nampally, Hyd-500 CO1.
Phone: 9848129903, 9393022081

E-mail: srishyamtranslations@gmail.com




ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 10)
SLNO KHAT PATTADA NO. TARAH EXTEN CROP SEASO CULTIVAT CROP UNMI Mi TOTA IRRIGATIO FIRST TWO CROP VILLAGE MANDA REMARK
. A NO. R NAME KOD A KODU T EXTEN N/ 1ON NAME X X L N SOURCE CRO OR PRODUCTIO * ADMINISTRATIV L 5
FATHER u T KHARIF LAND P THRE N PER ACRE E OFFICER REVENU
NAME / RABI . E REMARK E
CROP INSPECTOR OFFICER
REMARK REMARK
A AA E EE 16 17 18 19 20 21 22 23 24 25 - 26 27 28 29 30 31
PADAVA
PADAVA ANRICH
INDUSTRIAL
AREA
0-30 ABI PADDY 0-30 OWN BORE S.NO. 83, 84
4 WELL SARKARI LAND
NH INDUSTRIAL
AREA PADAVA
0-30 ABI PADDY 0-30 OWN WELL
0-30 ABI PADDY 0-30 OWN WELL
0-30 ABI PADDY 0-30 OWN WELL
0-31 ABI PADDY 0-31 OWN WELL
TRANSLATOR

SRI SHYAM TRANSLATIONS

# 5-4-483, Nampally, Hyd-500 G01.
Phone: 9848129903, 939302208]...

E-mail: srishyamtranslationi@¥mail.com
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

YEAR 2005-2006 VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 15)
SERIA SURVEY AND TOTAL NON CULTIVATIO TYPE OF LAND CESS RS. LAND IRRIGA IRRIGA | KHATA KHATADAR POSSESSOR EXTENT TYPE OF
L NO. SUB DIVISION EXTENT CULTIVATIO N LAND PATTA/INAM/GOVT DETAILS DRY TION TION NO. /PATTADAR NAME NAME POSSESSIO POSSESSIO
NO. N LAND POT [ WET SOURC EXTEN N N
AGRICULTURE KARAB IRRIGATION E OWN T
LAN LAND CROP | WELL | AYACU
NAME OLD OR T
NEW
1 2 ) 4 5 6 . 7 8 9 10 11 12 13 14 15
76 0-13 0-3 3-39 SARKARI PP 4-50 KUSHKI 20 SARKARI PP PORAMBOK 0-13 SARKARI
173900029G000027 SARKARI
77 0-20 0-20 PATTA 5-67 MAGANI CHER 0-20 K. RANGA REDDY 5/0 RANGA REDDY 0-20 PATTA
uvu CHANDRA REDDY
1739000290013507
78 0-18 018 INAM MAFI INAM TOOPALI 0-18 "
INAM 173900029G000028 BUCHAMMA
W/0 GUNDA
REDDY
79 0-17 0-17 PATTA 0-19 KUSHKI 148 VAJRAMANI D/O VARJIAMANI 0-17 PATTA
: JANGA REDDY
173900029N00148
80 1-18 1-18 i 3-74 i 148 VAJRAMANI D/O VAIRAMANI 1-18 PATTA
JANGA REDDY
173900029N000148
81 58-10 58-10 SARKARI KANCHA SARKARI KANCHA SARKARI 58-10 SARKARI
173900025G000029
81/2 0-25 0-25 PATTA 1-00 KUSHKI 217 AHMED MOHINUDDIN 0-25 PATTA
MOHIUDDINU §/0 KHAN
MUZAFARUDDIN
173900029N000217
82 8-3 8-3
82/A 0-2 0-2 PATTA 218 V. KAMALA DEVI KAMALA DEVI 0-2 PATTA
W/O0 SWARQOP
REDDY
173900029N0002218
82/AA 0-2 0-2 fe 219 V. SWAROOPREDDY SWAROOP 0-2 PATTA
S/0 RAGHUPATI REDDY
REDDY
173900029N000219 0 (0

TRANSLATO
SRI SHYAM TRANSLATIONS
#5-4-483, Nampaily, Hyd-500 001.
Phone: 848129903, 93593022081
E-mail: srishyamtranslations@gmaif.com




ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 16)
SLNO | KHAT PATTADAR NO. | TARA | EXTEN | CROP SEASO | CULTIVAT CROP unmi | mi | Tota | IRRIGATIO | FIRST | TWO CROP VILLAGE MANDA | REMARK
ANO. NAME KO HA T EXTEN N/ ION NAME X X L NSOURCE | CRO OR PRODUCTIO | ADMINISTRATIV L s
FATHER DU | kobu T KHARIF LAND P THRE | N PERACRE E OFFICER REVENU
NAME / RABI 3 REMARK E
CROP INSPECTOR OFFICER
REMARK REMARK
A AA 3 33 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31
SARKARI PADAVA
K. RANGA P 76 SARKARI PP
REDDY PADAVA 81
GAIRAN AN RIB
1 FACTORY LINE
. ALLOTMNET
MAFI INAM
148 VAIRAMANI PADAVA S.NO. 76 PP
SARKARI
PADAVA
148 VAIRAMANI . S.NO.81 5.NO.
ANRICH
ALLOTMENT FOR
FACTORY
ANRICH
FACTORY
ALLOTMENT
217 AHMED
MOHINUDDI
N
218 KAMALA DEVI
219 V. SWAROOP -
REDDY

TRA
SRI SHYA
# 5-4-483, Namp

Phone: 9848159
&-mail; stishyamtra

ally, Hyd-500 0gq.
9203, 9393022031
Mhﬁons@gmn,m



ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

YEAR 2005-2006 VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 13)
SERIA | SURVEYAND TOTAL NON CULTIVATIO TYPE OF LAND CESS RS. LAND IRRIGA | IRRIGA | KHATA KHATADAR 'POSSESSOR EXTENT TYPE OF
L NO. SUB DIVISION EXTENT | CULTIVATIO N LAND PATTA/INAM/GOVT DETAILS DRY TION TION NO. /PATTADAR NAME NAME POSSESSIO | POSSESSIO
NO. : N LAND POT / WET SOURC | EXTEN N "N
AGRICULTURE KARAB IRRIGATION | E OWN T
LAN LAND CROP | WELL | AYACU
NAME OLD OR T
NEW
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
82 3-39 3-39 PATTA 4-50 KUSHKI 20 CH DURGA RAOS/O | CKDURGA RAO 0-39 PATTA
C.S. RAO
173900029N000020 | .
82 4-00 4-00 o 4-50 - C.5. RAO S/0 VENKAT C.S. RAO 4-00 PATTA
KRISHNA RAO
173900029N00022
83/SIKAM 0-38 0-38 SARKARI PP SARKARI SARKARI 0-38 PATTA
173900029000030 ERRAKUNTA
SIKAM
84 164-04 164-04 SARKARI PP SARKARI SARKARI 164-04 SARKARI
173900029G000031
85/A 3-32 3-32 PATTA 0-68 KUSHEKI MANNE NARSIMULU NARSIMULU 0-31 PATTA
0-31 0-31 S/0 HANMANTHU
1739000290027001
85/AA 0-30 0-30 PATTA 0-67 o MANNE RAMULU SWAMY 0-30 PATTA
S/0 HANMANTHU
1739000290026901
85/E 0-30 0-30 PATTA 0-67 ” MANNE SWAMY S/O SWAMY 0-30 PATTA
HANMANTHU .
1739000290027101
85/EE 0-30 0-30 PATTA 0-67 , i MANNE YADAIAH YADAIAH 0-30 PATTA
S/0 HANMANTHU
1739000290026701
85/VU 0-31 0-31 PATTA 0-68 . MANNE SHANKARAIAH 0-31
SHANKARAIAH S5/0
HANMANTHU
1739000290026101 1A D
TRANGLAT L -
SRI SHYAM TRANSLATIONS

# 5.4-483, Nampally, Hyd-500 001.
Phone: 8848129903, 365022081

£l srishyamtransiations@amail.com
L]

o
L



ROUND SEAL TAHSIL OFFICE, INNARAM MANDAL

VILLAGE BOLLARAM MANDAL JINNARAM (PAGE 14)
SLNO KHAT PATTADAR NO. TARA EXTEN CROP SEASO CULTIVAT CROP UNMI Mi TOTA IRRIGATIO FIRST TWO CROP VILLAGE MANDA REMARK
ANO. NAME KO HA T EXTEN N/ ION NAME X X L N SOURCE CRO OR PRODUCTIO ADMINISTRATIV L 5
FATHER [a]1] KODU T KHARIF LAND P THRE N PER ACRE E OFFICER - REVENU
NAME / RABI E REMARK E
CROP INSPECTOR OFFICER
REMARK REMARK
A AR E EE 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31
C.K. DURGA PADAVA
RAD
C.5. RAD S.NO. 83 PP
SHIKAM
ERRAKUNTA
UNDI PADAVA
84/164 AN RICH
COMPANY
ALINATION
FACTORY
PADAVA
YERRAKUNTA .
SHIKAM
ANRICH
VARIKI
FACTORY
ALLOTMENT
MANNE SURVEY NO.
NARSIMULU 83 SIKAM
ERRKUNTA
UNDI
PADAVA MRI
|
MANNE
RAMULU
MANNE
SWAMY
MANNE
YADAIAH
MANNE
SHANKARAIA
H - /
TRAN TOR

SRI SHYAM/TRANSLATIONS

#f 5-4-483, Nampally, Hyd-500 001.
Phone: 9348129903, 9393022081

E-mail: srishyamtranslations@gmail.com
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YEAR 2008-2009

ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

VILLAGE BOLLARAM MANDAL JINNARAM 2008-2009 (PAGE 1)
SERIA | SURVEYAND | TOTAL NON CULTIVATIO TYPE OF LAND CESS RS. LAND IRRIGA | IRRIGA | KHATA | KHATADAR /PATTADAR | POSSESSOR EXTENT TYPE OF
L NO. SUBDIVISION | EXTENT | CULTIVATIO N LAND PATTA/INAM/GOVT DETAILS DRY TION TION NO. NAME NAME POSSESSIO | POSSESSIO
NO. N LAND POT J WET SOURC | EXTEN N N
AGRICULTURE KARAB IRRIGATION E OWN T
LAN LAND CROP WELL AYACU
NAME OLD OR T
NEW
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
78 0-18 0-18 INAM MAFI INAM TALAPALLY 0-18 INAMDAR
BUCHAMMA
w/0
GUNDA
REDDY
79 0-17 0-17 PATTA 0-19 KUSHKI 143 VAJRAMANI D/O JANGA | VAJRAMANI 0-17 PATTA
REDDY
80 1-18 1-18 PATTA 3-74 v 148 VAJRAMANI D/O JANGA | VAJRAMANI 1-18 "
REDDY
81 58-10 58-10 SARKARI SARKARI SARKARI 58-10
81/2 0-25 0-25 PATTA 1-00 KUHSKI 217 AHMED MOINUDDIN MOHINUDDI 0-25 PATTA
KHAN 5/0 N KHAN
MUZAFARUDDIN
82/A 0-2 0-2 o 0-2 " 218 V. KAMALA DEVI KAMALA 0-02
W/OSWAROOP REDDY DEVI
82/AA 0-2 0-2 v 0-02 ” 219 V. SWAROP REDDY 5/0 SWAROOP 0-2 "
RAGHUPATI REDDY REDDY
B2/E 3-39 3-39 7 4-50 " 20 C.K. DURGA RAOS/O C.V. DURGA 3-39 o
C.S. RAO RAO
82/EE 4-00 4-00 " 4-50 " 288 C.S. RAO 5/0 VENKATA C.5. RAO 4-00 "
KRISHNA RAO
83/SHIKM 0-38 0-38 SARKA SARKARI SARKARI 0-38
RI
84/ANRICH 164-04 164-04 SARKARI SARKARI SARKARI 164-04
85/A 0-31 0-31 PATTA 0-68 KUSHKI 118 MANNE NARSIMULU NARSIMULU 0-31 PATTA
$/0 HANMANTH
T SLATOR

SR1 SHYAM TRANSLATIONS

# 5-4-483, Nampally, Hyd-500001.

Phone: 9848125903, 5393022081
E-mail: srishyamtranslations@gmail.com
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YEAR 2008-2009

VILLAGE BOLLARAM

ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

MANDAL JINNARAM

2008-2009

(PAGE 2)

SLNO

KHAT
A NO.

PATTADA

R NAME
FATHER
NAME

NO.
KOD

TARAH
A KODU

EXTEN
T

CROP
EXTEN
T

SEASO
N/
KHARIF
/ RABI

CULTIVAT
10N
LAND

CROP
NAME

UNMI
X

Mi
X

TOTA
L

IRRIGATIO
N SOURCE

FIRST
CRO
p

TWO
OR
THRE
E
CROP

CROP
PRODUCTIO
N PER ACRE

VILLAGE
ADMINISTRATIV
E OFFICER
REMARK
INSPECTOR
REMARK

MANDA
L
REVENU
E
OFFICER
REMARK

REMARK

EE

16

17

20

21

22

24

25

26

27

28

29

30

31

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

TH&’S/L(ATOH

SRI SHYAM TRANSLATIONS

# 5-4-483, Nampalh:, Hyd-500 001.

Phone: 9848129503, 9353022081
E-mail: srishyamtranslations@gmail.com
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

YEAR 2009-2010 VILLAGE BOLLARAM MANDAL JINNARAM 2009-2010 _ (PAGE 3)
SERIA SURVEY AND TOTAL NON CULTIVATIO TYPE OF LAND CESS RS, LAND IRRIGA | IRRIGA | KHATA KHATADAR POSSESSOR EXTENT TYPE OF
LNO. | SUBDIVISION | EXTENT CULTIVATIO N LAND PATTA/INAM/GOVT DETAILSDRY | TiON TION NO. /PATTADAR NAME NAME POSSESSIO | POSSESSIO
NO. : NLAND POT / WET SOURC EXTEN N N
AGRICULTURE KARAB IRRIGATION | E owN T
LAN LAND CROP | WELL | Avacu
NAME OLD OR T
NEW
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
226 78 0-18 0-18 INAM - MAFI INAM TALAPALLY 0-18 INAMDAR
- BUCHAMMA
W/0 GUNDA
REDDY
227 79 0-17 0-17 PATTA 0-19 KUSHKI 148 VAIRAMANI D/O VAJRAMANI 0-17 PATTA
JANGA REDDY
228 80 1-18 1-18 PATTA 3-74 P 148 VAIRAMANI D/O VAIRAMANI 1-18 %
JANGA REDDY
—_— - | —_ ] ]
229 81 58-10 58-10 | SARKARI SARKARI SARKARI 58-10
230 81/2 0-25 0-25 PATTA 1-00 KUHSKI 217 AHMED MOHINUDDIN 0-25 PATTA
MOINUDDIN KHAN KHAN
s/0
MUZAFARUDDIN
" TR B s e S— —
231 82/A 0-2 0-2 " 0-2 i 218 V. KAMALA DEVI KAMALA DEVI 0-02 ’
W/OSWAROOP
— — REDDY
— — — — 1
232 82/AA 0-2 0-2 e 0-02 ir 219 V. SWAROP REDDY SWAROOP 0-2 "
S/0 RAGHUPATI REDDY
e ] ——— REDDY
= e ] D S—— et ==
233 82/E 3-39 3-39 i 4-50 7 20 C.K. DURGA RAO S/O C.V. DURGA 3-39 i
C5.RAO RAO
234 82/EE 4-00 4-00 . 4-50 i 288 C.5. RAO 5/0 C.5.RAO 4-00 p
VENKATA KRISHNA
RAO
e T eeee———— ] ——ﬁ______ﬁ____ﬁ_________________m———________-—__________________ o]
235 83/SHIKM 0-38 0-38 SARKA SARKARI SARKARI 0-38
RI
SH— | b - | I~ e — e ||
236 84/ANRICH | 164-04 164-04 SARKARI SARKARI SARKARI 164-04
EEF ___—____________.._______________.______.__.______.___ﬁ —_ 1
0-31 031 PATTA 0-68 KUSHKI 118 MANNE NARSIMULU NARSIMULU 0-31 PATTA
S/0 HANMANTH 1
TRANSLATOR
. SRI SHYAM TRANSLATIONS

# 5-4-483, Nampally, Hyd-500 001. 0
Phone: 9848129903, 9393022081
E-mail: srishyamtransiations @gmail.com




ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

YEAR 209-2010 VILLAGE BOLLARAM MANDAL JINNARAM ) (PAGE 4)
SINO | KHAT | PATTADA | nNoO. TARAH | EXTEN | CcroOP SEASO | CULTIVAT CROP UNMI | MI | TOTA | IRRIGATIO | FIRST | TWO CROP VILLAGE MANDA | REMARK
] ANO. [ RNAME | kop | Akoou T EXTEN N/ ION NAME X X L NSOURCE | CRO OR PRODUCTIO | ADMINISTRATIV L s
FATHER u T KHARIF LAND [ THRE | NPERACRE E OFFICER - REVENU
NAME / RABI E REMARK E
CROP INSPECTOR OFFICER
REMARK REMARK
A AA E EE 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31
0-18 PADAVA 3

0-17 PADAVA
1-18 PADAVA
58-10 PADAVA
0-25 PADAVA
0-02 PADAVA
0-02 PADAVA
3-39 PADAVA
4-00 PADAVA
0-38 PADAVA
164-04 PADAVA
0-31 PADAVA

.

SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 001.
Phone: 9848129503, 5393022081

E-mail: srishyamtranslations@gmail.com
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

YEAR 2009-2010 VILLAGE BOLLARAM MANDAL JINNARAM 2010-2011 (PAGE 5)
SERIA | SURVEYAND TOTAL NON CULTIVATIO TYPE OF LAND CESS RS. LAND IRRIGA | IRRIGA | KHATA KHATADAR POSSESSOR EXTENT TYPE OF
LNO. | SUBDIVISION | EXTENT | CULTIVATIO N LAND PATTA/INAM/GOVT DETAILSDRY | TION TION NO. /PATTADAR NAME NAME POSSESSIO | . POSSESSIO
NO. N LAND POT /WET SOURC | EXTEN N N
AGRICULTURE KARAB IRRIGATION | E OWN T
LAN LAND CROP | WELL | AYACU
NAME OLD OR T
NEW
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
239 75A 0-33 0-33 PATTA 82-50 MAGANI 0-33 TOOPALLY CHINNA | CHINNA RANGA 0-33 PATTA
ABI RANGA REDDY 5/0 REDDY
GUNDA REDDY
240 76 0-13 0-13 SARKARI SARKARI SARKARI 0-13 SARLARO
241 77 0-20 0-20 PATTA 50-00 MAGANI 0-20 K. RANGA REDDY 5/0 K. RANGA 0-20 PATTA
) ABI CHANDRA REDDY REDDY
242 78 0-18 0-18 INAM 0-18 MAFI INAM TOOPALLY 0-18 PATTA
BUCHAMMA
S/0 GUNDA
REDDY
243 79 0-17 0-17 PATTA 0-19 KUSHKI VAJRAMANI D/O VAJRAMANI 0-17 PATTA
JANGA REDDY
244 80 1-18 1-18 3-74 W 1-18 148 VAJRAMANI D/O VAJRAMANI 1-18 "
JANGA REDDY
245 81/1 58-10 58=10 SARKARI SARKARI SARKARI 58-10 SARKARI
246 81/2 0-25 0-25 PATTA 1-00 KUSHKI 0-25 217 AHMED MOHINUDDIN 0-25 PATTA
MOINUDDIN KHAN KHAN
S/0 MUZAFARUDDIN
247 82/A 0-2 0-2 o 0-2 i 0-2 V. KAMALA DEVI SWAROOP 0-02 ,,
W/0 SWAROOP REDDY )
REDDY
248 82/AA 0-2 0-2 " 0-2 & 0-2 V. SWAROP REDDY SWAROOP 0-2 ”
S/0 RAGHUPATHI REDDY
REDDY
249 82/ 3-39 3-39 " 4-50 4 3-30 CK DURGA RAD 5/0 CK DURGA RAO 3-39 PATTA
CS RAO
250 82/EE 4-00 4-00 5 4-50 s 4-00 C..S.RAOS/O C.5. RAO 4-00 ”
VENKAT KRISHNA
RAO

214

T SLATOR
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 CO1.
Phone: 9848128903, 4353022081
E-mail: srishyamtranslations@gmail.com
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ROUND SEAL TAHSIL OFFICE, INNARAM MANDAL

YEAR 2010-2011 VILLAGE BOLLARAM . MANDAL JINNARAM (PAGE 6)
SLNO KHAT PATTADA NO. TARAH EXTEN CROP SEASO CULTIVAT CROP UNMI Mi TOTA IRRIGATIO FIRST TWO CROP VILLAGE ‘MANDA REMARK
. A NO. R NAME KOD A KODU T EXTEN N/ ION NAME X X L N SOURCE CRO OR PRODUCTIO ADMINISTRATIV L s
FATHER u T KHARIF LAND P THRE N PER ACRE E OFFICER REVENU
NAME / RABI E REMARK E
CROP INSPECTOR OFFICER
REMARK REMARK
A AA E EE 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
PADAVA
-

TRANS ronR
SR1 SHY. TRANSLATIDN‘S
# 5-4-483, ampally, Hvd-EOP C01.
Phone: 98481299053, 9393012_081 |
£-mail: srishyamtranslations@gmaﬂ.con.
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

SRI SHYAM TRANSLATIONS

# 5-4-483, Nampally, Hyd-500 001.
Phone: 9848129903, 9393022081

2016-17 VILLAGE BOLLARAM MANDAL JINNARAM
SERIAL | SURVEY AND SUB TOTAL NON CULTIVATION TYPE OF LAND CESS RS, LAND DETAILS | IRRIGATI | IRRIGAT | KHATA KHATADAR /PATTADAR POSSESSOR EXTENT TYPE OF
NO. DIVISION NO. EXTENT CULTIVATION LAND PATTA/INAM/GOVT DRY / WET ON ION NO. NAME NAME POSSESSION POSSESSION
AGRICULTURE LAND POT IRRIGATION SOURCE EXTENT
LAN KARAB LAND CROP OWN AYACUT -
NAME WELL
OLD OR
NEW
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
71 73/AA/3 0.07 0.00 0.07 PATTA 18.00 MAGANI ‘KUNTA 0.07 1260 KOTHWAL RAJESWAR KOTHWAL 0.07 PATTADAR
REDDY RANGAREDDY RAJESWAR
REDDY
RANGAREDDY
72 74/A 0.02 0.00 0.02 PATTA 5.00 MAGANI KUNTA 0.02 293 V. ANURADHA SRINIVAS V. ANURADHA 0.02 PATTADAR
' REDDY SRINIVAS
-REDDY
273 T4/AA 0.02 0.00 0.02 PATTA 5,00 MAGANI KUNTA 0.02 50 PULLARUGLA NARAYANA PULLARUGLA 0.02 PATTADAR
: REDDY BALWANTH REDDY NARAYANA
REDDY
BALWANTH
REDDY
274 74/AA2 0.02 0.00 0.02 PATTA 5.00 MAGANI KUNTA 0.02 203 P. KARUNAKAR REDDY P. KARUNAKAR 0.02 PATTADAR
BALWANTH REDDY REDDY
BALWANTH
) ; REDDY
275 74/A2 0.02 0.00 0.02 PATTA 5.00 MAGANI KUNTA 0.02 34 JANGAN REDDY BALWANTH JANGAN 0-02 PATTA
REDDY REDDY
BALWANTH
REDDY
276 S/A 0.33 033 PATTA 82.05 MAGANI CHERU 0.33 1260 KOTHWAL RAJESWAR REDY KOTHWAL 0-33 PATTA
hE vu RANGAREDDY RAJESWAR
REDY
’ RANGAREDDY
277 75/AA 0-33 0-33 PATTA 82-50 MAGANI CHERU 0-33 128 TUPALLI CHINA RANGA TUPALLI CHINA 0-33 PATTA
vu REDDY GUNA REDDY RANGA REDDY
GUNA REDDY
278 76 0.13 0-00 0-13 GOVT 0-00 GOVT LAND 0-00 22222 PORAMBOK PORAMBOK PORAMBOK 0.13 GOVT.LAND
2 PORAMBOK
279 77 0.20 0-00 0.20 PATTA 5.67 MAGANI KUNTA 0.2 1260 KOTHWAL RAJESWAR KOTHWAL 0.20 PATTA
REDDY RANGA REDDY RAJESWAR
REDDY RANGA
REDDY
280 79 0.17 0.00 0.17 PATTA 42.05 KUSHKI TANK 0.17 364 K. SHASHIKALA NARENDER | K. SHASHIKALA 0.20 PATTA
REDDY NARENDER
REDDY
281 80 1.18 0.00 1.18 PATTA 3.74 KUSHKI KUNTA 1.18 364 K. SHASHIKALA NARENDER | K.SHASHIKALA 1.18 PATTA
REDDY NARENDER
4 . . REDDY -
282 81 58.10 0.00 58.10 GOVT. 0.00 GOVT LAND 0.00 22222 PORAMBOK PORAMBOK PORAMBOK 58.100 PATTADAR
= 2 PORAMBOK
81/2 0-25 0.00 0-25 PATTA 1-00 DRY CHERU 0.00 217 AHMED MOHINUDDIN AHMED 0-25 PATATDAR
TRANSLATOR

g



vu

MUZAFRUDDIN

MOHINUDDIN
MUZAFRUDDI
N

284

0-2

0-00

02

PATTA

DRY

0-2

218

V. KAMALA DEVI SWAROOP-
REDDY

V. KAMALA
DEVI
SWAROOP
REDDY

0.02

PATTA |

285

B2/AA

0-2

0-2

PATTA

0-2

DRY

0.2

219

V. SWAROOP REDDY
RAGHUPATHI REDDY

V. SWARQOP
REDDY
RAGHUPATHI
REDDY

0.02

PATTA

TRANSLATOR

-SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 001.
Phione: 9848129903, 9393022081

E-mail: srishyamtranslations@gmail.com
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& “30-11-2016 FASLI 1426 2016-2017
NON
CULTIVATION ’ ;
TARAHA EXTENT CROP SEASON CULTIVATION CROP UNMIX MIX TOTAL IRRIGATION FIRST TWO OR ~ CROP VRO TAHSILDAR | REMARKS
EXTENT KHARIEF/ LAND NAME CROP THREE ESTIMATION | INSPECTION OTHER
RABI EXTENT CROP PER ACRE DT. OFFICER
REMARK RI | INSPECTION
.~ INSPECTION
; REMARK

16 17 18 19 20 21 22 23 24 25 26 27 28 29 10 31

TRANSLATOR

SRI SHYAM TRANSLATIONS
4 5-4-483, Narmpally, Hyd-500 0G1.
Phone: 9848129903, 9393022081

Z-mail: srlshyamtran’slations@gmail.ccu=
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

2016-17 VILLAGE BOLLARAM MANDAL JINNARAM
SERIAL SURVEY AND 5UB TOTAL NON CULTIVATION TYPE OF LAND CESS RS. LAND DETAILS IRRIGATI IRRIGAT KHATA KHATADAR /PATTADAR POSSESSOR EXTENT TYPE OF
NO. DIVISION NO. EXTENT CULTIVATION LAND PATTA/INAM/GOVT DRY / WET ON * ION NO. 7 NAME NAME POSSESSION | POSSESSION
AGRICULTURE ¥ LAND POT IRRIGATION SOURCE EXTENT N
LAN KARAB LAND CROP OWN AYACUT
NAME WELL
OLD OR
NEW
1 2 3 4 5 6 7 8 9 - 10 11 12 13 14 15
286 82/€ 3-39 0-00 3-39 PATTA 4-50 DRY 3.39 20 C.K. DURGA RAQ (RAD) " C.K. DURGA 3.39 PATTADAR
RAQ (RAD)
287 82/EE 4-00 0-00 4-00 PATTA 4-50 DRY 0-00 802 CHERUKURI DURGA RAO CHERUKURI 4-00 PATTADAR
C.S.RAD DURGA RAO
: ) C.5. RAO ;
288 83 0-38 0-38° GOVT 0-00 GOVT LAND 0.00 55555 SSIKAM SIKAM SIKAM SIKAM 0-38 GOVT. LAND.
5
289 84 164.04 0.00 164.04 GOVT. 0.00 GOVT. LAND 0.00 22222 PORAMBOK PORAMBOK PORAMBOK 164.04 GOVT. LAND
PORAMBOK
290 85/A 0-31 0-00 0-31 PATTA 0-68 KUSHKI 0.00 836 V. MADHAVA REDDY V. MADHAVA 031 PATTA
NARAYANA REDDY REDDY
NARAYANA
REDDY
291 85/AA 0-30 0.00 0-30 0.67 DRY 0.30 129 MANNE RAMULU MANNE 0-30 PATTA
HANMANTHU RAMULU
HANMANTH
292 85/E 0-30 0-00 0-30 PATTA 0-67 DRY 0.30 172 MANNE SWAMY MANNE 0-30 PATTA
: HANMTNAH SWAMY
HANMANTH
293 B5/EE 0-30 0-00 0-30 PATTA 0-67 DRY 0-30 116 MANNE YADAIAH MANNE 0-30 PATTA
HANMANTH YADAIAH
HANMANTH
294 85/vu 0-31 0-00 0-31 PATTA 0..68 DRY CHERU 0.31 163 MANNE SHANKARAIAH MANNE 1031 PATTA
i) HANMANTH SHANKARAIAH
HANMANTH
295 86/A 1-22 0-00 1-22 PATTA 155-00 | MAGANI TANK 1.22 49 USIKE BAI NARAYANA USIKE BAI 1-22 PATTA
REDDY VENKAT REDDY NARAYANA
REDDY
VENKAT
REDDY
296 86/A 1-22 0-00 1-22 PATTA 16200 MAGANI CHERU 1.22 63 V. PRATHAP REDDY V. PRATHAP 122 PATTA
vu VENKATREDDY REDDY
. VENKATREDDY
297 87/A 2.17 0-00 217 PATTA 2.90 DRY 2.16 97 KOTYALA SUSHEELA KOTYALA 217 PATTADAR
KOTYALA MADHAVA REDDY SUSHEELA
KOTYALA
MADHAVA
3 REDDY
.298 87/AAM1 1.085 0.00° 1.085 PATTA 2.00 DRY 0.00 360 KOTHWAL RAJI REDDY KOTHWAL RAJI 1.0850 PATTADAR
VEERA REDDY REDDY VEERA
REDDY
87/AA/2 1.085 0.00 1.085 PATTA 2.00 DRY 0.00 264 K. HARIKRISHAN REDDY K.HARIKRISHN 1.085 PATTA

TRANSLATOR
SRI SHYAM TRANSLATIONS
4 5.4-433, Nampally, Hyd-500 001.
Phone: 9848129903, 9393022081

b=t F—9 e —
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300
88/A
0.38
0-00 -
038
PATTA
95-00 VEERA REDDY .
MAGANI CHERU 0-38 - A REDDY
w R T e
SARA

NARSIMULU et PATTA
_LINGAIH :

TRANSLATOR
SRI SHYAM TRANSLATI ONS
# 5-4-483, Nampally, Hyd-500 001.
Phqne:’984__8129903, 9393022081
F.-rnaii:-srlsmamtranslattons@gmaii.com
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OUR COUNTRY IS GREAT

WELFARE OF FARMER, PEASANTS AIM OF THE GOVERNMENT
GOVERNMENT OF ANDHRA PRADESH
541405
PATTADAR PASS BOOK
ANNEXURE XIV A

LAND OWNER RIGHTS CERTIFICATE

PRINTED FOR COMMISSIONER OF PRINTING GOVT. OF AP HYD

LATOH
SRI SHYAM TRANSLATION?
# 5-4-483, hampally, Hyd-500 00..
Phone: 8¢45129503, 9393022081
E-mail: siishy. L oslations@gmail.com




e ———————————————

Y 541405
GOVT. OF ANDHRA PRADESH

LAND OWNERSHIP RIGHTS CERTIFICATE

PATTA NO.

Agriculturist name father/ husband name address
Schedule caste/ schedule tribe or BC

Lands in the village '

Revenue Mandal

Revenue Division

District

First entry date Village Administrative Officer

il R sl

Photo MRO Jinnaram Medak Dist.

SMT. C.K. DURGA RAO W/O C.S. RAO HYDERABAD

Bollaram

Jinnaram

Medak

Medak

Mandal Revenue Officer
Jinnaram, Medak Dist.

Here should write land ownership rights certificate patta no. divisional officer, signature Rs.15-00

phone:
g-mails srishyd

TOR

mir ansiations

TRAN L
CANSLATIO!
RANSLATICE.
93022081

-

@gmail.com




SMT. C.K. DURGA RAO W/O C.S. RAO own lands

Serial No. Survey no. sub Extent Acre Classification | How acquired | Land record of MRO Oral register Last 13 years Sub Registrar Remarks
division No. cents Acre magani /dry | 1.Ancestral 2. rights loan signature seal per acre ~ loans sig
' guntas arutadi Sale deed 3. sany ;
Other ’
1 2 3 4 5 6 7 3 9 10 11
1 82/al 3-39 Dry Sale deed ;
3-39 Mandal
Revenue
Officer,
Medak District

TRAN:!

CATOR'
SRI SHYAM TRANSLATIONS
# 5-4-483, Nampally, Hyd-500 001.
Phone: 9848129903, 4393022081
€-mail: srishyamtransiations@gmail.com
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OUR COUNTRY IS GREAT WELFARE OF FARMER, PEASANTS AIM OF THE GOVERNMENT

GOVERNMENT OF ANDHRA PRADESH
SRI C.S. RAO
PATTADAR PASS BOOK

ANNEXURE XIVB

OWNER CULTIVA:FING LAND DETAILS, LAND CESS LOAN

PRINTED FOR COMMISSIONER OF PRINTING GOVT. OF AP HYD

i TRANSLATO
SRI SHYAM TRANSLATIONS

p: 0018
# 5-4-483, Nampally, Hyd-500
Phone:9348129903.9393022081

E-mail: sgishyam‘translaﬂonsagman.eem
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Y 541284

GOVT. OF ANDHRA PRADESH

PATTADAR PASS BOOK
PATTA NO.
1. Agriculturist name father/ husband name address
2. Schedule caste/ schedule tribe or BC
3. Landsin the village
4. Revenue Mandal
5. Revenue Division
6. District

First entry date Village Administrative Officer

Here should write land ownership rights certificate patta no.

Photo MRO Jinnaram Medak Dist.

C.S.RAO S/0 C. VENKAT KRISHNA RAO
Hyderabad

Bollaram

Jinnaram

Medak

Medak

Mandal Revenue Officer

Jinnaram, Medak Dist.

TOR
TRANEL Gl ATION S

SRI SHYAM TR 6000z,

-483, NampallY, 81
ﬂF'?\_v::‘nle: 984312993363::’@? gfmig.cm..
tran
£-mail: srishya™

174
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Sri C..S RAO S/0 VENKATA KRISHNA RAO, own cultivation lands,

iy

lands cultivation of the tenants, mortgage taken lands

Serial No. Survey No. sub Classification Extent acre/ Tax/cess Rs.Ps. Rights Own lands MRO or officer | Remarks
division No. magani dry / aru | cents acre/ owner/kauldar / | cultivationof remarks
tadi guntas mortgagor kauldar
/mortgage lands
taken from
pattadar name
1 2 32 4 5 6 7 8 9
1 82/aal Dry 4-00 4-50 Owner Own Sig Sale deed
Total 4-00 4-50
Mandal
Revenue Officer
Jinnaram,
Medak Dist.
TRANSLATLE o
SR SHYAM TRANSLJEOO 001,
4 5.4-483, Nampally, HY 23022081
Phone: 9848129903, 93 mail.cor..
g-mail: srishyamtransiations @

hbZ
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7 S Village ROR-1B a3 on 19-August-2019 13:12.68. PM for DISHICE Semoa Mandal EiGe __l}_ago S o
< Total Khata : 359 TotalsurvewSuB-B vrs'lon 1_”_ 2 g s
o £ TR s
vo : . : _ S SO Bt g 3
D dowd g b(ar) | drerd b6 dogy/ H§ b drdoddgm | g0l o | scrher 38036 >0 4% D3da
- ' S j d'.gé :
1 y > ey SRR INALA complete
20 82/a 3.3900 4.50 C.K. sogromdy oy mglm&% Spod | DS P_endin_g_- Non. qs Marked - Sy Noe.
"
%
ket

skt




VILLAGEROR 1 B AS ON 19 AUGUST 2019 13.12.58 PM FOR DISTRICT SANGA REDDY MANDAL JINNARAM VILLAGE BOLLARAM

TOTAL KHATA 359 TOTAL SURVEY / SUB DIVISION 1352

KHATANO. | SURVEY NQ. EXTENT CESS PATTADAR | FATHER/HUSBAND LAND PATTADAR RECORD RECORD NON DIS
NAME NAME DETAILS LAND SIGN SIGNATURE DETAILS
ACQUIRED | TAHSILDAR/ DT.
.o PRESENT

20 82/e 3.39 4.50 C.K. DURGA RAO DRY PATTADAR | DS PENDING NON DS NALA
RAO MARKED COMPLETED

SY.NO

TRANSLATOR

SRI SHYAM TRANSLATIONS

# 5-4-483, Nampally, Hyd-500 CO1.
Phoné: 9848129903, 9393022081

E-mails snshyamtramiations@g_mau .CO;.
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VILLAGEROR 1 B ASON 19 AUGUST 2019 13.12.58 PM FOR DISTRICT SANGA REDDY MANDAL JINNARAM VILLAGE BOLLARAM

TOTAL KHATA 359 TOTAL SURVEY / SUB DIVISION 1352

KHATA NO. SURVEY NO. "EXTENT CESS PATTADAR FATHER/HUSBAND LAND PATTADAR RECORD RECORD NON DIS
NAME NAME DETAILS LAND SIGN SIGNATURE DETAILS
ACQUIRED TAHSI LDAR/ DT. i
PRESENT |
60115 82/EE 4,00 4.50 CHERUKURI C.S. RAO DRY SALE DEED DS PENDING NON DS NALA
KRISHNA MARKED COMPLETED
RAO SY.NO
SRI SHTYAM' Ty
| RANSLATIONS

#5-4-483, Nampally, Hyd-500 001.
Phone: 9848129903 9393022081
E-mail: :rlshyanltramiations@smaﬂ;éﬂm

BT
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10.

11.

12.

299

PERMISSIONS

Land Conversion from Agriculture to Non — Agriculture.

Revenue Sketch Map

Mutation Doc. No. 1815 of 2019, Dated 05-07-2019 from C S Rao to C Krishna Rao.
Land Conversion & Inspection Report of the Tahsildar, Jinnaram Mandal, Sangareddy
District, Letter No.8/4599/2019 dated 19-08-2019

Khata No.20 & 60115 Qo R<|R

Zone Conversion GO Ms.No.197 dated 18-11-2021.

Land Use Information letter no. 023986/LU/P5/HMDA/23052019 dated 23-05-2019.
HMDA Draft Layout Letter, Application No. 005547/LO0/HMDA/1072/MED/2022 dated
25-05-2022.

Environmental Clearance

HMDA Fee Intimation Letter, Application No. 005547/LO/HMDA/1072/M ED/2022
dated 17-06-2022.

TS -bPass Mortgage Letter, Application No. 005547/LO/HMDA/1072/MED/2022
dated 26-07-2022.

TS-bPass Draft Layout Letter, Application No. 005547/LO/HMDA/1072/MED/2022
dated 26-07-2022.

13. TS Rera Registration No. P01100005013 dated 13-09-2022

e
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_ PROCEEDINGS OF THE COMPETENT AUTHORI faa Vi |
- REVENUE DIVISIONAL OFFICER SANGAREDDY WB 2 86410 4 7
- PRESENT:- Menchu Nagesh
: Application No :

Menchu Nagesh,

REVENUE DIVISIONAL OFFICER ,
Sangareddy DIVISION,

' SANGAREDDY DISTRICT,

—



IOTIE BHODH soBothiss WS HAIS FiN) F)ISTes H@S
Declaration by the Authorized Agent for Delivering the Electronic Services

Bs Sogrgelb Sofer (P60 JIrodin wd5ERS Sogws BN wod Ik Fobs
@HTS VIFTORS HOGN I wan JHX.

The computer output in the form of computer printouts attached herewith is the
correct representation of its original as contained in the computer systems accessed
by me for providing the service.

Bs SoRpeb S HOS'Y BITEEn IBrAoIHES eBEIBHN Soirgd BE) ok
(ES0PRHS DEBE" DLBOIESE.

The information contained in the computer printouts has been produced from the
aforesaid computer systems during the period over which the computer was used

During the said period ‘F ation ofthe kind eont 1€éd in the computer printout
was regularly recorded byt aforesaic computer. systems in the ordinary course

of the activities. f: 59

¥
2
" PR |
=

i = ;
# }7’5 Li L
L

e S50 BY. ;

Throughout the material pa?‘f""‘ f-the,

properly, and there have been no such operatlonal problems that affect the
accuracy of the electronic record contained in the aforesaid computer systems.

25 b8 dadires T BOLFOS SEW WA T IFFV0 DO HBII,
The matter stated above is correct to the best of my knowledge and belief.

=
Signafure

B. SRINIVASA RAO
SDP-SVNL
 BH




LOCATION SKETCH MAP
Cfsy.no: 82

BacH PALL};

v Boun DARY

N
gk

SCALE:8"=1 n‘rile

viLL:BoLL A RAM !
MDLIINNARAM
DIST: _Sangareddy

3 naveep
=9 Exclupep

Scanned with CamScanner

e o



PROCEEDINGS OF THE TAH. NG
] f k.3 -

PROC. No. B/ 285//2017 N ‘ / DATE: / /20 1c[ e
Ay o X n e
Sub: Mutation ~ Jinnaram Mandal- * SR Village Sy. No 8 1.
Extents Pattadar Pass Books
Rules 1989 of section 5 sub sectipn (2 a ersissued-Reg.
Read 1. Afo Sri/ mr......Q..h%.&(.&i A\ S A /0, W/O QL’L‘L Via Iaa-rr} Ocmﬁ Le.
R/O. Lo tlaxcao Date C.S. B&y 5
2. This office notice date:
3. VRO, Report date and MRI report date

""*@‘t't

ORDER: .
# >
Whereas in the reference 1= read Sri/Smt_<- b'? Yy l<q Y1 k"ﬂ’i S l’)‘nd? f\) 64

S/0, w/o. che \(f_h%:: E&?Q‘f’yb e R/O B (e 2{has purchased the land in Sy. No 8 D‘J"@
Extent (f‘- &SD- R situated at QDJ'(DTDM village

ey
Through Registered Sale Deed Nozf Ly [ NQ nate.lél@i.l.);?f_%nd requested to implement the sale transaction
In the Revenue Records. The petition‘ﬁ;; Leen taken up for enquiry and a Notice under section 4(1) of R.0.R. Rules 1989 in
form Vil has been issued and has been published in the village notice board on to await claims and
objections if any vide above reference 2~ read. But no claims and objections have been received within thre time stipulated.

Through the above reference 3+ read, the concerened Village Revenue Officer and Mandal Revenue Inspector have
recommended to sanctiom of mutation as the purchaser is in possession over the purchased land shown in the scheduled
and the said land is pattaland, situated ab&al,b.:q.village of Jinnaram Mandal.

Therefore, mutation is hereby sanctioned for chaqg_t_:_ of owner and pattadar as per section-5(2) of the
_R.O.R. Rules 1989 as.under - D
Village of Jinnaram Mandal.

Sl No. Name and Registered Sy. No. Extent | Name and Father/Husband Name of
Father/Huaband Name of Sale Deed No. (in Acres) The Purchaser (Vendee)
The Pattadar{Vendor) _And Date { 4
1 C L)e Yig ﬁqw; _Ou'ng ¥ ]ﬁr}nah‘f 81}&5 (r )| Q\-)Q_‘VHLU-I v}xkﬂ*f‘fsbnq R,
= — ] ‘é
Lo ¢.8 Rea. | odelifo
e.5. €m,
2009 e
73 &= v '
TOTAL (f'm f )!/f\ \vkm \ )
g |
N M MANDAL
TO, )
The Concerened, Bease Hotwo
Copy to the Village Revenue Officer concerened for compliance L e

nr ]

|
}




_ trie. Bf

Tl{te

, SYN*?I??(ORH on

as Pattadar.

- ‘7‘7{2019 e : Date:\1.08.2019

-

Revenue Divisional Officer,
Sangareddy Division.

o Shbe land Conversion- Jinnaram Mandal- Bollaram Village- Conversion
of Agriculture Land in to Non- Agriculture Purpose in Sy No. 82/E

Yards - Proposal submitted- Reg.

CK Durga Rao W/o Late CS Rao 2. C Krishna Rao S/o Late
%20 R/o Bollaram Village Dated: 25.07.2019. B
- Reported of field staff Dat: : 31.07.2019. Recommended on

PR o
- Jvite Kind attention to. the reference 1% giteq, e

- aﬁip_l:icé;hﬁn of Sri CK Durga Rao W/o Late CS Rao 2. C Krishna Rao S/o Late

CS Rao R/o Bdﬂéram;vmagé has submitted an application with a convert the
land in Sy No. 82/e (3.39gts), 82/ee (3.21gts) situated at Bollaram Village,
Jinnaram Mandal in favour of Sri cK Durga Rao W/o Late CS Rao 2. C
KriShna Rao S/0 Late €S Rao R/o Bollaram Village.

In /

xtent of 14.20gts. Classified _3as..patta_.,'Furt£ae_r it is to
lis office records i.e., 1989-90 ROR, the Sri Cherukuri
_ pattadar in SY.No. 87/e (New) extent Ac. 3.39gts and
w) extent Ac.3.2 1gts total admeasuring Ac.7.20gts situated
ge of Jinnaram mandal Patta Land R/o Bollaram is recorded

s regard, it Is to submit that on verification of kasra pahani

CS. Rao Is.

at Bollaram villa

'ii?_f"' present pahani the follswing are recorded as
o Sﬁt.’NQ-:B_"ZfE'-(3'399-15} and. 82/EE (3.21 gts) total

AR; mmwmntrsanmneonw FRNE e

to an extent Ac: 3.39 gts, 82/EE'-extent: Ac 3.21 gts (17141 Sw _

e of The Pattadar and Father |SyNo. £

K Durga Rao W/o Late CS[83/E 133
> 2. C Krishna Rao S/o Late | 82/EE 3.21

e




I have mspetted the Iands in Sy No. 82/E to an extent Ac 3 39 gts,

BZKEE extent Ac 3 21 gts situated at Bollaram Vlliage of Jinnaram Mandal
Sazzgareddy Dist cn -08-2019 along with Girdawar & Village Revenue

_:TQfﬁscer Boﬂaram Vi’llage in connection with the application submitted by .Sri
-fft:K Dui
- conve

Rao W/o Late CS Rao 2. C Krishna Rao S/o Late CS Rao, for
agr'cmture fand into non- agr}cuiture land purpose at Bollaram
"”nneram Mandai Sangareddy District.

In tﬁrs regard it 1s to submit that the extent of area Wthh is requested

for iand converswn Ac. Gts the area Ac 7.20 gts is open on the ground; te
Tepeﬁ: aiung mth demarcaticn sketch rnap are submitted for taking further

necessary action. _The boundanes of”the said land area as shown below.

1. North: om Sfxant%‘Saﬂns Ltd & Sy No. 81
i @ Soath‘ Annch Industnal Estate read and Transgene Biotech Ltd.
: E Mou;a Baclmpaliy
West Photon Energy Systems Ltd., Medrich Pharmaceutlcals
) Ltdi Srtwetd fab industrial and APIIC open lands.
3 recommenﬁed that the above agriculture !and maybe convert into
nan»«agriculture purpose at Bollaram Village of Jinnaram Mandal of

B oweoN
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PURPOSE AT BOLLARAM VILLA
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CHECKMEMO FOR CONVERSION OF AGRIL.

2ob

LAND TO NON AGRICULTURE

GE OF JINNARAM MANDAL OF SANGAREDDY

- o S e b i s s o

|Item
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Jinnaram

‘Bollaram

f the Village

e fthe a_p'p_licant with residential

Ck Durga Rao W/o Late CS Rao 2. ¢ I

Krishna Rao S/o Late CS Rao,
Bollaram village of Jinnaram,
Sangareddy District- 502325

ils of Agri, lands held in the name of

Sy No. 82/ (3.39) gts 82/«(3.21)

Agri lands proposed for

Sy No. 82/ ®; (3:39) gts 82/#(3.21)
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®/ FTL and Buffer Zone
paths/ NALA and canal
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I monuments;
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anent structures exists |
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Multipurpose Zone
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Encl: Asabove

o £ S = ;
2. Location Sketch Map
- Khas 54-88 ( Not available), Chessala (Not Available)
ani Copy :
. OR copy
ani copy 2009-10, 2017-18

uest to kindly accord permission for the conversion of
| 82/E (3.39 gts), 82/EE (3.21 gts) situated at

llage of Jinnaram Mandal, in to Non- Agriculture land purpose in
~section 4 of the AP Agriculture land (Conversion. for Non-
sgriculture purpose), Act 2006 (A) Act No. 3 of 2006), in favour of Ck Durga

o W/o Late CS Rao 2. € Krishna Rao S/o Late CS Rao at an early date.
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__Hyderabad Metropolitan Development Aut

GOVERNMENT OF TELANGANA
ABSTRACT -

Municipal Administration & Urban Development Department - Hyderabad
Metropolitan Development Authority - Change of Land use from Manufacturing use
Zone to Residential use zone situated at Sy.No.82 of Bollaram (V), Jinnaram Mandal,
Sangareddy District to an extent of 29863.89 sq.mts.- Confirmation of Draft
variation - Notification - Issued. ;

MUNICIPAL ADMINISTRATION & URBAN DEVELOPMENT (Plg.1(1 )) DEPARTMENT
G.0.Ms.No.197 2 : ' Dated:18.11.2021.
e : Read the following:

1. From the M.C,, HMDA Letter.No.024324/SKP/CLU/U6/HMDA/
03062019 Dated:15.01.2021.
Minutes of the CLU committee meeting held on 6.4.2021
Govt. Memo No.1066/Plg.1(1)/2021 , Dated:25.06.2021.
From the M.C.,, HMDA Letter.No.024324/SKP/CLU/U6/HMDA/
03062019 Dated:05.09.2021.
_Govt. Letter No.1066/Plg.1(1)/2021, Dated:29.09.2021.
From the M.C., HMDA Letter.No.024324/SKP/CLU/U6/HMDA/
03062019 Dated:09.11.2021. :

Bw

o

-_000- _
ORDER:

“‘The draft variation to the land use envisaged in the notified Master Plan-2020
vide G.0.Ms.No.288, MA, dt:03.04.2008, issued in Government Memo 3™ read above,
was published in the next issue of extraordinary issue of the Telangana Gazette
No.132, Dated:5.7.2021. No objections or suggestions have been received from the
public within the stipulated period. It is reported by the Metropolitan Commissioner,

paid an amount of Rs.44,79,584/- (Rupees Forty Four Lakhs Seventy Nine Thousand
Five Hundred and Eighty Four only) paid vide Ch.No.1412, dt:16.10.2021 towards
conversion charges. Hence, the"draft-v'ari-atiqri is confirmed.

2 The following notification shall be published in the next issue of Extra-
ordinary of the Telangana Gazette. :

3 The Metropolitan Commissioner, Hyderabad Metropolitan Development
Authority, Hyderabad shall publish a notice in newspapers as specified in sub-
section (4) of Section 15 of HMDA Act, 2008 on or before the date of Gazette
Notification and furnish the copies of same to the Government.

ot NOTIFICATION

In exercise of the powers conferred by sub-section (1) of section 15 of
Hyderabad Metropolitan Development Authority Act, 2008 (Act No. 8 of 2008), the
Government hereby makes the following variation to the land use envisaged in the
-notified Master Plan vide G.0.Ms.No.288, MA, dated:03.04.2008, as required by sub
“séction {1)6f the said section.

VARIATION

The site in Sy.No.82 situated at Bollaram (V), Jinnaram (M), Sanga Reddy
District to an extent of 29863.89 Sq. Mtrs, which is presently earmarked as
Manufacturing use Zone as per the notified Master Plan notified by the Government
vide G.0.Ms.No:288 MA dt: 03.04.2008, is now designated as Residential use zone,
subject to the following conditions: :

a) The applicant shall comply the conditions laid down in G.0.Ms No. 168 MA Dt:
07.04.2012.

b) The applicant shall obtain prior permission from HMDA before undertaking
any development on the site under reference. i
' By

210

rabad-that the -applicant has———— — -
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¢) If any dispute occurs regarding ownership of the applicant will be the whole
" responsible forthat. .-
d) The applicant is whole responsible if any discrepancy occurs in the ownership
.aspects & ULC aspects & if any litigation occurs, the Change of Land Use
~ orders will be withdrawn without any notice. o
e) CLU shall not be used as proof of any title of the Land. ;
f) The applicant has to fulfill any other conditions as may be imposed by the
“Competent Authority. ;
g) The Change of land Use does not bar any public agency including HMDA/Local
Authority to acquire land for any public purpose as per law.
~ h) To demolish the existing old sheds and old building before undertaking any
development on the site under reference.

SCHEDULE OF BOUNDARIES

East : Existing G+5 and G+2 buildings.

West : Existing shed and MEDRICH-Bio company
and Photon Energy Company.

North : Neighbours land.

South : Existing 18mts wide BT road and TRANSGENE bio research and
development company.

(BY ORDER AND IN THE NAME OF THE'GOVERNOR OF TELANGANA)

ARVIND KUMAR
SPECIAL CHIEF SECRETARY TO GOVERNMENT

To :
The Commissioner of Printing, Stationery & Stores Purchase, Hyderabad.
[  The Metropolitan Commissioner,

Copytos =/ . v

The individual through the Metropolitan Commissioner, Hyderabad
Metropolitan Development Authority, Hyderabad.

The Special Officer and Competent Authority,
Urban Land Ceiling, Hyderabad. (in name cover)

The District Collector, Sanga Reddy District.

Sf /5c.

Rt
Sy Hyderabad.

//FORWARDED BY ORDER// %4'_\/
' £¢T10N OFFICER
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HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY
District Commercial Complex, Tarnaka, Hyderabad
LAND USE INFORMATION

Letter No : 023986/LU/PS/HMDA/23052019 Date : 30 May, 2019

To,

Manne Ravi

PL101, MIG II 614, Hyderabad
500085

Sir / Madam,

Sub:-HMDA - Furnishing of Land Use Information.
Ref:-Your application No. 023986/LU/P5/HMDA/23052019,dated: 23 May, 2019.

With reference to your application cited, the details of Land Use Information as per statutory provisions of
Extensive Modification to the Master Plan of HUDA AREA (excluding the erstwhile MCH area and the newly
extended area of Huda) notified by the Govt. Vide G.0.Ms.No.288, MA dt:3.04.2008 is furnished hereunder:

Survey No. Land Use

82 : Manufacturing Use Zone.
VILLAGE - Bollaram

MANDAL * Jinnaram

ZONE SEGMENT - Sanga Reddy

DISTRICT : Zone-4 Shankerpally
NOTE:

1. This information does not bar any public agency or department including the HMDA from acquisition of Lands
for Public purpose or from converting the Land Use at any time as per the Law.

2. This information shall not be used as the proof of any title to the Land.

3. This information shall not be used as the sole reason for obtaining exemption from the provisions of
U.L.C.Act.1976.

4. This information does not provide any development permission under the APUA (Dev)
Act.1975./HMDA Act 2008

5. Land use information does not guarantee that any Lay-Out or Building permission will be granted by competent
authority. Any Building/Lay-Out permission will have to examined and granted by competent authority based
on Building/Lay-Out/Land use Rules and conditions.

6. This letter is solely for information purpose only.

7. The Land Use Certificate is given on the Basis of Cadastral data shown in MDP-2031

8. The Water bodies shall also be read as per revenue records.

Application No.: 023986/LU/P5/HMDA/23052019 Page 1 of 2
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Yours faithfully, %

Name : D RADHA BAI
i Designation : Junior Planning

Officer p
JuniopBianmdogv&jeens YD A6 57

Copy to:
Copy to the Special Officer, ULC, Hyderabad for kind information.

Copy to the Collector for kind information.

Application No.: 023986/LU/P5/HMDA/23052019 Page 2 of 2
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OFFICE OF THE Bollaram MUNICIPALITY / MUNICIPAL CORPORATION TS-bPASS
DRAFT LAYOUT LETTER
Application No. : 005547/LO/HMDA/1072/MED/2022 Date : 25 May, 2022

To

M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors MANNE.. RAVI AND.OTHERS, s/o
NARASIMHARAO

PLOT NO 217/A, 2ND FLOOR, NEAR MIYAPUR METROSTATION , MATHRUSREE NAGAR, MIYAPUR

Pin Code : 500041

Sir,
Sub: Bollaram Municipality / Municipal Corporation - Town Planning Section - Layout Permission for Draft Layout with
Housing Under Gated Community (With Compound Wall) in Sy.Nos. 82 situated at Bollaram Village, Jinnaram
Mandal, Sanga Reddy Dist. to an extent of 29,672.94 Sq.m belonging to M/S GREATER INFRA PROJECTS PRIVATE
LIMITED Represented By Its Directors MANNE.. RAVI AND OTHERS, s/o NARASIMHARAO - Approval Accorded -
Reg.

Ref: 1. Application of 005547 /LO/HMDA/1072/MED/2022 Dated: 25 May, 2022 ’
2. HMDA Proceedings vide Lr.No. 005547 /LO/HMDA/1072/MED/2022, Date: 26 July, 2022.

It is to inform that, in the reference 1st cited, you have applied for Draft Layout Permission to HMDA for development
of Gated Community Layout in Sy.Nos. 82 , situated at Bollaram (V) , Jinnaram (M), Sanga Reddy Dist. to an extent
of 29,672.94 Sq.Mt. (or) Acres

The above proposal has been examined by the HMDA under the provisions of section-18,19 & 20 of HMDA Act 2008 and
also in accordance with the Statutory Master Plan / Zonal Development plans along with existing G.Os, Rules and
Regulations which are in force and permission is hereby accorded vide LayoutPermit No.
005547/LO/HMDA/1072/MED/2022, dt. 26 July, 2022.

You have paid all required Fees and charges to HMDA including Local Body Charges and executed 5.88 % of mortgage in
favor of the Metropolitan Commissioner, HMDA for Plot / Villa Nos. = per G.0.Ms.No.276 MA dt.02-07-2010 vide Doc No.
22400, Date: 20 June, 2022,

The land analysis of the Draft Layout Approved is as follows:




Sr.No. Area Sq.Mtrs
1 Total Site area 29672.94
2 Master plan Road affected area 0
3 Net Site Area 29672.94
<& Plotted area 16607.54
5 Open space 4181.29
(i) Park 0
(ii) Social Infrastructure 0
6 Layout Road Area 9380.23
7 Amenities Area 0
1 8 Utilities Area 559.3
9 Total Built up Area 29174.31
10 Number of Plots / Villas 86

. The applicant shall not be permitted to sale the plots/Villas which are mortgaged in favour of M.C., HMDA i.e., from

the Plot / Villa Nos. - (total - number of plots to an extent of 29,672.94 Sq.mts and Built up area to an extent of
29,672.94 Sq.mtrs.).

. That the draft layout now issued does not exempt the lands under reference from purview of Urban Land Ceiling

Act, 1976 / A.P. Agricultural Land Ceiling Act, 1973.
This permission of developing the land shall not be used as proof of the title of the land.

. The area covered by roads, open spaces & utilities of the layout will be taken over by way of Registered Gift deed at

free of cost, before release of final layout.

. The applicant / layout owner / developer are hereby permitted to sell the Plots/Villas other than mortgaged plots

which are mortgaged in favour of Metropolitan Commissioner, HMDA.

. The applicant shall construct all the Villas including mortgaged villas in all the aspects before release of Final

Layout.

. The peripheral road should be open for accessibility to the neighbouring sites and the applicant shall not to

construct any compound wall and obstruct the accessibility through peripheral road.

. In case the applicant / developer fails to develop the layout with the Infrastructure facilities as specified by HMDA

the area so mortgaged in favour of HMDA shall be forfeited and also HMDA to liable to take criminal action against
such applicant / developers as per provisions of HMDA Act, 2008.

The layout development work consist of road formation with Black top, storm water drains, providing of
underground drainage lines & common septic tank / STP, internal water supply pipe lines & over head tank, assured
water supply source, providing electrical supply lines along with street lights, transformer, avenue plantation, park
development and rain water harvesting pits.

10. Levelling with suitable gradient and formation of all roads with proper sub-surface and camber, kerbed stones,

metalling of the carriageway, side drains/gutters and central medians (for roads 18 mts and above).

11. Black topping or developing the carriageway with cement concrete (as per BIS Code of Practice) of all roads

including the main approach road up to the nearest existing public road.

12. Development of drainage and channelization of NALAs for allowing storm water run-off,
13. These may be channelized in accordance with the drainage and width requirements and in such a way as to

conserve or harvest the water in nearest water body or public open space, etc.

14. Undertake street lighting and electricity facilities including providing of transformers,
15. Provision of independent sewerage disposal system and protected water supply system including OHT and sumps.

These shall be in exclusive area over and not part of the mandatory open spaces.

16. Undertake underground ducting of all utilities and services lines either under the footpaths or central median of the

™ g
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18.

19.

20.

21,

23.

24,

25.
26.

27.
28.
29.
30.
31.
32.

33.

34,

2%

roads as the case may be with proper provisions at junctions and crossings, etc.

Construction of low height compound wall with Iron grill to the open spaces and handing over the open spaces
along with other spaces, i.e., proposed roads area and road affected area, open spaces area, utilities area at free of
cost and through Registered Gift Deed to the local body.

The layout applicant is directed to complete the above developmental works within a period of FIVE (5) YEARS as
per G.0.Ms.No. 62 MA dt.21-03-2020 and submit a requisition letter for release of mortgage plots / area which is in
favour of Metropolitan Commissioner, HMDA and for approval of final layout duly enclosing letter of Local Body with
regard to roads, open spaces taken over by the Local Body.

The applicant shall display a board at a prominent place in the above site showing the layout pattern with permit
L.P.No., and with full details of the layout specifications and conditions to facilitate the public in the matter.

The applicant shall make necessary arrangements for providing connectivity of its potable/drinking water supply
duly laying the necessary pipelines of the sized as prescribed to the main trunk/connecting pipeline under Mission
Bhagiratha or any other as approved by the relevant authorities such as HMWSSB/ EnC PH / RWS deptt,;

For all layouts less than 10 acres in size, the developer shall put in place a mechanism for septage treatment in
accordance with Telangana State FSSM policy; further, the treated sewerage shall be connected to the existing
public sewerage system up-to the point as specified;

- In case of layout sites more than 10 Acres, provision shall be made for construction of Sewerage Treatment Plan

(STP) duly earmarking separate area in addition to ma ndatory layout open spaces.

Shall undertake underground ducting of all utilities and services lines either under the footpaths or under central
median of the roads as the case may be with proper provisions at junctions and crossings, etc.

Shall earmark space for disposal and dumping of solid waste within layout site, in addition to mandatory open
space and bio-compost unit shall be developed in accordance with the Telangana Solid Waste Management rules;

A mechanism for Source segregation of garbage shall be put in place;

Shall develop Avenue plantation within the median (in 60 feet and above roads) and by the side of foot paths
towards the plot boundary duly leaving the entire footpath space for pedestrians.

Shall provide the underground storm water drainage system,

All the foot paths shall be paved with tiles and any other such material.

Cycling tracks should be developed within the layout;

Transformer yard shall be provided in the area earmarked for utilities.

All the street light shall be provided with LED lighting.

Shall make necessary arrangements for complete stoppage of usage of plastic in layout and shall have necessary
mechanism and create awareness among the plot owners/ purchasers;

Green foliage shall be planned and taken up in a manner prescribed and saplings will be in place and surviving as
per the plan before the Final Layout is issued.

The applicant shall register the project in TS RERA if applicable.

Additional/Other:

i

1. The open space shall be developed by the applicant along with other developments with ornamental compound wall

and grill as per sanctioned layout plan before it is taken over by the Municipality / Municipal Corporation.

2. The applicant shall solely be responsible for the development of layout with housing and in no way HMDA will take

up development works.

3. The permission does not bar any public agency including HMDA to acquire the lands for any public purpose as per

law.

4. This permission of developing the land shall not be used as proof of the title of the land and the draft approval shall

not mean responsibilities or clearance of ownership of the site and casement rights,

5. If there is any court case pending, the applicant / developer shall be responsible for settlement of the same and the

proposal is subject to outcome of court orders.

6. If there are any court orders against the applicant / developer, the approved draft Layout will be withdrawn and

cancelled without notice.
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7. The applicant is solely responsible if any discrepancy / litigation in ownership documents, and HMDA is n

responsible and approved layout plans shall be deemed to cancelled and withdrawn without notice and action will be
taken as per law.

8. If any disputes / litigation arises in future, regarding the ownership of a land, schedule of boundaries etc., the

applicant shall responsible for the settlement of the same, HMDA or its employees shall not be a party to any such
dispute / litigations. i

9. If the land is declared as surplus / Government in future, the same shall vest in the Government and layout

10.

i b

12.

13.
14.

15.

proceedings automatically stands void. The charges already remitted to HMDA shall stand forfeited and the
applicant cannot claim for refund of the same.

If it is observed that, the permission is obtained by Misrepresentation or suppression of facts, the permission shall
be revoked under the provisions of HMDA Act, 2008 and Municipalities Act, 2019.

The applicant shall comply the conditions mentioned in G.0.Ms.No.33 MA dt.24.01.2013 and G.0.Ms.No.276 MA
dt.02.07.2010.

The applicant should not construct the compound wall around the site u/r and also not to block the roads, so as to
provide access to the neighboring lands, all the internal roads shall be opened for accessibility to the neighbouring
sites.

Any conditions laid by the Authority are applicable. ;

The applicant shall handover the Layout roads area 9380.23 Sq.mtrs ( 31.61 %), Open space area 4181.29
Sq.mtrs ( 14.09 %) utilities 559.3 Sq.mtrs ( 1.88 %) to the Local Body before release of Final Layout plans by
HMDA.

16607.54 % of plotted area mortgaged i.e. 55.97 Sqg. Mtrs in Plot / Villa Nos. - (total - number of plots/Villas)
Mortgaged in favour of The Metropolitan Commissioner, Hyderabad Metropolitan Development Authority, District
Commercial Complex,Tarnaka,Hyderabad,Vide Document No. 22400, Date: 20 June, 2022,

[Proooodlng Conditions |

1.

10.

11.

12.

13.

14,

The applicant shall not be permitted to sale the units and area which are mortgaged in favour of M.C., HMDA i.e., from the villa Nos. 1 to 5 (Total
05 plots) to an extent of 961.53 Sqgm vide document no. 22400/2022 dt: 20/06/2022,

That the draft layout with housing now issued does not exempt the lands under reference from purview of Urban Land Ceiling Act, 1976 / A.P.
Agricultural Land Celling Act, 1973,

This permission of developing the land shall not be used as proof of the title of the land.

The applicant / layout owner / developer is hereby permitted to sell the Plots other than mortgaged plots which are mortgaged in favour of
Metropolitan Commissioner, HMDA.

The Executive Authority should ensure that the open space shall be developed by the applicant along with other developments with ornamental
compound wall and grill as per sanctioned layout plan before it is taken over by the Executive Authority.

The applicant shall construct the STP as per Indian standard code of practice for installation of STP specifications and has to certify the same by
the Licensed Structural Engineer.

The layout applicant shall display a board at a prominent place in the above site showing the layout pattern with permit L.P.No., and with full
details of the layout specifications and conditions to facilitate the public in the matter,

The Applicant/Developer is directed to complete the above developmental works within a period of Six (6) YEARS as per G.0.Ms.No.276 MA dt.
2-7-2010 and submit a requisition letter for release of mortgage plots / area which is in favour of Metropolitan Commissioner, HMDA and for
approval of final layout duly enclosing letter of Local Body with regard to roads, open spaces taken over by the Local Body.

Provision of raln water harvesting pits per Acre minimum four numbers,

Construction of low height compound wall with Iron grill to the open spaces and handing over the open spaces along with other spaces, i.e.,
proposed roads area and road affected area, open spaces area, social infrastructure area, utilities area at free of cost and through Registered Gift
Deed to the local body.

Undertake greenery in the Scheme/ layout including avenue plantation, in public open spaces as per norms prescribed with a view to enhancing
the environmental quality.

Undertake underground ducting of all utilities and services lines either under the footpaths or central median of the roads as the case may be
with proper provisions at junctions and crossings, etc.

Provision of independent sewerage disposal system and protected water supply system. These shall be in exclusive area over and not part of the
mandatory open spaces.

Undertake street lighting and electricity facilities Including providing of transformers.
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15. These may be channelized in accordance with the drainage and width requirements and in such a way as to conserve or harvest the water in
nearest water body or public open space, etc.

16. Development of drainage and channelization of NALAs for allowing storm water run-off. A

17. Black topping or developing the carriageway with cement concrete (as per BIS Code of Practice) of all roads including the main approach road up
to the nearest existing public road.

18. Levelling with sultable gradient and formation of all roads with proper sub-surface and camber, kerbed stones, metalling of the carriageway, side
drains/gutters and central medians (for roads 18 mts and above).

19, The layout development work consist of road formation with Black top, storm water drains, providing of underground drainage lines & common
septic tank / STP, internal water supply pipe lines & Hydro Prneumatic System for water supply source, providing electrical supply lines along with
street lights, transformer, avenue plantation, park development and rain water harvesting pits. The details are as follows:

20. In case the applicant / developer fails to develop the layout with Housing project with the infrastructure facilities as specified by HMDA the area
so mortgaged In favour of HMDA shall be forfeited and also HMDA to liable to take criminal action against such applicant / developers as per
provisions of HMDA Act, 2008.

|A_ddiﬁonal Conditions i

: The applicant shall solely be responsible for the development of Gated Community scheme and in no way HMDA will take up development works.

2. The permission does not bar any public agency including HMDA to acquire the lands for any public purpose as per law.

3. This permission of developing the land shall not be used as proof of the title of the land and the draft approval shall not mean responsibllities or
clearance of ownership of the site and casement rights.

If there is any misrepresentation found in the file, the draft layout shall be cancelled without any notice.
If there is any court case pending, the applicant / developer shall be responsible for settlement of the same and If any there are court orders
against the applicant / developer, the approved draft Layout will be withdrawn and cancelled without notice.

6. The applicant is solely responsible if any discrepancy / litigation in ownership documents, and HMDA is not responsible and approved layout with
housing plans shall be deemed to cancelled and withdrawn without notice and action will be taken as per law.

b3 If any disputes / litigation arises in future, regarding the ownership of a land, schedule of boundaries etc., the applicant shall responsible for the
settlement of the same, HMDA or its employees shall not be a party to any such dispute / litigations.

8. 1f the land is declared as surplus / Government in future, the same shall vest in the Government and layout proceedings automatically stands
void. The charges already remitted to HMDA shall stand forfeited and the applicant cannot claim for refund of the same.

9.  The applicant shall comply the conditions mentioned in G.0.Ms.No.33 MA dt.24.01.2013 and G.0.Ms.N0.276 MA dt.02,07.20 & G.0.Ms.No. 168
MA dt:07-04-2012.

10. Any conditions laid by the Authority are applicable.

11. The applicant / builder have to mortgage an additional area of 5% built up area / land as an additional security for allowing them for payment of
development charges & capitalization charges in Instalments.

12. In case the applicant completes the project / development within the period of allowable instalments, he shall pay the total balance charges along
with final layout application / applicant for release of Mortgage.

13. In case cheque bounce of post dated cheques, legal action shall be initiated as per law against the applicant.

14. If any applicant / promoter / builder fails to pay the instalments as per the schedule of post dated cheques, the amount paid till then shall be
forfeited and the approval accorded for layout / building project is deemed to be cancelled and the applicant has to apply afresh.

15. The applicant has to develop Amenities before releasing of the final layout.

16. The applicant shall hand over open space (parks/utility) areas , roads area to the Local Body at free of cost by registered gift deed before
approval of final Gated Community layout with housing development plan from HMDA.

17. The applicant shall construct the sufficient Harvesting Pits .e. 4 nos per Acre, Septic tank and Sump / OHT etc., as per standard specifications.

18. In large projects where It is proposed to temporarily house the construction workers on the site, proper hyglenic temporary shelter with drinking
water and sanitary measures shall be provided.

19. The applicant shall construct the units as per the Draft gated community layout plan approved by HMDA,

Yours Faithfully




J ;

Name : Y Rao
Date: 07/26/2022 3:51:36 PM
Designation : Planning Officer

For Metropolitan Commissioner, HMDA

Planning Officer

Bollaram Municipality / Municipal Corporation
Jinnaram Mandal, Sanga Reddy District i
Copy to: [

NARASIMHARAQ,

1. M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors MANNE.. RAVI AND OTHERS, s/o -:
PLOT NO 217/A, 2ND FLOOR, NEAR MIYAPUR METROSTATION , MATHRUSREE NAGAR, MIYAPUR.

2. To The Sub- Registerar,

- SRO,

Sanga Reddy District.
3. The District Registrar, Sanga Reddy District.
4. The Collector, Sanga Reddy District.

5. The Special Officer & Comp. Authority, Urban Land Ceilings, 3rd Floor, Chandra Vihar Complex, M.]J.Road,
Hyderabad. - for information.
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Government of India i

Ministry of Environment, Forest and Climate Change :
(Issued by the State Environment Impact Assessment

Authority(SEIAA), Telangana) |

it

CLEARANCE

The Director
GREATER INFRA PROJECTS PRIVATE LIMITED

Greater Infra Projects Private Limited
Metro station, Near, Plot no:217/A,
Mathrusree Na%ar, Miyapur,
Telangana 500049

-500049

ENVIRONMENTAL

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

T o
Sir/Madam, : fﬁ“ ;

This is in referencetto’y
in respect of project subm
SIA/TG/MIS/265811/2022 d
clearance granted to the projé

wironmental Clearance (EC)
ide proposal number
culars of the environmental

% 1. EC Identification No. {4
2. File No. -
g 3. Project Type '. %
i i 4. Category \ »
m 5. g;ﬂggg;:cﬁi:ity including s ™, B ‘ g.and Construction projects
q 6. Name of Project s %r?z‘i‘t*é% ?nfra's C.S.Rao by M/s Greater
(a B Infra Projects Private Limited
7. Name of Company/Organization = GREATER INFRA PROJECTS PRIVATE
LIMITED
8. Location of Project Telangana
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

(e-signed)
Sri Swargam Srinivas
Date: 02/06/2022 Member Secretary

SEIAA - (Telangana)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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. . This has reference to your application submitted online on 03.04.2022 (Proposal'No

SIAII‘G!MIS!ZGSSIIBOZZ) accepted on 18.04.2022, seeking Environmental Clearance for
the proposed Residential Villas coristruction project titled Greater Infra's C.S.Rao Green
Valley by M/s. Greater Infra Projects Private Limited, Sy. No. 82, Bollaram (V),
Jinnaram (M), Sangareddy District. The capltal cost of the project is Rs. 65.0 Crores.

. It is noted that the proposal is for Residential Villas constmctlon project in a total plot area

of about 29,672.9 Sq.m. Out of that, Green area is 3,215.0 Sq.m. The total Built-up area is
27,193.9 Sq.m. The project conmsists of Residential Villas with (G- + 2 Floors) to
accommodate a total No. of 84 units and Amenities - 1 (C+ G + 2 Floors) & Amenities - 2

(G + 2 Floors). It is also noted that adequate Parking area will be provided with two

parking spaces each. The amenities to be provided include Sewage Treatment Plant (STP),
Community Centre, MSW Segregation point. The total power requirement of the project
will be met from TSSPDCL. In case of power faﬂute, power backup be __prowded
through D.G. sets of capacities - 2 x 150 kV. y r

thc-toilet’s and de ‘t P
will be discharged into t
disposed as per Solid
as manure ferhm

Heanngasnt:sa(:onm 1418
made by the proponent- a:idw’thc- ‘M/s®Team” 8 Ce s, Hyderabad; the
Committee considered the project proposal and recommendcd for issue of Environmental
Clearance. The State Level Environment Impact Assessment Authority (SEIAA) Telangana
in its meeting held on 09.05.2022 examined the proposal and recommendations of SEAC,
Telangana for issue of Environmental Clearance. Accordingly, after discussions in the
matter and considering the recommendations of SEAC-Telangana, the SEIAA-Telangana
hereby accords prior Environmental Clearance to the project, as mentioned at Para No.
I under the provisions of EIA Notification-2006 and its subsequent amendments issued
under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions.

Page 2 of 14
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A. Specific Conditions:
- (@) The project proponent shall provide for adequate fire safety measures and equipment

i

EC Identification No. - EC22B038TG121492  File No. - SIATG/MIS/265811/2022 Date of Issue EC - 02/06/2022 )

as per National Building Code/required by Fire Services Act of the State and
instructions issued by the local Authority/Directorate of fire, from time to time.
Further, the project proponent shall take necessary permission/NOC regarding fire
safety from Competent Authority as required.

(ii) The project proponent shall obtain all necessary clearance/permission from all
relevant agencies including town planning authority before commencement of work.
All the construction shall be done in accordance with the local building byelaws.

(iii) The Consent for Operation (CFO)/Occupancy Certificate shall be issued only after
getting necessary permission for required water supply from HMWSSB/concerned
authority.

to the satisfaction of the State
treated waste water being

}ﬁc bacteria.

(iv) The project proponents
Poul.lﬁon Contrﬂl B0
used for flushing in‘tern

__{v) The progectpmpon ission 2 ] ; study on the implementation

nd reuse of treated water,
1g supplied for flushing
studies from toilet seats
d quality of water being

ould be followed. If local

rage.and recharge should
Iding Byelaws, 2016.
vided for rain water

. : _— ; .Qn.-'
(vii) Rain water harvesting for roof T all e | k&nted. Before recharging pre-

treatment must be done fo'ze 7ol and grease. A sump may also
be constructed along with Rain esting pits to save water.

(viii) Separate wet and dry bins must be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage
and inert materials. Wet garbage shall be composted in Organic Waste Converter.
Designated area shall be provided for solid waste management within the premises
which will include area for segregation, composting. The inert waste from project
will be sent to dumping site. '

(ix) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

(x) The company shall draw up and implement corporate social responsibility plan as per
the Company’s Act of 2013.

Page 3 of 14
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(xi) The proponent shall earmark funds under Corporate - Environment Rcsponmbﬂ:ty
(CER) for the activities such as waste Management, Solar Street Lights, Drinking
Water, Health Camps, Rain Water harvesting, Training & Education and Avenue
Plantation etc. The activities proposed under CER shall be restricted to the affected
area around the project. The entire activities proposed under the CER shall be treated
as project and shall be monitored. The monitoring report shall be submitted to the

regional office as a part of half yearly compliance report, and to the District Collector.
It should be posted on the website of the project proponent.

B. Standard Conditions:-
L Statutory compliance:

i. The project pmponem shall obtain all necessary clearance/permission from all

relevant agencies including town planning authority before commencement of

work. All the constru uan%hallie doﬂe in accordance with the local building

er ‘outside the premises until
dew Alme and till such time they
ject premises; conform to
3 be as pér permissions
granted by e prowsnons laid under
the Real 3
of Law « 1 ( u s (if any); adopt green
epts ar wabl : dopting Energy Conservation
it practlces, etc., Develop
ies of Mosquito
or development of
“Estaie (Regulation &
Law & Justice, Gol.

i. %‘ ofity _shﬁl be obtained for structural

safety of buildi Es due to earth quakes, adequacy of fire fighting equipment
etc. As per National %ﬁmldmé Codeincluding protection measures from
lightening etc.

iv. The project proponent shall obtain forest clearance under the provisions of
Forest (Conservation) Act, 1980,in case of the diversion of forest land for no-
forest purpose involved in the project.

v. The project proponent shall obtain the necessary permission for drawl of
ground water / surface water required for the project from the competent
authority.

vi. A certificate of adequacy of available power from the agency supplying power
to the project along with the load allowed for the project should be obtained.

EC Identification No. - EC22B038TG121492  File No. - SIATG/MIS/265811/2022 Date of Issue EC - 02/06/2022 Page 4 of 14
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vii. ‘All other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department
shall be obtained, as applicable, by project proponents from the respective
competent authorities. '

|

viii. The provisions of the Solid Waste Management Rules, 2016, e-Waste
) (Management) Rules, 2016, and the Plastics Waste Management Rules, 2016,
i shall be followed.

ix. The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau ,
of Energy Efficiency, Ministry of Power strictly. |

" IL Air quality monitoring and preservation:
5
i Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory
Implementation of Dust Mltxg@lonﬂ s for Construction and Demolition
Actmtles for progects ré&ulrmg Envuonmcntal Clcarance shall be complied

ﬁ*‘

}"

g R

il. A manage nY en

f

e -:. ' to the main pollutants
wing and downwind directions

iv.

B TSN

; nwi'ﬁnment (Protection)
-_~:s d be equal to the height
5G§§ts Use of low sulphur
1ded within consultation with

1he1ght shall be as per the
d (CPCB) norms,

Poll gn‘}Co

it provisions of the Cen e
Cc
V. Construction site shall %:e adeq@ﬁtely bamcaded before the construction
begins. Dust, smoke & other air pollution measures shall be provided for the
building as well as the site. These measures shall include screens for the
building under construction, continuous dust/wind breaking walls all around
the site (atleast 3 meter height). Plastic/tarpaulin sheet covers shall be
provided for vehicles bringing in sand, cement, murram and other construction
materials prone to causing dust pollution at the site as well as taking out debris
from the site.

ol‘iﬁﬁﬁ

vi, Sand, murram, loose soil cement, stored on site shall be covered adequately so
as to prevent dust pollution.

F———

vii.  Wet jet shall be provided for grinding and stone cutting.

EC Identification No. - EC22B038TG121492  File No. - SIATG/MIS/265811/2022 Date of Issue EC - 02/06/2022 Page 5 of 14
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viid.

X.

i

ii.

iv.

—

vi..

vii.

viii.

Unpaved surfaces and loose soil shall be adcquatel& Spriﬁkled with water to
suppress dust. i

All construction and demolition debris shall be stored at the site (and not
dumped on the roads or open spaces outside) before they are properly
disposed. All demolition and construction waste shall be managed as per. the

provisions of the Construction and Demolition Waste Management Rules
2016.

For indoor air quality the ventilation provisions as per National Building Code
of India.

_Water quality monitoring and preservation:

The natural drain system should be maintained for ensuring unrestricted flow
of water. No construction shall be allowed to obstruct the natural drainage
through the site, on wetland ‘and water bodies. - Check dams, bio-swales,

landscape, and. fther sustainable urban drainage systems (SUDS) are allowed
for maintainin “%1 : drainage pattern h_,a_fv;_eét rain water.

L

o
uildings : R Ny |

Buildings sh - ) folloy tural topography as much as
possible. Mi Sorid Sild bedoh

one.

lauthority, the quantity of
algdttegl_;;to the project under
“This should be specified
urees, ensuring that there is

B

iy

Installation of dﬂdﬁ."{:ipe ==§mbin%§I;"Sumeg fresh water for drinking,

cooking and bathing etc and other-for supply of recycled water for flushing,
landscape irrigation, car washing, thermal cooling, conditioning ete. shall be
done.

“Use of Water saving devices/fixtures (viz. low flow flushing systems; use of

low flow faucets tap aerators etc for water conservation shall be incorporated
in the building plan.

Separation of grey and black water should be done by the use of dual
plumbing system. In case of single stack system separate recirculation lines
for flushing by giving dual plumbing system be done.

Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices referred.
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xii.

xiii.

Xiv.,

22

A rain water harvesting plan needs to be designed where the recharge bores of
minimum one recharge bore per 5,000 square meters of built up area and
storage capacity of minimum one day of total fresh water requirement shall be
provided. In areas where ground water recharge is not feasible, the rain water
should be harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

All recharge should be limited to shallow aquifer.

Any ground water dewatering should be properly managed and shall conform
to the approvals and the guidelines of the CGWA in the matter. Formal

approval shall be taken from the CGWA for any ground water abstraction or
dewatering.

No sewage or untreated-cffliicrit water would be discharged through storm

Ly
%gf;perCGWB and BIS standards
b\
t (STP) of 65.0 KLD should be
eport in this regard should be
“commissioned for operation.
to the standards stipulated
AC «1?6 and its amendments
tored on a regular basis. In
Il 'be discharged outside the
'is'tosbe reused within the
vithin the:premises and can be

: -%”5: : . R 4 . . +-

i;} ; - 4 a2 Yy

Periodical monitorin; -g’_fmgqﬂfy%:féeawd sewage shall be conducted.

Necessary measures should be made to mitigate the odour problem from Solid
waste processing plant &STP.

IV. -Noise monitoring and prevention:

i.

Ambient noise levels shall conform to residential area/commercial
area/industrial area/silence zone both during day and night as per Noise
Pollution (Control and regulation) Rules, 2000. Incremental pollution loads
on the ambient air and noise quality shall be periodically monitored during
construction phase. Adequate measures shall be made to reduce ambient air
and noise level during construction phase, so as to conform to the stipulated
standards by CPCB/SPCB.

Page 7 of 14
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Noise level survey shall be carried as per the prescribed guidelines and .repolrt
in this regard shall be submitted to Regional Officer of the Ministry as a part
of six-monthly compliance report. -

Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs
for operating personnel shall be implemented as mitigation measures for noise
impact due to ground sources.

V.  Energy Conservation measures:

i.

i iil.

iv.

EC Identification No. - EC22B038TG121492  File No. - SIATG/MIS/265811/2022  Date of Issue EC - 02/06/2022 Page 8 of 14

Compliance with the Energy Conservation Building Code (ECBC) of Bureau
of Energy.Efficiency shall be ensured. Buildings in the States which have
notified their own ECBC, shall comply with the state ECBC.

Qutdoor and common area lighting shall be LED. Proposed energy saving
measures would save about: 15%iof Pg;ﬁve;.

i %

Application_af (solar -cfiérgy._should“be_incorporated for illumination of

common areas, lig ardens and street lighting in addition to provision
for solar watersheat 3 or fully solar system for a portion of

x entﬁs per Energy Conservation
: da rffcr all air—conditioned

O%e used.

minimize . energy consumption in

whi o1 ditloncd spaces by use of

gl o reduce the electricity

RY SMYL“&gh quality double
buildings bgrjui‘mg desig

| usi gt “Such.a§ building orientation, landscaping,
efficient building envelope, ’ﬁpﬁfﬁﬁe_fanes&aﬁon, increased day lighting
design and thermal mass'ete. shall, bé incorporated in the building design.
Wall, window and roof u-values shall be as per Energy Conservation Building
Code (ECBC) specifications.

Energy conservation measutes like installation of CFLs / LED for the lighting
the area outside the building should be integral part of the project design and
should be in place before project commissioning.

Solar power shall be used for lighting in the apartment to reduce the power
load on grid. Separate electric meter shall be installed for solar power. Solar
water heating shall be provided to meet at Jeast 20% of the hot water demand
of the commercial and institutional building or as per the requirement of the
local building bye-laws requirement, whichever is higher.

IS SS——
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i

32270

Waste Management:

i

iv.

A certificate from the competent authority who are handling municipal solid
wastes, shall be obtained indicating existing civic capacities of handling and
their adequacy to cater to the M.S.W. generated from the project.

Any hazardous waste including biomedical waste should be disposed of as per
applicable Rules & norms with necessary approvals of the Telangana State
Pollution Control Board.

Disposal of muck during construction phase shall not create any adverse effect
on the neighbouring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority.

Separate wet and d:y hms must be. pmwded in each unit and at the ground

level for facilita o of waste" “Sol_;d ‘waste shall be segregated into
qu%ﬁ mateﬂ § R :

b "*"“ -:.’.-";dllI
i A

e, shall be disposed
approvals of the State

locks:and other construction
asaf'ly Ash Bricks, hollow
ks;“Comipressed earth blocks- and
i .I 2%, ;g W

Fly ash maienal euld b% asﬁmldmg mateﬁal in the construction as per
the provision of Fly Ash Notification o %eptember 1999 and amended as on
27" August, 2003 and 25 January, 2016.

- Any wastes from construction and demolition activities related thereto shall be

managed so as to strictly conform to the Construction and Demolition Waste
Management Rules, 2016.

Used CFLs and TFLs should be properly collected and disposed off/sent for
recycling as per the prevailing guidelines/ rules of the regulatory auﬂlonty to
avoid mercury contamination.

Page 9 of 14
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| VII. Green Cover:

i

iii.

EC Identification No. - EC22B038TG121492  File No. - SIA/TG/MIS/265811/2022 Date of Issue EC - 02/06/2022 *

Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved areas, and external services. It should be stockpiled
appropriately in designated areas and reapplied during plantation of the
proposed vegetation on site.

No tree cutting/transplantation has been proposed in the instant project. A
minimum of 1 tree for every 80 Sq.m of land should be planted and
maintained. The existing trees will be counted for this purpose. ~The
landscape planning should include plantation of native species. The species
with heavy foliage, broad leaves and wide canopy cover are desirable. Water
intensive and/or invasive species should not be used for landscaping.

The green belt design along the periphery of the plot shall achieve attenuation
factor conforming to the day and inight noise standards prescribed for
residential land u%ag)y the MOE&F, ""GOIICPGB The open spaces inside the
plot should be st ly lgndscapedaaggmgovered mth vegetation of indigenous

es O Squito T & Aroma’ac plants along w1th other

.....

. ;-.-g?*:vehicular and pedestrian

traffic. / ¥ 3
b. Proper design of entry and e:nt?ths;
c. Parking norms as per local regulation.

Vehicles hired for bringing construction material to the site should be in good
condition ahd should have a pollution check certificate and should conform to
applicable air and noise emission standards be operated only during non-peak
hours.

Adequate number of parking spaces shall be provided for visitor vehicles. Rest
room facilities should be provided for service population. The proponent shall
provide public convenience facilities such as toilets, bathrooms, waiting rooms
etc. for the drivers, workers etc. so as to maintain cleanness/hygienic
conditions in the surroundings of the project.

Page 10 of 14
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IX. Human health issues:

i.

iy
ii.
fii.
iv.
it V..
vi.

i

iv.

EC Identification No. - EC22B038TG121492  File No. - SIA/TG/MIS/265811/2022 Date of Issue EC - 02/06/2022 ‘

All workers working at the construction site and involved in loading,
unloading carriage of construction material and construction debris or working
in any area with dust pollution shall be provided with dust mask.

For indoor air quality the ventilation provisions as per National Building Code
of India. :

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

Provision shall be made ﬁf thé%éusﬂzg ;nf consgruchon labour within the site

h;;a.lth care, créche etc. The
ires to be removed afier the

aﬁoht:y The environmental
ures to have proper checks

ufs a@g@mﬁg%ments / deviation / violation of

policy should pres : fo
and balances and to t ing
the environmental oondxtlons

A separate Environmental Cell to monitor the environmental conditions / norms
with qualified personnel shall be set up.

Action plan for implementing EMP and environmental conditions shall be
prepared. The year wise funds earmarked for environmental protection measures
shall be kept in separate and not to be diverted for any other purpose. Year wise
progress of implementation of action plan shall be reported to the Ministry /
Regional Office along with the Six Monthly Compliance Report.

The proponent shall strictly follow the OM No.22-65/217-1A.111, dt: 25.02.2021
and implement the commitments made by project proponent as a part of CER
contained in EIA/EMP report.

P

Page 11 of 14




'qy‘b"b

Part — B. General Conditions:

i.

ii.

iii.

v‘

i

vi.

it

EC Identification No. - EC22B038TG121492  File No. - SIATG/MIS/265811/2022 Date of Issue EC - 02/06/2022

This order is valid for a period of 7 years from the date of issue of this order.

“Consent for Establishment” (CFE) shall be obtained from Telangana State Pollution
Control Board under Air and Water Act before the start of any construction work at site
under Air (Prevention and Control of Pollution) Act, 1981 and the Water (Prevcntlon
and Control of Pollution) Act, 1974.

Consent for Operation (CFO) of the project shall be obtained from the Telangana State
Pollution Control Board as required under the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974, after
obta.ining CFE of the Board, before occupancy.

The proponent shall not carry out any.construction activity in the earmarked Open area,
Green area & Road area. of the).projeét, ‘as committed by the project proponent Any
deviation in the pmposod earmarked'areas shall m ke EC mvahd.

11 such time they shall reuse
nform to the WALTA Act
: gzgranted by the Concerned

and thc water
«the Real Estate (Regulation &

ies. Include the species of
eligpléms for development of

The environmient safeguards the EM Report should be implemented in
letter and spirit. "The: .re spor ' Mgﬁjenwronmental safeguards rests
fully with the propoﬁcnt fe,, : &ﬁm&gxlnfm Projects Private Limited.

:§ . o i %) ?‘.,—

All the conditions, habmnes"and‘iegﬂtl prowmons contained in the EC shall be equally
applicable to the successor management of the project in the event of the project
proponent transferring the ownership, maintenance of management of the project to any
other entity. .

The proponent shall submit the Environmental Statement for every financial year in
Form-V to the State PCB as prescribed under E(P) Act, 1986, as amended subsequently
and will be put on the website of the project.

Officials from the TSPCB and Integrated Regional Office of MoEF&CC, Gol,
Hyderabad who would be monitoring the implementation of environmental safeguards
should be given full co-operation, facilities and documents/data by the project
proponents during their inspection. A complete set of all the documents shall be
submitted to the TSPCB and CCF, Integrated Regional Office to MoEF&CC, Gol,
Hyderabad.
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The proponent should implement the project as per the details mentioned in this order.
In the case of any change (s) in the scope of the project, the project would require a
fresh appraisal by this SEIAA. No further expansion or modifications in the project
shall be carried out without prior approval of the SEIAA, TS.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project proponent shall obtain all other statutory clearances, as applicable, from the
.competent authorities.

The project proponent should advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language informing that

the project has been acgordedegye‘:sqnm clearance and copies of clearance letters
are available with thq%@feﬁﬁgﬁ}la llution ‘Control Board. The advertisement
should be made within 7 days from ! ,si_%sué‘ f the clearance letter and a copy of
the same should b % d’to the Intégrated Regional Office of this Ministry at
Hyderabad. : S

%
The funds earmat 0 asures (capital cost: Rs.121.34
Lakhs during; akhs during occupation phase,

struction phase and Rs.33.19
ept in s¢ e account and should
should be reported to the
Hyderabad and TSPCB.

§ 5 o™ ' g
all lie with the National Green
éscribediinder Section 16 of the

P . B 55;,-"";
-m&"ﬁ_ ) e
The SEIAA may ?@gk er, i %@ﬁénmﬁon of any of the above
conditions is not satisfactory. The*SEIAA*feserves the right to alter/modify the above

conditions or stipulate éﬁ%’ﬁ@gg%&?ﬁgﬁﬂ the ifiterest of environment protection.

Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986 without any prior notice.,

These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, and its amendments thereof.
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xix. Grant of EC is also subject to Circulars 1ssued undér the EIA Notification 2006, which =4

are available on the MOEF website: www.parivesh.nic.in

Sd/- -Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.S. SEIAA, T.S. SEIAA, T.S.
To,
i Sri. Manne Ravi, Director,
Greater Infra's C.S.Rao by

M/s. Greater Infra Projects Private Limlted
Metro Station, Near, Plot No:217/A,
Mathrusree Nagar, Miyapur, Telangana 500 049
Ph No: +91 92465 67337

Mail id: greaterinfra@gmail.com

f kind mformatlon.
elln for kind lﬁ‘ormanon

i

hﬁ Member Secrefah
ate: 6/2/2022 3:

D
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OFFICE OF THE HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY TS -bP ASS

EEE INTIMATION LETTER
Application No. : 005547/LO/HMDA/1072/MED/2022 Date: 17/06/2022
To
Sri/Smt.

M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors MANNE.. RAVI AND
OTHERS, s/o NARASIMHARAO .

PLOT NO 217/A, 2ND FLOOR, NEAR MIYAPUR METROSTATION , MATHRUSREE NAGAR, MIYAPUR

Pin Code - 500041

Sir,

Sub : HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY - Planning Department - Application for
approval of Draft Layout with Housing Under Gated Community (With Compound Wall) in Survey Nos. 82 of
Bollaram Village, Jinnaram Mandal, Sanga Reddy District to an extent of 29672.94 Sq. Mtrs. - Intimation to
pay development and other charges and action to fulfill the precedent conditions for processing the case further
- Reg.

With reference to your application cited above, it is to inform that your proposal for approval of Draft Layout with
Housing Under Gated Community (With Compound Wall) as mentioned in the subject cited in Survey No. 82 of
Bollaram Village, Jinnaram Mandal, Sanga Reddy District to an extent of 29672.94 Sq.mt. is under process as per
provisions of Section 19 of HMDA Act, 2008 rules and regulations. ,
To process the application further, the following charges to be remitted through separate challan in favour of
Metropolitan Commissioner, HMDA through online Payment System to take further action in the matter for approval of
yours Residential Draft Layout with Housing Under Gated Community (With Compound Wall).

The details of the charges as follows:

Sr.No. Description Amount

I':MDA charges

1 Audit Inspection Charges 10,000.00
2 Capitalization Charges 49,50,716.00
3 Development charges for amenities built up area: 1,55,777.00
4 Development Charges (built Up Area) 30,15,591.00
5 Development Charges (land) 23,73,835.00
6 Processing Charges For Total Built Up Area 6,76,009.00
7 :ggt:assing charges for Plotted area including amenities plotted 2,96,729.00
8 Publication Charges 5,000.00
9 Road Impact Fee 15,66,731.00
10 Shelter Fee Charges L 23,73,835.00
Local Body charges

1 BUILDING PERMIT FEE e 8,89,100.00
2 CONVERSION CHARGES 1,48,365.00
3 COMPOUND WALL CHARGES 16,552.00
4 DEBRIS CHARGES 2,000.00
5 1% LABOUR CESS 34,18,226.00
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6 DOCUMENT VERIFICATION CHARGES 5,000.00
7 Layout Fee 59,400.00
8 POSTAGE/ ADVERTISEMENT CHARGES 200.00
9 RAIN WATER HARVESTING CHARGES (DEPOSIT) 2,96,729.00
10 SITE APPROVAL FEES 2,96,729.00
11 TSBPASS CHARGES 50,000.00
12 VACANT LAND TAX 2,20,031.00
Other Charges )
1 Enviromment Impact Fees 9,4 1,747.00—]
Total : 2,17,68,302.00
Initial amount paid by applicant . 10,000.00
Balance amount to be paid by applicant s 2,17,58,302.00
(B?Two Crore Seventeen Lacs Fifty Eight Thousand Three Hundred Two Only)
I1 |

You are requested to pay the above charge within one month i.e. before Date 17 July, 2022 and submit challan for

further necessary action.

General Conditions for Compliance;
1. The Applicant shall pay DC, PC and other charges within 30 days
2. Within 30 days, if amount is not paid by the applicant then penalty@10% will be charged.
3.

4,

a3 n

~

The applicant shall mortgage for plot / Villa nos. - (total - number of plots) i.e. 0 Sq.mtrs ( 5.88 %) through
registered deed in favour of Metropolitan Commissioner, HMDA and the same shall be submitted to HMDA.
The applicant shall not construct the compound wall around the site under reference.( in case of open
layouts)
The applicant shall follow the conditions imposed by HMDA.

. The HMDA reserve the right to cancel the permission, if it is found that the permission is obtained by false

statement or misinterpretation or suppression of any material facts or rule

. The applicant is the whole responsible if any discrepancy occurs in the ownership documents and ULC aspects

and if any litigation occurs, the technically approved layout plans may be with-drawn without any notice.

. If any cases are pending in court of law with regard to the site U/R and have adverse orders, the permission

granted shall deem to be withdrawn and cancelled.

9. The applicant shall provide_the STP and septic tank as per standard specification.
10. Any conditions laid by the authority are applicable.
ijE 11. You are requested to obtain and produce the Certificate of Encumbrance on property one day prior to
mortgage and one day after the mortgage from the Sub -Registrar, indicating that the area under mortgage is
not sold to any other person and vests with the developers only.

12. The applicant shall handover the Layout roads area 9380.23 Sqg.mtrs ( 31.61 %), Open space area 4181.29
Sq.mtrs ( 14.09 %) Social infrastructure area 0 Sq.mtrs (0 %) to the Local Body before release of Final
Layout plans by HMDA.

13. The submitted architect signature made on the plans and Undertaking on Rs.100 Non Judicial Stamp paper if
any discrepancy and misinterpretation, in case in future any objections raised by the concerned architect, the
technically approved Layout plans will be withdrawn and cancelled without any notice and action will be taken
as per law.

14. In large projects where it is proposed to temporarily house the construction workers on the 5|te, proper
hygienic temporary shelter with drinking water and sanitary measures shall be provided

15. The Owner/Developers shall be responsible for the safety of construction workers

16. If in case above said condition is not adhered HMDA/Local Authority can withdraw the said permission.

17. The HMWS and SB and T.S.Transco not to provide the permanent connection till to produce the occupancy
certificate from the Sanctioning Authority.

005547/LO/HMDA/1072/MED/2022 . Page 2 of 5

ik




Iy

223

.

1. The Owner/Developers shall ensure the safety of construction workers.
2. The owner /Developer shall ensure a com
duration of construction.

3. In large projects where it is proposed to temporarily house the construction workers on the site,
proper hygienic temporary shelter with drinking water and sanitary measures shall be provided.

4. If in case above said condition is not adhered HMDA/Local Authority can withdraw the said
permission. Your compliance on the above should reach the undersigned within one month i.e., before date1

prehensive insurance pollcv of construction workers for the

This shall not be construed as approval of the proposal and permissions for development,
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|Fees Intimation Condition ]

1. The applicant shall construct the required No of Rain Water Harvesting Pits as per GO. Ms. No. 350, Septic tank
and Sump / OHT etc., as per standard specifications.

2. The applicant shall provide the OHT, Sump and septic tank in the proposed draft layout over-and above the
mandatory open space.

3. Leveling with suitable gradient and formation of all roads with proper sub-surface and camber, kerbed stones,
metaling of the carriageway, side drains / gutters and central medians (for roads 18mts and above).

4. Black topping or developing the carriageway with cement concrete (as per BIS Code of Practice) of all roads
including the main approach road up to the nearest existing public road.

5. Development of drainage and channelization of Nalas if any for allowing storm water runoff.

6. These may be channelized in accordance with the drainage and width requirements and in such a way as to
conserve or harvest the water in nearest water body or public open space, etc

7. Undertake underground ducting of all utilities and services lines either under the footpaths or central median of
the roads as the case may be with proper provisions at junctions and crossings, etc .

8. Undertake greenery in the Scheme/ layout including avenue plantation, in public open spaces as per norms
prescribed with a view to enhancing the environmental quality.

9. The applicant shall form BT road from existing public road to layout and handover the same by virtue of
registered gift deed to the Executive Authority before release of final layout plans.

10. The applicant / developer should hand over the open space area, utilities area and roads area to the Local Body
at free of cost as proposed, by way of Registered deed before release of the Final Layout plan.

11. The applicant is not permitted to construct the compound wall around the site U/R and also not to block the
roads, so as to provide access to the neighboring lands.

12. If there Is any court case is pending in court of law, the applicant / developer shall responsible for settlement of

i1 the same and if any court orders issued against the applicant / developer, the approved draft Lay-out plans is

© withdrawn and cancelled without notice and action will be taken as per Law.

13. If any dispute litigation arises in future, regarding the ownership of a land, site boundaries etc., the applicant
shall be responsible for the settlement of the same, Executive Authority, Technical Authority or its employees
shall not be a party to any such dispute / litigation.

14. The applicant is the whole responsible if any discrepancy occurs in the ownership documents and ULC aspects
and if any litigation occurs, the technically approved may with~drawn without notice.

15. The Applicant shall pay DC, PC and other charges for an amount of RS, —-========m=ecacacmmn- -/ within 10 days
from the date of intimation and if a reply Is not received from the applicant than the original application shall be
treated as having lapsed and the deposit amount deposited under Rule (5)(V) shall be refunded after deducting 2
% towards cost of scrutiny inspection, etc, on application made by the applicant.

16. The applicant shall comply the conditions laid down in the G.0.Ms.No.168, dt.7-4-2012, G.0.Ms.No.62
Dt:28.01.1970 and other rules in force

17. The Executive Authority reserve the right to cancel the permission, if it is found that the permission is obtained
by false statement or misinterpretation or suppression of any material facts or rule,

18. The applicant shall comply the guidelines which are applicable for development of layout as per G.0.Ms.No.62 Dt:
28.01.1970 G.0.Ms.No.168, MA, dt: 07.04.2012 and other related Govt orders. "

19. The applicant shall mortgage 5 units ( 5.00 %) through registered deed in favour of Metropolitan Commissioner,

HMDA and the same shall be submitted to HMDA.

Additional Conditions

1.

2.

|14

1. If any deficiency noted in payment of fees in feature same should be remitted by The applicant on demand by
HMDA .

1. If any deficiency noted in payment of fees in feature same should be remitted by The applicant on demand by
HMDA .

Yours Faithfully
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Name : Yadagiri Rao
Date: 06/17/2022 3:22:00-PM
Designation : Planning Officer

i
W i
For Metro an Commissioner ]
Planning Officer '
Date : 17/06/2022 :
This Is computer generated letter, doesn't require any signatures.
In Case of Deemed Approval, If fee is not paid within 15 days, deemed approval stands cancelled.
it
i
i
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OFFICE OF THE HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY TS-bPASS

APPROVAL FOR LAYOUT PERMISSION

TS-bPASS MORTGAGE LETTER
Application No.: 005547/LO/HMDA/1072/MED/2022 Date : 26 July, 2022
To
The sub - Registrar,
sangareddy SRO,

Sanga Reddy District.

Sir,

Sub: HMDA - Planning Department - Layout with Housing Under Gated Community (With Compound Wall) in Sy.Nos. 82
situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of 29,672.94 Sq.m applied by M/S GREATER
INFRA PROJECTS PRIVATE LIMITED Répresented By Its Directors MANNE.. RAVI AND OTHERS, s/o NARASIMHARAO -
Approval Accorded - Reg.

Ref: 1. Application of 005547/LO/HMDA/1072/MED/2022, Dated: 25 May, 2022
2. This office DC letter addressed to the applicant Dated: 17 June, 2022.
3. Applicant’s letter Dated 20 June, 2022 submitting the Mortgage Deed No. 22400, Date: 20 June, 2022
executed at Joint Sub - Registrar- Sanga Reddy Dist. and Statement of Encumbrance on Property before
mortgage & after mortgage.

Your attention is invited to the Deed of Mortgage bearing vide Document No. 22400, Date: 20 June, 2022, executed
in favour of Metropolitan Commissioner, HMDA, mortgaging the Plot / Villa Nos. 1,2,3,4,5, villas - to an extent of
29,672.94 Sq.Mt. in Survey nos. 82 of Bollaram Village, Jinnaram Mandal, Sanga Reddy District as per G.0.Ms.No.276 MA
dt.02-07-2010 falling in Bollaram Municipality / Municipal Corporation as security for undertaking all the required
developments as specified by the HMDA in the proceedings Dt: 26 July, 2022, you have also given a certificate of
Encumbrance on property, confirming that the above plots are mortgaged against HMDA.

( 5.88 % of units mortgaged in favour of Metropolitan Commissioner, HMDA Vide Plot / Villas Nos: 1,2,3,4,5, villas -
through registered mortgage deed Vide Document No. 22400 , Date: 20 June, 2022 towards security for submission of
conversion certificate from concerned RDO/DRO of Revenue Department.)

Taking into consideration of the agreement & Deed of Mortgage, Certificate of Encumbrance on property issued by
you, this Authority released the draft Layout with Housing Under Gated Community (With Compound Wall) in favour
of the applicant / developer vide Draft Layout Permit No. 005547 /L0O/HMDA/1072/MED /2022, dt. 26 July, 2022,

You are therefore, requested not to undertake any conveyance of the property covered specifically in the Plot / Villa
Nos. 1,2,3,4,5, villas - to an extent of 29,672.94 Sq.Mt. as per the plan enclosed to any other persons(s) till necessary
communication is sent by this Authority.

You are also requested to not to register the open spaces area and Utilities area of the Layout as shown in the

Layout plan.
Yours Faithfully

T
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etropolitan Commissioner

Planning Officer

Copy to:
1. The Commissioner,
Bollaram Municipality / Municipal Corporation,
Jinnaram Mandal,
Sanga Reddy District. : N
2. The District Registrar, Sanga Reddy District - for information.

g
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OFFICE OF THE HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY Ts_b PASS

APPROVAL FOR LAYOUT PERMISSION

IS-bPASS DRAFT LAYOUT LETTER

Application No. : 005547/LO/HMDA/1072/MED/2022 Date : 26 July, 2022

To

M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors MANNE.. RAVI AND OTHERS, s/o
NARASIMHARAQ

Sir,

Sub: HMDA - Plg.Dept - Layout with Housing Under Gated Communlty (With Compound Wall) in Sy.Nos. 82
situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of 29,672.94 Sg.m beiongmg to M/S

GREATER INFRA PROJECTS PRIVATE LIHITED Represented By Its Directors MANNE.. RAVI AND OTHERS, s/o
NARASIMHARAO - Technical Approval Accorded - Reg.

Ref: 1. Application of 005547 /LO/HMDA /1072/MED/2022 Dated: 25/05/2022
2. This office DC letter addressed to the applicant Date: 17 June, 2022,

With reference to your application cited for approval of Layout with Housing Under Gated Community (With
Compound Wall) in Sy. NEis. A situated at _Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of
29,672.94 Sq.mtrs. has been i:echn!cally approved and forwarded to The Commissioner, Bollaram Municipality/Municipal
Corporation, Jinnaram: :Mandal, Sanga Reddy District. vide this office Application No.
005547/L0/HMDA/1072{MED/2ﬁ22, Layout Permit No. '0055471L0/HMDA/1072/HED/2022 -, Date: 26 July,
2022 for release of Proceedings & plans.

Therefore, the conc_ei"_r_aed Municipal Commissioner, Bollaram Municipality / Municipal Corporation, Bollaram
Village, Jinnaram Mandal, Sanga Reddy District., will release the Proceedings & Plans.

This is for information.
Yours Faithfully

opolitan Commissioner, HMDA

Planning Officer
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OFFICE OF THE HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY TS-bPASS

APPROVAL FOR LAYOUT PERMISSION

TS-bPASS DRAFT LAYOUT LETTER

Application No. : 005547/LO/HMDA/1072/MED/2022

To

The Municipal Commissioner,

Bollaram Municipality / Municipal Corporation,
Jinnaram Mandal,

Sanga Reddy District.

Date : 26 July, 2022

Sir,

Sub: HMDA - Plg.Dept. - Layout with Housing Under Gated Community (With Compound Wall). in Sy.Nos. 82
situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of 29,672.94 Sq.m - Technical Approval
Accorded - Reg.

Ref: 1. Application No. 005547 /LO/HMDA/1072/MED/2022 Date: 25 May, 2022
2. This office DC letter addressed to the applicant Date: 17 June, 2022, :
3.Applicant’s letter Date 20 June, 2022 submitting the Mortgage Deed No. 22400, Date: 20 June,
2022executed at Joint Sub - Registrar- Sanga Reddy Dist. and Statement of Encumbrance on Property
before mortgage & after mortgage.

It is to inform that, in the reference 1st cited, M/S GREATER INFRA PROJECTS PRIVATE LIMITED
Represented By Its Directors MANNE.. RAVI AND OTHERS, s/o NARASIMHARAO has applied to HMDA for
development of Layout with Housing Under Gated Community (With Compound Wall) in Sy.Nos. 82 , situated at
Bollaram (V) , Jinnaram (M); Sanga Reddy (Dist.) to an extent of 29,672.94 Sq.Mt. (or) Acres

The above proposal has been examined under the provisions of section-18, 19 & 20 of HMDA Act 2008 and also in
accordance with the Statutory Master Plan / Zonal Development plans along with existing G.Os, Rules and Regulations
which are in force. The applicant has paid all required fees and charges to HMDA including Municipality / Municipal
Corporation Charges. Accordingly, the technical approval is hereby accorded vide Layout Permit No.
005547 /LO/HMDA/1072/MED/2022 -, date. 26 July, 2022,

Vide reference 3 ™ cited, the applicant has submitted Deed of Mortgage executed in favour of the Metropolitan
Commissioner, HMDA for Plot / Villa Nos. 1,2,3,4,5, villas - as per G.0.Ms.No.276 MA dt.02-07-2010 vide Doc no. 22400 ,
Date: 20 June, 2022,

The land analysis of the Draft Layout Approved is as follows:

Sr.No. Area Sq.Mtrs
1 Total Site area 29672.94
2 Master plan Road affected area 0
3 Net Site Area 29672.94
4 Plotted area 16607.54
5 Open space 4181.29
(i) Park 0
(ii) Social Infrastructure 0
6 Layout Road Area 9380.23
7 Amenities Area 0
8 Utilities Area 559'.‘3
9 Total Built up Area 29174.31
10 Number of Plots / Villas 86 '
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1. The applicant shall not be permitted to sale the plots/Villas which are m'ortgaged in favour of M.C., HMDA i.e., from
the Plot / Villa Nos. 1,2,3,4,5, villas - (total 5 - number of plots to an extent of 29,672.94 Sq.mts and Built up area
to an extent of 29,672.94 Sq.mtrs.).

2. That the draft layout now issued does not exempt the lands under reference from purview of Urban Land Ceiling Act,
1976 / A.P. Agricultural Land Ceiling Act, 1973.

3. This permission of developing the land shall not be used as proof of the title of the land.

4. The Municipality / Municipal Corporation shall ensure that area covered by roads and open space of the layout shall
take over from the applicant, by way of Registered Gift deed at free of cost, before release of final layout to the
applicant.

5. The applicant / layout owner / developer are hereby permitted to sell the Plots/Villas other than mortgaged plots
which are mortgaged in favour of Metropolitan Commissioner, HMDA.

6. The applicant shall construct all the Villas including mortgaged villas in all the aspects before release of Final Layout.

7. All roads should be opened for accessibility to the neighbouring sites and the applicant shall not to construct any
compound wall/fencing around the site.

8. In case the applicant / developer fails to develop the layout with the infrastructure facilities as specified by HMDA
the area so mortgaged in favour of HMDA shall be forfeited and also HMDA to liable to take criminal action against
such applicant / developers as per provisions of HMDA Act, 2008,

9. The layout development work consist of road formation with Black top, storm water drains, providing of underground
drainage lines & common septic tank / STP, internal water supply pipe lines & over head tank, assured water supply
source, providing electrical supply lines along with street lights, transformer, avenue plantation, park development
and rain water harvesting pits.

10. Levelling with suifa:p'le gradient and formation of all roads with proper sub-surface and camber, kerbed stones,
metalling of the carriageway, side drains/gutters and central medians (for roads 18 mts and above).

11. Black topping or deveioping the carriageway with cement concrete (as per BIS Code of Practice) of all roads
including the main approach road up to the nearest existing public road.

12. Development of drainage and channelization of NALAs for allowing storm water run-off.

13. These may be channelized in accordance with the drainage and width requirements and in such a way as to
conserve or harvest the water in nearest water body or public open space, etc.

14. Undertake street lighting and electricity facilities including providing of transformers.

15. Provision of independent sewerage disposal system and protected water supply system including OHT and sumps.
These shall be in exclusive area over and not part of the mandatory open spaces.

16. Undertake underground ducting of all utilities and services lines either under the footpaths or central median of the
roads as the case may be with proper provisions at junctions and crossings, etc.

17. Construction of low height compound wall with Iron grill to the open spaces and handing over the open spaces along
with other spaces, i.e., proposed roads area and road affected area, open spaces area, social infrastructure area,
utilities area at free of cost and through Registered Gift Deed to the local body. .

18. The layout applicant is directed to complete the above developmental works within a period of FIVE (5) YEARS as
per G.0.Ms.No. 62 MA dt.21-03-2020 and submit a requisition letter for release of mortgage plots / area which is in
favour of Metropolitan Commissioner, HMDA and for approval of final layout duly enclosing letter of Local Body with
regard to roads, open spaces taken over by the Local Body.

19. The layout applicant shall display a board at a prominent place in the above site showing the layout pattern with
permit L.P.No., and with full details of the layout specifications and conditions to facilitate the public in the matter.

20. The applicant shall make necessary arrangements for providing connectivity of its potable/drinking water supply duly
laying the necessary pipelines of the sized as prescribed to the main trunk/connecting pipeline under Mission
Bhagiratha or any other as approved by the relevant authorities such as HMWSSB/ EnC PH / RWS deptt.;

21. For all layouts less than 10 acres in size, the developer shall put in place a mechanism for septage treatment in
accordance with Telangana State FSSM policy; further, the treated sewerage shall be connected to the existi ng public
sewerage system up-to the point as specified; ’

22. In case of layout sites more than 10 Acres, provision shall be made for construction of Sewerage Treatment Plan




23.

24,

25.
26.

27,
28.
29.
30.
31.
32.

i

33.

34.

2L

(STP) duly earmarking separate area in addition to mandatory layout opén spaces.

The applicant s hall undertake underground ducting of all utilities and services lines either under the footpaths or
under central median of the roads as the case may be with proper provisions at junctions and crossings, etc.

Shall earmark space for disposal and dumping of solid waste within layout site, in addition to mandatory open space
and bio-compost unit shall be developed in accordance with the Telangana Solid Waste Management rules;

A mechanism for Source segregation of garbage shall be put in place;

Shall develop Avenue plantation within the median (in 60 feet and above roads) and by the side of foot paths
towards the plot boundary duly leaving the entire footpath space for pedestrians.

Shall provide the underground storm water drainage system.

All the foot paths shall be paved with tiles and any other such material.

Cycling tracks should be developed within the layout;

Transformer yard shall be provided in the area earmarked for utilities.

All the street light shall be provided with LED lighting.

Shall make necessary arrangements for complete stoppage of usage of plastic in layout and shall have necessary
mechanism and create awareness among the plot owners/ purchasers;

Green foliage shall be planned and taken up in a manner prescribed and saplings will be in place and surviving as
per the plan before the Final Layout is issued.

The applicant shall register the p:*oject' in TS RERA if applicable.

Additional/Other:

1.

10.

1.

12.

The Municipality / Municipal-Cofpnratlon should ensure that the open space shall be developed by the applicant
along with other developments with ornamental compound wall and grill as per sanctioned layout plan before it is
taken over by the Municipality / Municipal Corporation.

. The applicant shall solely be responsible for the development of Gated Community Layout and in no way HMDA will

take up development works.

. The permission does not bar any public agency including HMDA to acquire the lands for any public purpose as per

law.

. This permission of developing the land shall not be used as proof of the title of the land and the draft approval shall

not mean responsibilities or clearance of ownership of the site and casement rights,
If there is any misrepresentation found in the file, the draft layout shall be cancelled without any notice,

. If there is any court case pending, the applicant / developer shall be responsible for settlement of the same and the

proposal is subject to outcome of court orders.

. If there are any court orders_"a'galnst the applicant / developer, the approved draft Layout will be withdrawn and

cancelled without notice.

. The applicant is solely responsible if any discrepancy / litigation in ownership documents, and HMDA is not

responsible and approved layout plans shall be deemed to cancelled and withdrawn without notice and action will be
taken as per law,

. If any disputes / litigation arises in future, regarding the ownership of a land, schedule of boundaries etc., the

applicant shall responsible for the settlement of the same, HMDA or its employees shall not be a party to any such
dispute / litigations.

If the land is declared as surplus / Government in future, the same shall vest in the Government and layout
proceedings automatically stands void. The charges already remitted to HMDA shall stand forfeited and the applicant
cannot claim for refund of the same.

If it is observed that, the permission is obtained by Misrepresentation or suppression of facts, the permission shall
be revoked under section 22 of HMDA Act, 2008. i

The applicant shall comply the conditions mentioned in G.0.Ms.No.33 MA dt.24.01.2013 and G.0.Ms.No.276 MA
dt.02.07.2010.

13. Any conditions laid by the Authority are applicable.

14
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. The applicant shall handover the Layout roads area 9380.23 Sq.mtrs ( 31.61 %), Open space area 4181.29

RS Sv -
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Sg.mtrs ( 14.09 %) Social infrastructure area 0 Sq.mtrs (0 %) to the Local Body before release of Final Lay”
plans by HMDA. ;

15. 55.97 % of plotted area mortgaged i.e. 16607.54 Sq. Mtrs in Plot / Villa Nos. 1,2,3,4,5, villas - (total -
number of plots/Villas)
Mortgaged in favour of The Metropolitan Commissioner, Hyderabad Metropolitan Development Authority, District
Commercial Complex,Tarnaka,Hyderabad,Vide Document No. 22400, Date:20 June, 2022,

Additional Conditions ‘

1. 1. The applicant shall not be permitted to sale the units and area which are mortgaged In favour of M.C,, HMDA I.e., from the villa Nos. 1 to 5
(Total 05 plots) to an extent of 961.53 Sqm vide document no. 22400/2022 dt: 20/06/2022.

2. 2. That the draft layout with housing now issued does not exempt the lands under reference from purview of Urban Land Celling Act, 1976 / A.P.
Agricultural Land Ceiling Act, 1973. 5

3. 3. This permission of developing the land shall not be used as proof of the title of the land.

4. The applicant / layout owner / developer is hereby permitted to sell the Plots other than mortgaged plots which are mortgaged in favour of
Metropolitan Commissioner, HMDA.

5. 5. The Executive Authority should ensure that the open space shall be developed by the applicant along with other developments with ornamental
compound wall and grill as per sanctioned layout plan before [t Is taken-over by the Executive Authority

i

6. 6. The applicant shall construct the STP as per Indian standard code of practice for installation of STP specifications and has to certify the same
by the Licensed Structural Engineer

7 7. The layout applicant shall display a board at a prominent place in the above site showing the layout pattern with permit L.P.No., and with full
details of the layout specifications and conditions to facilitate the public in the matter. |

|

8. 8. The Applicant/Developer Is directed to complete the above developmental works within a period of Six (6) YEARS as per G.0.Ms.No.276 MA dt. |
2-7-2010 and submit a requisition letter for release of mortgage plots / area which is in favour of Metropolitan Commissioner, HMDA and for !
approval of final layout duly enclosing letter of Local Body with regard to roads, open spaces taken over by the Local Body. i |

|

9. 9. Provision of rain water harvesting pits per Acre minimum four numbers.

10.  10. Construction of low height compound wall with Iron grill to the open spaces and handing over the open spaces along with other spaces, I.e., !
proposed roads area and road affected area, open spaces area, soclal infrastructure area, utilities area at free of cost and through Registered Gift : §
Deed to the local body. :

11. 11. Undertake greenery in the Scheme/ layout including avenue plantation, In public open spaces as per norms prescribed with a view to
enhancing the environmental quality. *

12. 13. Provision of independent s'imerage disposal system and protected water supply system. These shall be in exclusive area over and not part of
the mandatory open spaces.

13. 14, Undertake street lighting and electricity facilities including providing of transformers. Yours Faithfully

14. 15. These may be channelized In accordance with the drainage and width requirements and in such a way as to conserve or harvest the water in
nearest water body or public open space, etc.

15.  16. Development of drainage and channelization of NALAs for allowing storm water run-off.

16. 17. Black topping or developing the carr!a;geway with cement concrete (as per BIS Code of Practice) of all roads including the main appraéch road
up to the nearest existing public road.

17.  18. Levelling with suitable gradient and formation of all roads with proper sub-surface and camber, kerbed stones, metalling of the carriageway,
side drains/gutters and central medians (for roads 18 mts and above).

m'l 18.  19. The layout development work consist of road formation with Black top, storm water drains, providing of underground drainage lines &
common septic tank / STP, internal water supply pipe lines & Hydro Pneumatic System for water supply source, providing electrical supply lines
along with street lights, transformer, avenue plantation, park development and rain water harvesting pits. The details are as follows

19.  20. In case the applicant / developer fails to develop the layout with Housing project with the infrastructure facilities as specified by HMDA the
area so mortgaged In favour of HMDA shall be forfeited and also HMDA to liable to take criminal action against such applicant / developers as per |
provisions of HMDA Act, 2008 |

20. Additional Conditions

21. 1. The applicant shall solely be responsible for the development of Gated Community scheme and in no way HMDA will take up development
works

22. 2. The permission does not bar any public agency including HMDA to acquire the lands for any public purpose as per law
23. 3. This permission of developing the land shall not be used as proof of the title of the land and the draft approval shall not mean responsibilities
or clearance of ownership of the site and casement rights.

24, 4, If there Is any misrepresentation found in the file, the draft layout shall be cancelled without any notice

25. 5. If there is any court case pending, the applicant / developer shall be responsible for settlement of the same and if any there are court orders
against the applicant / developer, the approved draft Layout will be withdrawn and cancelled without notice.

'
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33.
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36.

37.

38.

39.

40.

41,

42,
43,

34%

6. The applicant is solely responsible if any discrepancy / litigation in ownership documents, and HMDA is not responsible and approved layout
with housing plans shall be deemed to cancelled and withdrawn without notice and action will be taken as per law.

7. If any disputes / litigation arises in future, regarding the ownership of a land, schedule of boundaries etc., the applicant shall responsible for
the settlement of the same, HMDA or its employees shall not be a party to any such dispute / litigations.

8. If the land is declared as surplus / Government in future, the same shall vest in the Government and layout proceedings automatically stands
vold. The charges already remitted to HMDA shall stand forfeited and the applicant cannot claim for refund of the same.

9. The applicant shall comply the conditions mentioned in G.0.Ms.No.33 MA dt.24.01.2013 and G.0.Ms.No.276 MA dt.02.07.20 & G.0.Ms,No. 168
MA dt:07-04-2012,

10. Any conditions laid by the Authority are applicable.

11, The applicant / builder have to mortgage an additional area of 5% bullt up area / land as an additional security for allowing them for payment
of development charges & capitalization charges in instalments.

12. In case the applicant completes the project / development within the period of allowable instalments, he shall pay the total balance charges
along with final layout application / applicant for release of Mortgage.

13, In case cheque bounce of post dated cheques, legal action shall be initiated as per law against the applicant.

14, If any applicant / promoter / builder fails to pay the instalments as per the schedule of post dated cheques, the amount paid till then shall be
forfeited and the approval accorded for layout / building project is deemed to be cancelled and the applicant has to apply afresh.

15. The applicant has to develop Amenities before releasing of the final layout.

16. The applicant shall hand over open space (parks/utility) areas , roads area to the Local Body at free of cost by registered gift deed before
approval of final Gated Community layout with housing development plan from HMDA

17. The applicant shall construct the sufficlent Harvesting Pits I.e. 4 nos per Acre, Septic tank and Sump / OHT etc., as per standard
specifications.

18. In large projects where It Is proposed to te_mDorarI'Iy house the construction workers on the site, proper hyglenic temporary shelter with
drinking water and sanitary measures shall be provided.

19, The applicant shall construct the units as pe.l.- the Draft gated community layout plan approved by HMDA

20. The applicant shall handover the Layout roads area 9380,23 Sq.mtrs ( 31.61 %), Open space area 3125.535q.mtrs { 10.53 %) utilities 559.3
Sq.mtrs ( 1.88 %) to the Local Body before release of Final Layout plans by HMDA.

21. 5.95 % of plotted area mortgaged l.e. 961.53 Sq. Mtrs in Plot / Villa Nos1,2,3,4,5. - (total - number of plots/Villas) Mortgaged in favour of
The Metropolitan Commissioner, Hyderabad Metropolitan Development Authority, District Commercial Complex, Tarnaka,Hyderabad,Vide
Document No. 22400, Date: 20 June, 2022.

22. The applicant shall comply all condition mentioned from HMDA .
23. If any deficiency noted in payment of fees in feature same should be remitted by The applicant on demand by HMDA .

Yours Faithfully

-



litan Commissioner, HMDA

Planning Officer

Copy to:

1. M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors MANNE.. RAVI AND OTHERS, s/o
NARASIMHARAOQ,

2. To The Sub- Registerar,
sangareddy SRO,
Sanga Reddy District.

3. The District Registrar, Sanga Reddy District.
4. The Collector, Sanga Reddy District.

5. The Special Officer & Comp. Authority, Urban Land Ceilings, 3rd Floor, Chandra Vihar Complex, M.].Road,
Hyderabad. - for information.
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Project Tile PLAN SHOWING THE PROPOSED LAYOUT WITH

HOUSING UNDER GATED COMMUNITY(WITH COMPOUND v S
WALL) ,PROJECT NAME AS "GREATER INFRA'S C.8. RAQ umu:r.—.:
GREEN VALLEY" IN SURVEY NO'S - 82, SITUATED AT [re=[rrm e |

BOLLARAM VILLAGE, JINNARAM
SANGAREDDY DISTRICT, T.5.

BELONGING TO :
1. Smt. C.KANAKA DURGA RAO @C.DURGARAC,
WIO. (Late) C.5.RAO . .

5 i
1. MANNE. RAV] S/0. MNARASIMHA RAQ. & OTHERS

ﬁ‘:—___i
VAN, S
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Telangana State Real Estate Regulatory Authority

FORM'C
[See rule 5(1)]
REGISTRATION CERTIFICATE OF PROJECT

This registration is granted under section 5 to the following project under project registration number : P011 00005013
Project: GR;EATER INFRAS C S RAO GREEN VALLESUurvey No.: 82, Plot No. Of Site: , at JINNARAM,

Sangareddy,502325, LIRS gt Er ATl e o
1. GreaterInfra Projects Private Limited having;its registered.office / principal plaée of business at Village: Mandal:
i B %3 kL : s ] # :
District: Ranga Reddy, Pin: 500%9. - i o 0 o L cump
el 4 5 R g b . LATEER o

2. This regis:t?sjtion isi-bmnted subject to the following conditions, namely:-

(i) The ”prorno__tei_' shail enter into an agreement for sale with the allottees as prescribed by the appropriate Government:

(i) The prohoter shall execute and register a conveyance deed in favour of the allottee or the association of the

allottees, as the case may be, of the apartment, plot or building, as the case may be, or the common areas as per
section 17;

(iii) The promoter shall deposit seventy per cent. of the amounts realised by the promoter in a separate acecount to be
maintained in a schedule bank to cover the cost of construction and the land cost to be used only for that purpose as
per sub-clause (D) of clause (I) of sub-section (2) of section 4;

(iv) The registration shall be valid for a period of 4 years commencing from 13/09/2022 and ending with 11/07/2027
unless extended by the Authority in accordance with the Act and the rules made there under:

(v) The promoter shall comply with the provisions of the Act and the rules and regulations made there under;

(vi) The promoter shall not contravene the provisions of any other law for the time being in force as applicable to the
project.

3. If the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against the
promoter including revoking the registration granted herein, as per the Act and the rules and regulations made thereunder.

Signature valid

AND UD)
Date : 13-Sep-208@i3,2414 IST
Dated: 13/09/2022 Signature and seal of the Authorized Officer

Place: Hyderabad Real Estate Regulatory Authority




